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PREFACE

The power to regulate its own business is one of the most important privileges
bestowed on the Legislatures in India by the Constitution. Article 118 in respect of the
Parliament, Article 208 in respect of the State Legislature of the Constitution and
Section 33 of The Government of National Capital Territory of Delhi Act, 1991 in respect
of the Delhi Assembly grants the powers to the Legislatures to frame their own Rules
of Procedure and Conduct of Business. The Legislature is the master of its own
proceedings and it has the inherent right to conduct its business without interference
from any outside body.

The first sitting of the First Legislative Assembly of NCT of Delhi commenced on
14 December, 1993 and the Rules of Procedure of the Legislative Assembly of Uttar
Pradesh were adapted as was provided in the Government of NCT of DelhiAct, 1991.
The Rules of Procedure and Conduct of Business in the Legislative Assembly of NCT
of Delhi was first adopted on 03.09.1997. Thereafter the Rules were periodically revised
as and when substantial amendments were made in the Rules.

This Ninth Edition is being brought out in the 25" Year of the Delhi Assembly
incorporating all the amendments made till date. As has been the practice, it is being
brought out in the form of a compendium containing the Rules of Procedure and
Conduct of Business in the Legislative Assembly of the National Capital Territory of
Delhi, 1997, The Member of Delhi Legislative Assembly (Disqualification on Grounds
of Defection) Rules, 1996, The Constitution (Sixty Ninth Amendment) Act, 1991 and
The Government of National Capital Territory of Delhi Act, 1991 for ready reference.

The Research Fellows of the Delhi Assembly Research Centre, notably Ms.
Shruti Sharma and Ms. Yagyashree under the supervision of Shri Sunil Dutt Sharma,
Deputy Secretary, meticulously went through the various provisions contained in this
bi-lingual compendium and | am grateful for their valuable suggestions and contribution.
We are deeply obliged to the able guidance and encouragement received from Shri
Ram Niwas Goel, Hon’ble Speaker.

DELHI
November, 2019

C. Velmurugan
Secretary
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(1) (1)
I TS g8y fooeh & Ry @y @ RULES OF PROCEDURE AND CONDUCT OF BUSINESS IN
. c . THE LEGISLATIVE ASSEMBLY OF THE NATIONAL
gyfbar vd s Harad CAPITAL TERRITORY OF DELHI

areaTa—1 CHAPTER-I

. . SHORT TITLE AND DEFINITIONS
dfereg e &R afRyTeTy

1. ferg sfis=m

Y fm T o e fieelt @ foue v & ufdhar den e
TaTed R, 1997 HEARA |

1. Short Title

These rules may be called the Rules of Procedure and Conduct of Business
in the Legislative Assembly of the National Capital Territory of Delhi, 1997.

2. YRYTIY 2. Definitions
(1) =9 s § ST d% TR | ST Jrufard 7 Bl (1) In these rules, unless the context otherwise requires—
@) M 1 e fieel T RIS Ioues eI tfefe, (a) “Act” means the Government of National Capital Territory of Delhi
1991 (1992 BT &. F. 1) ¥ &; Act, 1991 (No.1 of 1992);
(@) a—rﬁ@—{ BT TIqd SReE IS I e (b) “Article” means an article of the Constitution;
@ “fEE ' B aed e I oY e @ R | (c) “Assembly” means the Legislative Assembly of the National Capital
J e Territory of Delhi;

(d) “Bulletin” means the Bulletin of the House containing; (a) a brief
record of proceedings of the House of each of its sittings,
(b) information on any matter relating to or connected with the
business of the House or other matter which, in the opinion of the

@) HER & dead e a9 ER 9 g, SH—(6) 9T 3 Id
I5F DI HRIATE! BT Al AT, (@) T & S & IR H a1 I9A
afad foedt fova R a7 o fawg R, ST ereger @l v # S+ Aftfera

Q)

—
~~

o

=

fpar S |@d, SHeR, iR (1) Affeat & IR § SEen fAfRkd @
RIS BT Iy feeell IR o= 98 9 )

“H& HAde” W AR ISR ST 159 8 fQeel! &1 fagr a+m
H R eI BT da Ud W I, 2003 (2003 BT el sifSifraH
9. 5) @I URT 2(@) & Fla, fIu= T & S9 I 4 B, o foheteTa,
TEAT dTcl To1 §IRT ARPR I dTel Sl BT Fad H Jig Helddd alfvd
foar T B QIR 30 WU § S AU 99T & 1ehel gRT HIRIAT UG B
TS B

Speaker, may be included therein, and (c) information regarding
Committees;

(e) “Capital” means the National Capital Territory of Delhi;

(fy “Chief Whip” means that member of the Legislative Assembly,
who is, for the time being, declared by the maijority party to be the
Chief Whip in the House, of the party forming the Government and
recognized as such by the Speaker of the Legislative Assembly,
under section 2(a) of ‘The Salary and Allowances of the Chief Whip
in the Legislative Assembly of the National Capital Territory of Delhi
Act, 2003 (Delhi Act No. 5 of 2003)’;



OEICHNC)

©)

a 2«

©

(2)

e e geH wfMaR, AR vd e fRaw v €, oveg
RIEEICR NSRRI R CE IR C IS I

“gRfy” &1 oo feft faftre a1 = g & forv 9ed g
faifad 3T 3T arerar redel gRT AR U1 Afafa & © ST 3regel &
e & Sfceld Bl B AR YA UlcrdaT e A7 e DI IR DbY;

“HAET $T d9d R @ Ao 9 T
"IURIE” FT AT AU T B IURIE 9 g

“fIHSIT &7 AT ARl Bl |91 Fel (Afdl) H AoTdh) AT 3= fohedl
AT BT RN Iy ATAfARIT AT & E;
‘fo #A g9d B A w5 Wi g

“fo<ig g &1 AT IRE 7 B S BId | 8, S 1 %o |
JNY B 31 ATE bl T BNTT;

o o

RIS BT dead feeell Ioiud 9 ©;

"ERPR” BT AT feell IS IS ISUes WRAR 9 &,

e BT aread fagE 99 | g

RIS BT AT’ ¥ O JEA 9 7, A 98 9eT BT Gaw 8 AT
U HAT ¥ € S e Bl Aawd Bl 3R JEIHA §RT e & ~Idl &
H B A @ ford T v T %

AT giger’ | ded TR ST oy 85 feetl BT faue |
H =¥ ufcrder (9a Td ) MR, 20017 B GRT (2) & AT, ARBR
P ufauer § Falferd AI—9al arel g & Aed § 71 | &, O sreuer
ERT AT Y&TE B T8 8T [

“fayE G’ &1 aqy fAu 99 9 8

“IIRTSIUTA” BT A Fide™ & AJeoa 239% & & AT ufd
JJee 239 B A I gRT fFigar faeell I Tt jTogers
EASENEI G

(2)

“Clear Days” include Saturdays, Sundays and holidays but do not
include the date of receipt of a notice by the Secretariat;

“Committee” means any committee elected or constituted by the
House or nominated by the Speaker for any specific or general
purpose and which functions under the direction of the Speaker
and presents its report to the House or to the Speaker;

“Constitution” means the Constitution of India;
“Deputy Speaker” means the Deputy Speaker of the Assembly;

“Division” means the recording of votes by sending the members
to the lobbies or by adopting any other method;

“Finance Minister” includes any Minister;

“Financial Year” means a period of twelve months commencing
from 1st April, and ending on 31st March;

“Gazette” means the Delhi Gazette;

“Government” means the Government of National Capital Territory
of Delhi;

“House” means the Assembly;

“Leader of the House” means the Chief Minister if he is the
member of the House or a Minister who is the member of the House
and is nominated by the Chief Minister to function as the Leader of
the House;

“Leader of Opposition” means the leader of the House of the
party in opposition to the Government having the greatest numerical
strength recognized by the Speaker under section (2) of ‘The Leader
of Opposition in the Legislative Assembly of the National Capital
Territory of Delhi (Salary and Allowances) Act, 2001;

“Legislature” means the Assembly;

“Lieutenant Governor” means the Lieutenant Governor of the
National Capital Territory of Delhi appointed by the President under
article 239 read with article 239 AA of the Constitution;
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“Lobby” means the covered corridors immediately adjoining the
Assembly Hall and co-terminus with it;

“Member” means a member of the Assembly and also includes
for the purposes of section 11, a Minister;

“Member-in-charge” in relation to a resolution or motion means
the member who has moved such a resolution or motion;

“Member-in-charge of the Bill’ means as respects a
Government Bill, any minister, and as respects other Bills, the
member who has introduced the Bill or a member authorised in
writing by such member to act on his behalf;

“Minister” means a member of Council of Ministers;

“Motion” means a proposal made by a member for consideration
of the Assembly and includes an amendment to a resolution or a
motion;

“Naming a Member” means drawing by the Speaker the attention
of the House to the conduct of a member with a view to action being
taken against him;

“Precincts of the House” means the Assembly Hall, the lobbies,
the galleries, the rooms in the occupation of the Assembly
Secretariat, the Speaker’s room, the Deputy Speaker’s room, the
Committee Room, the Assembly Library, the Reading Room, Party
rooms, all accommodation in the charge of officers of the Assembly
Secretariat and approaches leading thereto, and also such other
places as the Speaker may from time to time specify;

“President” means the President of India;
“Private Member” means a member other than a Minister;

“Prorogation” means the termination of a session by an order of
the Lieutenant Governor under sub-section (2) of section 6;

“Resolution” means a proposal for the purpose of discussing a
matter of general public interest;
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“Roll of Members” means a register in which newly elected
members sign after making and subscribing the oath or affirmation
and before taking their seats for the first time in the House;

“Rule” means a rule of the Rules of Procedure and Conduct of
Business in the Assembly;

“Section” means a section of the Act;

“Secretariat” means and includes the Assembly’s Secretariat in
Delhi and any other Camp Office set up outside Delhi for the time
being under the authority of Speaker;

“Secretary” means the Secretary to the Legislative Assembly and
includes any other person as is empowered to perform the functions
of the Secretary;

“Select Committee” means a Committee of members to which a
Bill is referred by the Assembly for consideration and report;

“Session” means the period of time commencing from the first
sitting of the Assembly upon the summon of the Lieutenant Governor
under sub-section (1) of section 6 until its prorogation or dissolution
under sub-section (2) thereof;

“Speaker” means the Speaker of the Assembly; and

“Table” means the Table of the House.

2. Words and expressions used in the Constitution or in the Act and not
defined herein shall, unless the context otherwise requires, have the meaning
assigned to them in the Constitution or in the Act.
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CHAPTER-II
SUMMONS TO MEMBERS AND SEATING ARRANGEMENT

3. Summoning of the Assembly

(1) The Assembly shall be summoned by the Lieutenant Governor from
time to time to meet at such time and place as he may appoint.

(2) The summons to members shall ordinarily be issued by the
Secretary fifteen days before the date so appointed under sub-
rule (1):

Provided that when a session is called at short notice or emergently,
summons need not be issued to each member separately, but
announcement of the date, time and place shall be published in the
Gazette and in the press and members shall be informed
telephonically and by other electronic means of communication.

4. Oath or affirmation

Every member of the House, in pursuance of section 12, shall before
taking his seat, make and subscribe before the Lieutenant Governor or some
person appointed in that behalf by him, an oath or affirmation according to the
form set out for the purpose in the Schedule to the Act and sign the Roll of
Members.

5. Seating arrangement of members
The members shall sit in such order as the Speaker may determine.
6. Contravention of the provisions of section 17

(1) No person other than a member shall sit on the seat meant
exclusively for the members in the Assembly Hall.

(2) Any person violating the provisions of section 17 of the Act; when
so determined by the Speaker shall be liable to the penalty provided
therefor. The decision of the Speaker in this behalf shall be final.

7. Attendance register for members

There shall be an attendance register for the members which shall be
signed by every member on each day of his attendance in the presence of an
official deputed by the Secretary for the purpose:

Provided that this rule shall not apply to Speaker, Deputy Speaker,
Ministers, Leader of Opposition and Chief Whip of the Ruling Party.
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CHAPTER-III

ELECTION OF SPEAKER, DEPUTY SPEAKER AND
NOMINATION OF PANEL OF CHAIRMEN

Election of Speaker

(1)

(2)

(3)

(4)

The election of Speaker shall be held on such date as the Lieutenant
Governor may fix, and the Secretary shall send to every member
notice of this date.

At any time before noon on the day preceding the date so fixed,
any member may give notice in writing, addressed to the Secretary,
of a motion that another member be chosen as the Speaker of the
House, and the notice shall be seconded by a third member and
shall be accompanied by a statement by the member whose name
is proposed in the notice that he is willing to serve as Speaker, if
elected:

Provided that a member shall not propose his own name, or second
a motion proposing his own name, or propose or second more than
one motion.

A member in whose name a motion stands on the list of business
shall, unless he states that he does not wish to move the motion,
move the motion when called upon to do so. In either case he shall
confine himself to a mere statement to the effect that he moves the
motion or that he does not intend to move the motion.

The motions which have been moved and duly seconded shall be
put one by one in the order in which they have been moved, and
decided, if necessary, by division. If any motion is carried, the person
presiding shall without putting later motions, declare that the member
proposed in the motion which has been carried, has been chosen
as the Speaker of the House.

Election of Deputy Speaker

(1)

The election of the Deputy Speaker shall be held on such date as
the Speaker may fix, and the Secretary shall send to every member
notice of this date.
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(2)

(3)

(4)

(7)

At any time before noon on the day preceding the date so fixed,
any member may give notice in writing, addressed to the Secretary,
of a motion that another member be chosen as the Deputy Speaker
of the House, and the notice shall be seconded by a third member
and shall be accompanied by a statement of the member whose
name is proposed in the notice that he is willing to serve as Deputy
Speaker, if elected:

Provided that a member shall not propose his own name, or second
a motion proposing his own name, or propose or second more than
one motion.

A member in whose name a motion stands on the list of business
shall, unless he states that he does not wish to move the motion,
move the motion when called upon to do so. In either case he shall
confine himself to a mere statement to the effect that he moves the
motion or that he does not intend to move the motion.

The motions which have been moved and duly seconded shall be
put one by one in the order in which they have been moved, and
decided, if necessary, by division. If any motion is carried, the person
presiding shall without putting later motions, declare that the member
proposed in the motion which has been carried, has been chosen
as the Deputy Speaker of the House.

Panel of Chairmen

(1)

At the commencement of every financial year, the Speaker shall
nominate from amongst the members of the Assembly a panel of
not more than five members, and any one of whom may preside
over the sitting of the Assembly in the absence of the Speaker and
the Deputy Speaker when so requested by the Speaker, or in his
absence, by the Deputy Speaker or in the absence of the Deputy
Speaker also by the Chairman.

A member of the panel of Chairmen nominated under sub-rule (1)
shall hold office until a new panel of Chairmen is nominated.
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11. Election of Chairman in the absence of Speaker, Deputy Speaker
and Panel of Chairmen

If the Speaker and the Deputy Speaker are both absent and there is no
member of the panel of Chairmen duly authorised to preside over the sitting of
the Assembly, then, on quorum being present, action shall be taken to elect a
Chairman for the sitting in the following manner:

“A member, addressing himself to the Secretary shall propose to
the House some other member then present and move that the
said member do take the Chair of the Speaker till such time as a
person competent to preside under the Act or these rules arrives,
and on such a motion being seconded by another member, the
Secretary shall put the motion or motions to the vote of the House.
The member so elected shall occupy the Chair.”

12. Powers of the Deputy Speaker and other Presiding Member

The Deputy Speaker or any member competent to preside over a sitting
of the Assembly under the Act or these rules shall, when so presiding, have
the same powers as the Speaker when so presiding, and all references to the
Speaker in these rules shall, in such a case, be deemed to be references to
the person so presiding.

13. Delegation of powers by Speaker

The Speaker may, at any time, by order in writing, delegate to the Deputy
Speaker and in the absence of the Deputy Speaker to any member of the
panel of Chairmen, all or any of his powers under these rules and may likewise
revoke any such delegation.
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CHAPTER-IV

DULY CONSTITUTED SITTING OF THE ASSEMBLY

14. Duly constituted sitting of the House

A sitting of the House shall be duly constituted only when it is presided
over by the Speaker or any other member competent to preside over a sitting
of the House, under the Act or these rules.

15. Commencement and conclusion of session

16.

(1)

(4)

After the commencement of a session, the Assembly shall sit on
such days as the Speaker may, from time to time, having regard to
the state of business of the Assembly and in consultation with the
Leader of the House, determine.

Subject to the directions of the Speaker, the sitting of the Assembly
shall commence at such hour as the Speaker may direct and
continue until the business fixed for the day is concluded:

Provided that if the Speaker considers proper or the circumstances
make it necessary, to do so, the sitting may be adjourned before
the conclusion of the business fixed.

Unless the House otherwise determines, there shall be no sittings
on Saturday, Sunday and other public holidays.

The session shall commence with the playing of the National Song
‘Vande Matram’ and adjourn sine die with the playing of the National
Anthem ‘Jana Gana Mana’.

Quorum

(1)

(2)

The quorum to constitute a sitting of the Assembly shall be one-
third of the total number of members of the House.

If at any time fixed for commencement or re-assembly of the sitting
of the House there is no quorum even ten minutes after the time
fixed for such sitting or re-assembly despite continuous ringing of
the bell, the Secretary on being directed by the Speaker or the
person presiding shall announce adjournment of the sitting for a
specified time on the same day or the next scheduled meeting of
the House.

If at any time after commencement of the sitting of the House a
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member draws the attention of the person presiding that there is
no quorum, the Secretary on being directed by the person presiding
shall cause the quorum bell to ring for five minutes if there is no
quorum. After the expiry of five minutes the quorum bell would be
switched off to count the members present and if there is no quorum,
the Speaker or the person presiding shall cause the quorum bell to
ring for the second time. If after continuous ringing of the bell for
the second time for five minutes there is still no quorum, the Speaker
or the person presiding shall adjourn the House for a specified time
on the same day or till the next meeting of the Legislative Assembly.

17. Adjournment of the House and procedure for reconvening

18.

(1)

The Speaker shall determine the time when a sitting of the House
shall be adjourned sine die or to a particular day, or to an hour or
part of the same day:

Provided that the Speaker may, if he thinks fit, call a sitting of the
House before the date or time to which it has been adjourned or at
any time after the House has been adjourned sine die.

In case the House, after being adjourned is reconvened under
proviso to sub-rule (1), the Secretary shall communicate to each
member the date, time, place and duration of the next part of the
session.

The effect of prorogation

When the Assembly is prorogued —

(a)

all pending notices, statements and discussions shall lapse and
fresh notices shall be given for the next session:

Provided that questions which have been entered in the list of
business, but were postponed and remained pending for answer at
the close of the preceding session shall not lapse.

a Bill pending in the House at the time of prorogation shall not
lapse by reason of the prorogation of the House;

any business pending before a Committee shall not lapse;

any motion, resolution or amendment which has been moved and
is pending in the House shall not lapse.
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CHAPTER-V

LIEUTENANT GOVERNOR’S ADDRESS AND
MESSAGE TO ASSEMBLY

19. Address by the Lieutenant Governor to the House and its
discussion in the Assembly

(1)

At the commencement of the first session after each general election
to the Assembly and at the commencement of the first session of
each year, the Lieutenant Governor shall address the House and
inform the Assembly about causes of its summon:

Provided that the making of the prescribed oath or affirmation by a
member and the election of the Speaker, if necessary, may precede
the Lieutenant Governor’s Address.

At the first sitting of the Assembly held after the Lieutenant
Governor’s Address, the Secretary shall lay a copy of such Address
on the Table of the House.

The Speaker shall in consultation with the Leader of the House
allot time, which shall ordinarily be four days, for discussion on the
matters referred to in the Lieutenant Governor’s Address:

Provided that the discussion on the Address may be postponed in
favour of a Government Bill or other Government business on a
motion being made that the discussion on the Address be adjourned
to a subsequent day to be appointed by the Speaker. The Speaker
shall forthwith put the question, no amendment or debate being
allowed.

On the day or days so allotted, the House shall be at liberty to
discuss the matters referred to in such Address on a Motion of
Thanks moved by a member, and seconded by another member.

Amendments may be moved to such Motion of Thanks in such form
as may be considered appropriate by the Speaker:

Provided that no amendments may be moved except by way of
addition of words at the end of the original motion.

The rules relating to resolution shall mutatis mutandis apply to the
discussion on such motion.
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(7) Upon the motion being adopted, with or without amendment, the
Speaker shall communicate it to the Lieutenant Governor.

(8) The Speaker shall read to the House if in session, the message of
Lieutenant Governor to the motion.

20. Lieutenant Governor’s Address under sub-section (1) of section 9

The Speaker may allot time for the discussion of the matters referred to
in the Address of the Lieutenant Governor under sub-section (1) of section 9.

21. Government’s right to reply

The Chief Minister or any other Minister, whether he has previously taken
part in the discussion or not, shall, on behalf of the Government, have a general
right of explaining the position of the Government at the end of the discussion
and the Speaker may inquire how much time will be required for the speech so
that he may fix the hour by which the discussion shall conclude.

22. Time limit for speeches

The Speaker may, if he thinks fit, prescribe a time limit for speeches after
taking the sense of the House.

23. Message of the Lieutenant Governor under sub-section (2) of
section 9

Where a message from the Lieutenant Governor for the House under
sub-section (2) of section 9 is received by the Speaker, he shall read the
message to the House and give necessary directions in regard to the procedure
that shall be followed for the consideration of matters referred to in the message.
In giving these directions, the Speaker shall be empowered to suspend or vary
the rules to such extent as may be necessary.
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CHAPTER-VI
ARRANGEMENT OF BUSINESS
24. Information about the business to be taken up in the House

The Government shall inform the Assembly Secretariat about the business
to be taken up in the House in the first week of any session at least fifteen
days before the commencement of such meeting and thereafter on each last
working day of the week, the leader of the House or any member of the Council
of Ministers shall inform the House, after the question hour about the business
to be taken up in the next week.

25. List of business

(1) A list of business for each day shall be prepared by the Secretary
and a copy thereof shall be made available for the use of every
member.

(2) Save as otherwise provided in these rules, business not included
in the list of business for the day shall not be transacted at any
sitting without the leave of the Speaker.

(3) Unless the Speaker otherwise directs, no business requiring notice
shall be set down in the list of business for a day before the period
of required notice has expired.

26. Allotment of time for Private Members’ business

Private Members’ business shall be taken up on each Friday and unless
the Speaker otherwise directs, it shall have precedence over official business:

Provided that the Speaker may allot different Fridays for the
disposal of different classes of such business and on Fridays so
allotted for any particular class of business, the business of that
class shall have precedence:

Provided further that the Speaker may, in consultation with the
Leader of the House, allot any other day, if Friday in the given
week happens to be a holiday for the transaction of Private
Members’ business.
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27. Arrangement of Government business

On days other than those allotted for the business of Private Members
no business other than Government business shall be transacted without the
consent of the Speaker. The Secretary shall arrange the business in such
order as the Speaker may, in consultation with the Leader of the House, decide:

Provided that the Speaker may, in consultation with the Leader of
the House, alter or amend the order of the business.

28. Private Members’ business outstanding at the end of the day

Private Members’ business set down for the day allotted therefor and not
taken up on that day shall not be set down for any subsequent day unless
fresh notice thereof is received and it has gained priority at the ballot held with
reference to that day:

Provided that any business which is under decision at the end of
that day shall be set down for the next day allotted for that class of
business for Private Members and shall have precedence over all
other business set down for that day.
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CHAPTER-VII
QUESTIONS
29. Subject matter of questions

A question must relate to a matter of administration for which the
Government is responsible. Its purpose shall be to elicit information or to give
suggestion of action on a matter of public importance.

30. Classification of questions
The question shall be classified as follows—
(a) Short notice questions;
(b) Starred questions; and
(c) Unstarred questions.

Explanation—(i) Short notice question means a question relating
to a matter of urgent public importance. It shall be distinguished by
placing two asterisks. Supplementary questions arising out of the
answer given can be put thereon with the permission of the Speaker.

Explanation—(ii) Starred question means a question on which
supplementary questions arising out of the answer given can be
put with the permission of the Speaker. It shall be distinguished by
placing one asterisk.

Explanation—(iii) Unstarred question means a question to which
a written reply may be given to the member concerned and on
which no supplementary question is permissible.

31. Admissibility of questions

The right to ask a question shall be governed by the following conditions,
namely—

(i) It shall not bring in any name or statement not strictly necessary to
make the question intelligible.

(ii) If it contains a statement by the member, the member asking it shall
himself be responsible for the accuracy of the statement.
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It shall not be excessively lengthy.

It shall not contain arguments, inferences, ironical or offensive
expressions, imputations, epithets or defamatory statements.

It shall not be asked for an expression of opinion or for the solution
of a legal question, or a hypothetical proposition.

It shall not refer to the character or conduct of any person except in
his official or public capacity, nor relate to individual cases, unless
a matter of principle is involved.

It shall not repeat, in the same session in substance, questions
already answered or to which an answer has been refused.

It shall not ask for information which is available in accessible
documents or in ordinary works of reference.

It shall not ask for information on a matter which is under adjudication
by a court of law having jurisdiction in any part of India.

It shall not refer to the conduct of any judge or a court of law having
jurisdiction in any part of India, in relation to his or its judicial
functions.

It shall not make or imply a charge of a personal character.

It shall not ask for information on matters of limited importance or
on vague or meaningless matters, nor information of too many
details.

It shall not relate to day to day administration of local bodies or
other semi-autonomous bodies. The Speaker may, however, allow
questions which arise out of their relationship with the Government
or relate to breaches of law or rules or to important matters of public
interest.
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It shall not refer to debates in the current session.

It shall not criticise decisions of the House.

It shall not seek information about matters, which in their nature are
secret, such as, decision or proceedings of the Council of Ministers,
advice given to the Lieutenant Governor by Law Officers and other
similar subjects.

It shall not deal with a matter before a Committee or matters within
the jurisdiction of the Chairman of a Committee or the authorities of
the House.

It shall not deal with a matter which is within the exclusive jurisdiction
of the Speaker.

It shall not relate to a statement made by a private individual or a
non-official body.

It shall not reflect on the character or conduct of those persons
whose conduct may only be challenged on a substantive motion.

It shall not raise questions of policy too large to be dealt with in the
limits of an answer to a question.

It shall primarily relate to one department.

In matters which are, or have been, the subject of correspondence
between the Central Government and the Government, no question
shall be asked except as to matters of fact and the answer shall be
confined to a statement of facts.

It shall not inquire about matters pending before any statutory
tribunal or statutory authority performing any judicial or quasi- judicial
functions or any commission or court of inquiry appointed to enquire
into or investigate any matters, but may refer to matters concerned
with procedure or scope or stage of inquiry, if it is not likely to
prejudice the consideration of the matter by the tribunal, statutory
authority, commission or court of inquiry.
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Short notice question

(1)

Whenever a member desires to ask a short notice question he
shall give not less than three clear days notice of such a question
in writing to the Secretary. The Secretary will ordinarily obtain the
orders of the Speaker regarding the admissibility of the question
within 24 hours of its receipt.

After the orders of the Speaker have been obtained, a copy of the
question shall be sent to the Minister concerned, requesting him to
inform the Secretary whether he is in a position to answer the
question at a short notice.

If the Minister agrees to answer it at short notice, it shall be placed
immediately on the list of business or so soon thereafter, as the
Speaker may direct:

Provided that not more than two short notice questions shall be
placed in the list of business for any one day.

If the Minister concerned is not in a position to answer it at short
notice and the Speaker is of the opinion that it is of sufficient public
importance, he may direct that it may be given priority on the list of
questions for the day as determined by the Speaker and answered
as a starred question and be placed in a separate annexure:

Provided that the number of such priority given questions on the
list of business for the day shall not exceed three and not more
than one question of any one member shall be placed therein.

Where two or more members give short notice questions on the
same subject and the question of one of the members is accepted
for answer at short notice, the names of the other members shall
be bracketed with the name of the member whose question has
been accepted for answer:

Provided that the Speaker may direct that all the notices be
consolidated into a single notice if in his opinion it is desirable to
have a single self-contained question covering all the important
points raised by members and the Minister shall then give his reply
to the consolidated question:

Provided further that in the case of consolidated question the names
of all the members concerned may be bracketed and shown against
the question on the order of priority of their notices.
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33. Notice of starred and unstarred question

(1)

(2)

Not less than twelve clear days notice of starred and unstarred
questions shall be given in writing by the member to the Secretary.

Such questions shall ordinarily be forwarded to the Government by
the Secretary within three days:

Provided that unless the Speaker otherwise decides, no question
shall be placed on the list of questions for answer until the expiration
of nine days from the date of the notice of such question to the
Minister or the department concerned:

Provided further that if the Speaker is of the opinion that a longer
period is necessary to decide about the admissibility or non-
admissibility of a question, the question shall be placed on the list
of questions for answer at a day later than it should have been
fixed under the rules.

The provisions of sub-rule (5) of rule 32 shall also apply in the case
of notices of starred and unstarred questions.

The relative precedence of the notice of question for oral answers
given by members shall be determined by ballot, to be held in
accordance with the directions given by the Speaker, on such day
as the Speaker may appoint.

Where a notice of question has been received from more than one
member, names of not more than five members including the name
of such member in whose name the question has got priority in
balloting shall be placed on the list of questions.

34. Time for questions

Unless the Speaker directs otherwise the first hour of every sitting shall
be available for asking and answering of questions during which—

(1)
(2)

(3)

priority given starred question shall be taken up first;

thereafter, the starred question, listed for the day, shall be taken
up;

replies to the unstarred question shall be deemed to have been
laid on the Table of the House;
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(4) then the short notice questions shall be taken up after the question
hour is over.

35. Copies of written answers to be made available to the member
and disposal of question-answer in the House

(1) A copy of written answer to a question shall be made available to
the member concerned on the day for which the question is listed
for answer.

(2) The answers to short notice questions and starred questions shall
be read out by the Minister concerned and answer to all such
unstarred questions included in the list of business which have not
been postponed, shall be deemed to have been laid on the Table
of the House and such unstarred questions and their written answers
shall be published as part of the proceedings for the day.

36. Limitation on number of questions

(1) A member may give notice of only five questions for a day including
short notice questions, starred questions and unstarred questions.
In case any member gives notice of more than five questions for
any day, his first five notices may be taken up and rest of the notices
shall be deemed rejected.

(2) Not more than twenty starred questions distinguished by asterisk
marks shall be placed on the list of questions for oral answer on
any one day and not more than three starred questions of any one
member shall be placed on the list. Starred question of the members
in excess of three fixed for any one day, shall be placed on the list
of unstarred questions:

Provided that the total number of unstarred questions fixed for any
one day shall not ordinarily exceed 200.

37. Allotment of days for oral answers to questions

The time available for answering questions shall be allotted on different
days in rotation for the answering of questions relating to Minister or Ministers
concerned in such manner, as the Speaker may, from time to time, provide. On
each such day, unless the Speaker with the consent of the Minister concerned
otherwise directs, only questions relating to the Minister or Ministers, for whom
time on that day has been allotted, shall be placed on the list of questions for
answer. This rule shall not apply to short notice questions.
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38. Postponement of questions due to absence of Minister

In the event of the absence of Minister concerned on account of special
or unexpected circumstances, the Speaker, on request being made in that
behalf, may postpone the questions to any future day:

Provided that in absence of the Minister concerned, the Speaker
may authorize some other Minister for answering the questions
relating to that Minister.

39. Mode of asking questions

(1) During the question hour, the Speaker shall call successively each
member in whose name a question is listed with due regard to priority
of questions or in any other manner, as the Speaker may in his
discretion decide and such member when so called shall stand in
his seat to indicate his presence. If the member called is absent,
the Speaker shall pass on the next question.

(2) The member who has given notice of the question shall rise in his
place to ask question by reference to its number on the list of
question when called by the Speaker and Minister concerned shall
give the reply immediately:

Provided that when the question is shown in the name of more than
one member, the Speaker shall call the name of first member or, in
his absence, the name of second member, and so on.

40. Mode of giving notice of questions

The questions shall be addressed to the Minister of the department
concerned, and notice thereof shall be given to the Secretary in writing.

Explanation—Questions given on a day shall be treated received
on the same date irrespective of the fact that the questioner may
have put different dates on them.

41. Manner of answering questions

(1) Answers to questions shall be relevant to the subject matter of
questions and may take the form of laying statements on the Table
of the House if so decided by the Speaker.
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(2) A question shall be replied on the date on which it is listed. If the
information required by the member is not available, the Minister
shall state the position accordingly, and the Speaker may allow such
further time as he may under the circumstances deem proper and
fix a date for the answer.

(3) Ifthe Minister is of opinion that the information required by a member
cannot be given in public interest, he will say so. The refusal of a
Minister to supply the information on this ground cannot be raised
as a matter of privilege nor can a motion for adjournment of the
House be brought on this ground.

42. Questions of absent members

When all the questions for which an oral answer is desired have been
called, the Speaker may, if time permits, call again any question which has not
been asked by reasons of the absence of the member in whose name it stands,
and may also permit a member to ask a question standing in the name of
another member if so authorised by him or if any other member is interested in
that question.

43. Withdrawal or postponement of questions

A member may, with the consent of the Speaker, by notice, given at any
time before the sitting for which his question has been placed on the list,
withdraw his question, or make a request to postpone it to a later day to be
specified in the notice, and the question fixed for such later day, subject to the
provisions of rule 34, shall be placed on the list after the questions tabled for
that day.

44. Written answers to questions not replied orally

(1) If a short notice or starred question fixed for reply on any date is
not taken up in the House on the said date for any reasons
whatsoever, it shall be deemed to have been answered and the
written answers to all such questions shall be published as part of
the proceedings of the day.

(2) If there is no question hour owing to the cancellation of a sitting or
its adjournment without transacting any business, the answers to
questions included in the lists of questions for oral as well as written
answer shall be deemed to have been laid on the Table by the
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Ministers to whom such questions are addressed at the next sitting
of the House after the question hour and form part of the
proceedings of that day.

(3) Ifthe last sitting of a session is cancelled for any reason whatsoever,
the questions in the list or questions for oral as well as written answer
for the day shall lapse.

45. Supplementary questions

(1) Nodiscussion shall be permitted during the time for questions under
rule 34 in respect of any question or answer.

(2) A member may, with the permission of the Speaker, put a
supplementary question for the purpose of further elucidating the
facts relating to the matter under question:

Provided that the Speaker shall disallow any supplementary question
if in his opinion it infringes any of the rules regarding questions.

46. Questions to the Speaker

Questions to the Speaker shall be by private notice. Such questions
may either be answered by a written reply or in his chamber.

47. Questions to Private Members

A question may be addressed by a member to a Private Member
provided the subject matter of the question relates to some Bill, resolution or
other matter connected with the business of the House for which the member
is responsible and the procedure in regard to such question shall so far as
may be, be the same as is followed in the case of questions addressed to a
Minister with such variations, as the Speaker may consider necessary or
convenient.

48. Speaker to decide admissibility of questions

The Speaker shall decide the admissibility of a question and may disallow
any question or a part thereof which, in his opinion, contravenes these rules
or is an abuse of the right of asking questions. The Speaker shall inform the
member concerned in brief the reasons for disallowing the question. He may
also amend a question to bring it into conformity with the rules or may return a
question for improvement.
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49. Power of the Speaker to change class of question

The Speaker may convert a short notice question into a starred or
unstarred question and a starred question into an unstarred question:

Provided that the Speaker may;, if he thinks fit, call upon the member
who has given notice of a starred question to state in brief his
reasons for so classifying his question and, after considering the
same, may direct that the question be so classified.

50. List of questions for the day

(1) Questions which have not been disallowed shall be entered in the
list of questions for the day for oral or written answers, as the case
may be, in accordance with the directions of the Speaker and shall
be called in the order in which they stand in the list. The remaining
starred questions allotted for the said day shall be entered in the
list of unstarred questions.

(2) The Secretary shall prepare a provisional list of questions fixed for
each working day and shall send it in advance to all members. In
case the House is sitting on that day, he shall instead of despatching
copies to the members, place them on the desks of the members.

51. Questions and answers to be entered in proceedings of the
Assembly

All questions asked and answers given thereto shall be entered in the
proceedings of the Assembly:

Provided that a question which has been disallowed may not be so
entered.

52. Prohibition on publication of questions and answers in advance

Answers to questions which Ministers propose to give in the House shall
not be released for publication until the answers have actually been given on
the floor of the House or laid on the Table.



53.

(25)

e He P o=E

TEIRRI 9 SO~ 84 a9 il ) ==l

(1)

@

Jrege] fhedl U v dilhvecd & ATy R o 9e+ # 8T | U3k
BT fawg 8T 8, =ral oA & ford g 6 &l I8y Fad &R G |

19 ddh 1eTeT T 7w 9 < I8 fIad deq & 9% & SR
YHAR B IfATdl fbdl A1 T A= BRI 31 FEIT & SURI b
ST |

PIs T ST AT fawg o1 argd &1, 89 foq 4, o foq 9 59
v T I Ared B, O &7 yg Afa @1 e foRad e wont
3R 59 Ay a1 94 fAwdt &1, T 9 ST a18d 81, 989 § Soorg
PN

R AT B A1 ARATHAD feqofl B8Rl RS Hag fawat o ==t

S B BRI 9T SR

foheg] oreaer Hag #3 & AT AT DI dtey Faell el HI ger
b |
IS JAIeID 81 A1 U Bl 9 H &l o ol St Aol | Ife a1 4

P AR UK 8s Bl AR AeheT o IThT WIPHR B forar 8l
el I8 v B b I9H I DI AT &1 ol IR

R IS DI v 1 fdl) faRiy fas1 & =reived <=am i &1 afe 349
o7 AwITes 9 81 9 a1 98 3=y {6l fed 9 o A8] T SR ofd
e & areger fager 7 ¢

U B AqHeT DIg TS URATd TE1 81T SR 7 & 7 o SR |
T e < a1 < 8 98 Us e gaded gRT 99 a9 &1
RRAYT BT | Fag 731 Ferg H SR S | TN 31eded 31 e
B! fHl aRART & AfIRTT WLIHRT & IS F U go Bl
IS T A | favy RINUT TR arel e Bl IR o7 & ford
A AR Al B AT & S FpUl AR Fag wA B fCwelt &
g a8l SR |

53.

(25)

HALF-AN-HOUR DISCUSSION

Discussion on matters arising out of question and answers

(1)

(2)

The Speaker may allot half-an-hour for discussion on a matter of
sufficient public importance which has been the subject of a question
and answered in the House recently.

Unless the Speaker directs otherwise, the allotment shall be made
during the sitting of the House on any day except Friday after the
termination of its usual business.

A member wishing to raise such a matter shall give notice in writing
to the Secretary three days in advance of the day on which the
matter is desired to be raised and shall briefly specify the matter or
matters that he wishes to raise:

Provided that the notice shall be accompanied by an explanatory
note stating the reasons for raising discussion on the matters in
question:

Provided further that the Speaker may, with the consent of the
Minister concerned, waive the requirement concerning the period
of notice.

If necessary, two notices may be taken up at one sitting. If more
than two notices have been received and admitted by the Speaker,
the Speaker shall decide which two of them are to be taken up:

Provided that if any matter put down for discussion on a particular
day is not disposed of on that day, it shall not be set down for any
other day unless the Speaker otherwise directs.

There shall be no formal motion before the House nor voting. The
member who has given notice will introduce the subject in a brief
statement. The Minister concerned will reply briefly. The Speaker
may then permit other members to put questions for the purpose of
further elucidating any matter of fact. The member introducing the
subject may be permitted to speak a second time to make a reply
and the discussion will end with the remarks of the Minister
concerned.
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CHAPTER-VIII

CALLING ATTENTION TO MATTERS OF
URGENT PUBLIC IMPORTANCE

Calling Attention to matters of urgent public importance

(1)

A member may give notice for calling the attention of a Minister to a
matter of urgent public importance to the Secretary three hours
before the commencement of the sitting. Such a notice shall be in
duplicate. The Secretary shall send one copy of the notice to the
Minister concerned for information.

On any such notice being admitted the member shall confine himself
to the text of the notice and Minister concerned may make his brief
statement on the matter given notice of on the same day or may
seek time to make a statement on a future day. In the case of a
written statement, one copy thereof shall also be given to the
member concerned.

There shall be no debate on such statement. Each member in whose
name the item stands in the list of business may, with the permission
of Speaker, ask a clarificatory question. Speaker may, however if
he deems fit, permit any other member also to ask questions for
elucidating facts relating to the matter given notice of.

Not more than one such matter shall be raised at the same sitting.

In the event of more than one notice being given for the same day,
that notice which, in the opinion of the Speaker is most urgent and
important shall be admitted:

Provided that no member shall give more than one such notice for
anyone sitting:

Provided further that the names of not more than three members
shall be shown in the list of business.
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CHAPTER-IX

SHORT DURATION DISCUSSION ON MATTERS OF
URGENT PUBLIC IMPORTANCE

55. Notice for raising discussion

Any member desirous of raising short duration discussion on a matter
of urgent public importance may give notice in writing to the Secretary specifying
clearly and precisely the matter to be raised:

Provided that the notice shall be accompanied by an explanatory
note stating reasons for raising a discussion on the matter:

Provided further that the notice shall be supported by the signatures
of at least two other members.

56. Speaker to decide admissibility

If the Speaker is satisfied, after calling of such information from the
member who has given notice and from the Minister as he may consider
necessary, that the matter is urgent and is of sufficient importance to be raised
in the House at an early date, he may admit the notice and in consultation with
the Leader of the House, fix the date and time for that matter to be taken up for
discussion. He shall announce the date and subject matter of the notice in the
House and allow such time for discussion not exceeding two and a half hours
as he may consider appropriate in the circumstances:

Provided that if an early opportunity is otherwise available for the
discussion of the matter, the Speaker may refuse to admit the notice.

57. No formal motion

There shall be no formal motion before the House for voting. The member
who has given notice may make a short statement and the Minister shall reply
briefly. Any other member may be permitted to take part in the discussion. The
member introducing the subject may be permitted to speak a second time to
make a reply and the discussion will end with the final remarks of the Minister
concerned.

58. Time limit for speeches

The Speaker may, if he thinks fit, prescribe a time limit for the speeches.
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CHAPTER-X

MOTION FOR ADJOURNMENT ON A MATTER OF
URGENT PUBLIC IMPORTANCE

59. Method of giving notice

Notice of an adjournment motion shall be given to the Secretary in
duplicate at least three hours before the commencement of the sitting of the
day on which the motion is proposed to be moved. The Secretary shall send
one copy of the notice to the Minister concerned:

Provided that a notice received after the stipulated time would be
deemed to have lapsed.

60. Speaker’s consent necessary to move motion

Subject to the provisions of these rules, a motion for an adjournment of
the business of the House for the purpose of discussing a definite matter of
urgent public importance may be moved with the consent of the Speaker.

61. Restrictions on right to move motion

The adjournment motion shall be subject to the following restrictions,
namely—

(1) not more than one motion shall be moved at the same sitting;
(2) not more than one matter shall be discussed on the same motion;

(3) the motion shall be restricted to a specific matter of recent
occurrence;

(4) the motion shall not raise a question of privilege;

(5) the motion shall not revive discussion on a matter which has been
discussed in the same session;

(6) the motion shall not anticipate a matter which has been previously
fixed for consideration, but the Speaker in disallowing the matter on
this ground, shall take into consideration that the discussion of the
matter anticipated is likely to be taken up in the House within a
reasonable time;
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the motion shall not deal with a matter on which resolution could
not be moved;

the motion shall not deal with any matter which is under adjudication
by a court of law having jurisdiction in any part of India; and

the motion shall relate to a matter which is primarily the concern of
the Government.

62. Motion for discussion on matters before tribunals, commissions,

etc.

No motion which seeks to raise discussion on a matter pending before
any statutory tribunal or statutory authority performing any judicial or quasi-
judicial functions or any commission or court of inquiry appointed to inquire
into or investigate a matter shall ordinarily be permitted to be moved:

Provided that the Speaker may in his discretion allow such matter
being raised in the House as is concerned with the procedure, or
scope or stage of inquiry, if the Speaker is satisfied that it is not
likely to prejudice the consideration of such matter by the tribunal,
statutory authority, commission or court of inquiry.

63. Mode of asking for leave to move adjournment motion

(1)

If the Speaker holds that the matter proposed is in order and gives
his consent under rule 60, he shall call the member concerned who
shall rise in his place and ask for leave to move for the adjournment
of the House.

If objection to leave being granted is taken, the Speaker shall
request those members who are in favour of leave being granted
to rise in their places and if not less than one-sixth of the total
number of members of the House for the time being rise accordingly,
the Speaker shall intimate that leave is granted. If less than the
required number of members rise, the Speaker shall inform the
member that he has not the leave of the House



(30)

64. UG B oF B G

IS VAT YR U R Dl T YT 81 ST T & T Bl A1 84
& ford ARvIa: F9d w99 9§ U Her yd a1 afe srenet v fader < o o o
FHY W S4fh &7 BT BRI A 81 Y, I9 UK B o SR |

65. TGl B THI B UREHA

(1) fdereia dipdea & fhd [AREd fovg w =49t & yaeE | 9.
P B Bl WA A P IKIT R I & THeT ddol I8 U7 T
STRAT % a9 uee & b Aed &1 afiia fdar sme

IR AT dAldbHeE & MREd [0 R TR &% & 9=dd )
=i, AfE Ugel THI 9 BT ST, Ha &I 966 & FH0A B g FRIiRd
FHY & PRI 81 S ORI FHIG 8 SIQ 3R I9eh Ugand hig U
TE <@ e | Rl wRara R =df |1 g | ifde & gl

() e sremer wgre & 9N o vy w vafa are—faars & gar 2 @
g 91 B 991 I7 fhdl o 979 R O a8 Sfud w9e! 9ed @ awe
ol 29 o @ 9 |

(3) 3reer WU & AHI Bl R BN
IR BT TV UE e o e I@afdy &1 8l grm |

(30)

64. Time for moving motion

If leave to move such a motion is granted, the motion shall be taken up
an hour before the time fixed for the usual termination of the business of the
day, or if the Speaker so directs, at any earlier hour at which the business of
the day may terminate.

65. Limitation of time of discussion

(1) On a motion to adjourn the business of the House for the purpose
of discussing a definite matter of urgent public importance, the only
question that may be put shall be “That the House do now adjourn”:

Provided that the debate on a motion to discuss a definite matter of
urgent public importance if not earlier concluded, shall automatically
terminate on the expiration of time fixed for conclusion of the sitting
of the House and thereafter no question shall be put. The debate
on a motion shall not exceed two hours.

(2) The Speaker may, if he is satisfied that there has been adequate
debate, put the question to the vote of the House at 6 pm or at such
other hour as he may deem proper.

(3) The Speaker shall prescribe a time limit for speeches:

Provided that no speech shall exceed fifteen minutes in duration.
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CHAPTER-XI

QUESTIONS INVOLVING BREACH OF
PRIVILEGE AND CONTEMPT

66. Raising a question of breach of privilege or contempt

A question involving a breach of privilege or contempt either of a member
or of the House or of a Committee thereof may, with the consent of the Speaker,
be raised by—

(i

) a complaint from a member;
(ii) a report from the Secretary;
)

)

(i

(iv

a petition; or
a report from a Committee:

Provided that if the breach of privilege or contempt is committed in
the view of the House, the House may with the consent of the Speaker
take action without any complaint.

67. Complaint by member

A member wishing to raise such a question when the House is in session
shall give notice in writing to the Secretary at least three hours before the
commencement of the sitting on the day on which the question is proposed to
be raised. If the question is based upon a document, the original or a copy
thereof shall accompany the notice.

If the complaint is against any member of the House, such a notice shall
be in duplicate, a copy of which shall be sent to the member concerned.

68. Conditions of admissibility

Admissibility of such question shall be governed by the following
conditions—

(i) the question is restricted to a definite matter of recent occurrence;

(i) the subject matter of the notice shows prima facie a question of
breach of privilege or contempt; and

(iii) the matter requires the intervention of the House:
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Provided that if the complaint is against a member, the Speaker,
before giving his consent and determining its admissibility, shall
hear him after giving an opportunity to inspect the concerned
documents, if any, and if need be, may also hear the complainant
or any other member.

69. Mode of raising question of privilege

(1)

The Speaker, if he gives consent under rule 66 and holds that the
matter proposed to be discussed is in order, shall call the member,
who shall rise in his place and, while asking for leave to raise the
question of privilege, may make a short statement relevant thereto:

Provided that where the Speaker has refused his consent under
rule 66 or is of the opinion that the matter proposed to be discussed
is not in order, he may, if he thinks fit, state that he refuses consent
or holds that the notice of question of privilege is not in order:

Provided further that if the Speaker deems it necessary, he may
hear the member concerned and other member(s) and also seek
such other information as he may require before giving decision:

Provided also that the Speaker may if he is satisfied with the urgency
of the matter, allow a question of privilege to be raised at any time
during the course of a sitting after the disposal of questions.

If objection to leave being granted is taken, the Speaker shall put
the motion to vote before the House. If not less than one-sixth of
the members rise in support of the motion, the Speaker shall declare
that the leave is granted. If however, the number of members rising
in support of the motion is less than one-sixth, the Speaker shall
inform the member that he does not have the leave of the House.

70. Presentation of complaint

If in the opinion of the Speaker, the notice of breach of privilege or
contempt is fit for giving consent and is admissible under these rules, he may
refer that matter to the Committee of Privileges for examination, investigation
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and report and acquaint the House about it. If in the opinion of the Speaker,
the notice is inadmissible, he shall inform the House accordingly:

Provided that if the Speaker deems it necessary, he may hear the
member concerned and other members before giving his decision.

71. Consideration of question of breach of privilege or contempt by
the House

If the Speaker is of the opinion that the matter given notice of, is such as
can be disposed of by the House without being referred to the Committee of
Privileges, it will be permissible to move that the question be taken up for
consideration forthwith or at some future date:

Provided that if the notice is received by a report from the Secretary
or a Committee or by a petition, copies of the report or petition
shall, if the Speaker considers it necessary, be printed and
distributed amongst the members before the consideration of the
matter by the House.

72. Disposal of a complaint before the House

(1) Ifitis decided to bring a complaint against a member before the
House for disposal, the said member shall be given notice and an
opportunity to be heard for explanation and exculpation of his case
and also to inspect and to produce relevant document or documents.

(2) The member complained against shall attend the House on the
day fixed and if he is unable to attend, he shall intimate to the
Speaker his reasons for absence and the House, in view of the
reasons given, may postpone the consideration of the matter. If,
however, the House is of the opinion that there are no valid reasons
for absence or the member has wilfully absented himself, it may
proceed with the consideration of the matter in his absence. In
case, member is absent and has failed to intimate the reasons for
his absence due to unavoidable circumstances, the House may
reopen the question at his request.

(3) The member complained against after attending the House and
giving his explanation shall withdraw from the House, and shall not
enter the House as long as the matter is under consideration of
the House. The House may, however, allow him to hear the
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proceedings or recall him for purposes of giving a further explanation
or for tendering an apology.

(4) The procedure provided in this rule shall mutatis mutandis apply
to those persons also who are not members.

73. Motion after presentation of the report

After presentation of its report, the Chairman of the Committee of Privilege
or any member thereof or any member of the House may make a motion that
the report of the Committee be taken into consideration forthwith or at some
future time within which the report may be printed and copies supplied to
members.

74. Substantive motion
When the House agrees to the Motion—

(i) that the question of breach of privilege or contempt, committed in
view of the House, be considered; or

(ii)  that the matter be taken up for consideration forthwith under rule
71; or

(iii)  that the report of the Committee of Privileges may be considered
under rule 73;

any member may move a substantive motion confirming the commission
of the breach of privilege or contempt, or the report, as the case may
and also suggesting the action to be taken by the House thereon, and
any other member may move an amendment to the said motion.

75. Opportunity to person charged

Except where the breach of privilege or contempt has been committed in
the view of the House, the House shall before passing any sentence give an
opportunity to the person charged to be heard for explanation or exculpation
of the offence against him:

Provided that if the matter has been referred to the Committee of
Privileges and the person charged has been heard before the
Committee, it shall not be necessary for the House to give him that
opportunity unless the House directs otherwise.
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76. Summoning the party charged

The Speaker may summon the person charged by notice or warrant of
arrest to appear before the House at any stage of the proceedings.

77. Punishment

(1) The House on its own or on the recommendation of the Committee
of Privileges may inflict the following punishments—

admonition;

reprimand;

)
)
c) suspension of member;
) fine;

)

expulsion of member;

f)  imprisonment, the term whereof is at the pleasure of the House
but cannot extend beyond prorogation or dissolution; and

(9) any other punishment which the House may deem proper and
subject to the provisions of section 18.

(2) The members suspended from the service of the House shall stand
debarred from entering into the precincts of the House and from
taking part in the proceedings of the House and the Committees,
but the Speaker may, on a request being made to that effect, allow
a suspended member to enter into the precincts of the House for
any particular purpose.

(3) The House may, on a motion being made, order that any punishment
of suspension or the unfinished part thereof may be rescinded.

78. Groundless complaint

In case the House finds a charge of breach of privilege or contempt
groundless, it may order the payment by the complainant of an amount not
exceeding Rs. 500/- as cost to the party charged.

79. Execution of orders of the House

The Speaker or any other person authorised by him in this behalf shall
have the power to execute all the orders passed and sentences inflicted by
the House.
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80. Brevity of debate

The debate at all stages on question involving breach of privilege or
contempt shall be brief.

81. Regulation of procedure

The Speaker may issue such direction as may be necessary for regulating
the procedure in matters connected with the consideration of the question of
privilege or contempt either in the Committee or the House.

82. Power of Speaker to refer question of privilege or contempt to
Committee

Notwithstanding anything contained in these rules, the Speaker may refer
any question of privilege or contempt to the Committee of Privileges for
examination, investigation or report, and acquaint the House about it.

83. Procedure on question of breach of privilege or contempt of the
House by a member or officer or servant of any other House

If a member, officer or servant of any other Legislature in India is involved
in a case of contempt or an alleged breach of privilege of the House, the
Speaker shall refer the matter to the Presiding Member of that Legislature,
unless on hearing the member who raised the question or perusing any
document, where the complaint is based on document, the Speaker is satisfied
that no breach of privilege has been committed or matter is too trivial to be
taken notice of, in which case he may disallow the motion for breach of privilege.
When a case of contempt or an alleged breach of privilege of any other
Legislature in India, in which a member, officer or servant of the House is
involved, is referred to the House by the Presiding Member of the Legislature
of which contempt has been committed, the Speaker shall deal with that matter
in the same manner as if it were a case of breach of privilege of the House and
communicate to the Presiding Member who made the reference, a report about
the inquiry and the action taken on the reference received.
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INTIMATION OF ARREST, DETENTION,
AND RELEASE ETC. OF AMEMBER TO SPEAKER

84. Intimation of arrest, detention etc. of a member to Speaker by
Magistrate

When a member is arrested on a criminal charge or for a criminal offence
or is sentenced to imprisonment by a court or is detained under an executive
order, the judge, magistrate or executive authority, as the case may be, shall
immediately intimate such fact to the Speaker indicating the reason for the
arrest, detention or conviction, as the case may be and also the place of
detention or imprisonment of the member in the appropriate form set out in the
First Schedule annexed to these rules.

85. Intimation to Speaker on release of a member

When a member is arrested and after conviction released on bail pending
an appeal or is otherwise released, such fact shall also be intimated to the
Speaker by the authority concerned in the appropriate form set out in the First
Schedule annexed to these rules.

86. Treatment of communication received from Magistrate

As soon as may be, the Speaker shall, after he has received a
communication referred to in the rule 84 or which may also be sent by wireless
message, teleprinter or telegram, read it out in the House if it is sitting, or the
House is not sitting, direct that the members be informed of the same:

Provided that if the intimation of the release of a member either on
bail or otherwise is received before the House has been informed
of the original arrest or imprisonment, the act of his arrest or
imprisonment and his subsequent release or discharge may, in
the discretion of the Speaker, not be intimated to the House by
him.

PROCEDURE REGARDING SERVICE OF ALEGAL PROCESS
AND ARREST WITHIN THE PRECINCTS OF THE HOUSE

87. Arrest within the precincts of the House

No arrest shall be made within the precincts of the House without obtaining
the permission of the Speaker

88. Service of legal process

A legal process, civil or criminal shall not be served within the precincts
of the House without obtaining the permission of the Speaker.
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CHAPTER-XII
RESOLUTIONS
89. Notice of resolutions by Private Members

A Private Member who wishes to move a resolution shall give not less
than 12 days notice to the Secretary of his intention and shall together with
the notice submit a copy of the resolution which he wishes to move.

90. Notice of resolution by Government

If a Minister desires to move a resolution he shall give seven days notice
and shall alongwith it supply a copy of the resolution to the Secretary, who
shall have its copies sent to members ordinarily within 48 hours of its receipt:

Provided that the Speaker may allow shorter notice.
91. Subject-matter of resolution

Subject to the provisions of these rules, any member or Minister may
move a resolution relating to any matter of general public interest.

92. Form of resolution

A resolution may be in the form of a declaration of opinion or a
recommendation or may be in the form so as to record either approval or
disapproval by the House of an act or policy of Government, or convey a
message or command, urge or request an action, or call attention to a matter
or situation for consideration by Government or in such form as the Speaker
may consider appropriate.

93. Conditions of admissibility of resolutions

In order that a resolution may be admissible, it shall satisfy the following
conditions, namely—

(i) it shall be clearly and precisely expressed;
(ii) it shall raise substantially only one definite issue;

(iii) it shall not contain arguments, inferences, ironical expressions,
imputations or defamatory statements;
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(iv) it shall not refer to the conduct or character of persons, except in
their official or public capacity;

(v) it shall not relate to any matter which is under adjudication by a
court of law having jurisdiction in any part of India; and

(vi) it shall not reflect upon the conduct of the President as distinct
from the Government of India or of the Lieutenant Governor as
distinct from the Government.

94. Raising discussion on matters before tribunals or other statutory
authorities

No resolution, which seeks to raise discussion on a matter pending before
any statutory tribunal or statutory authority performing any judicial or quasi-
judicial functions or any commission or court of inquiry appointed to inquire
into or investigate any matter, shall be permitted to be moved:

Provided that the Speaker may in his discretion allow such matter
to be raised in the House as is concerned with the procedure or
subject or stage of inquiry, if the Speaker is satisfied that it is not
likely to prejudice the consideration of such matter by the tribunal
or commission or court of inquiry.

95. Admissibility of resolutions

The Speaker shall decide on the admissibility of a resolution and may, in
his discretion amend the form of a resolution so as to bring it into conformity
with the rules. He may disallow any resolution or part thereof which does not
comply with the rules or is an abuse of the right of moving a resolution or is
otherwise calculated to obstruct or prejudicially affect the procedure of the
House.

96. Precedence of Private Members’ resolution

(1) The relative precedence of notices of resolutions given by private
members shall be determined by ballots, to be held in accordance
with the directions given by the Speaker, on such day as the Speaker
may decide.

(2) Unless the Speaker otherwise directs, not more than three
resolutions (in addition to any resolution which is outstanding under
proviso to rule 28) shall be set down in the list of business for any
day allotted for the disposal of Private Members’ resolutions.



(40)

97. IN-—TRPRI IS & THU &I YRifeId IRBGR BN WS ST

IR—IRGR IS BT by Afe fST H I UTed BR o AR 80T gRT
T B O a1 39 R =t & ford o fafdy & semere: a7 g s\t ua
gfaforfd TReR &1 9oft SIrf |

98. HHedl BT UIATHROT

(1)

SR H 59 AR & 9 F Hhed 81 I AT Pl gAY FaH,
STt S 1ol 3R & & v & o wifdigea o &1, g o
R e Pl UG DNl IR I ST H BRI ¥ [T gU weal H
JaTRes U & 1T AU WIYOT < ferdT Jfe I Hebed TR A
HRAT 918 A1 I ST H I A1 BT I I P o1 AIAT &

R 37ede Widdd A SH We Pl Felu H I8 gaqed ol bl TSI
T 9ol fh I Hhed I T UKD HIAT T8l ared |

I AR GHN S & 9 TuRRerd g1 iR Iufd (1) & faeia
Pl S IR &1 9! AR F B - & ol T wu 4
urferpd = R T 81 A1 S A 4 3ifhd Hebed FHI B SIRAT |

99. e
ST BIs Gheq T 8l dl Bls T Ghodl I GafRld FH & = 59

Hhed IR HMET U B bl |

100. \EMEAT @ AT

(1)

@

i AT B U Ui Aebed W ==l & ford Ml a7 & <1 e
fel & qd |fa &1 9 <1 S gl 8 ol DIs Al 9evd 99 HYH &
TR fohT ST OR SRy R el SR I8 3MTUfT A1 811 51 qeb
b aTedie FeNE BT YA B DI AN T < < |

ST Heleml &1 o &1 T8 7, Aiea, e FH17 81, A1 IAd! Gl

AT Bl FAI—THT TR SUTET BRI |

101. 99O & F9F AT
foHY AT9oT @Y STafey Srever B ST B A uE e 9 e g g

(40)

97. Sending copy of Private Members’ resolution to Government

If a Private Members’ resolution has obtained a place in the ballot and
has been admitted by the Speaker, a copy thereof shall be sent to the
Government ordinarily seven days before the date fixed for its discussion.

98. Moving of resolutions

(1)

(2)

A member in whose name a resolution appears on the list of
business or any other member whom he may have authorised to
act on his behalf may, when called upon, either move the resolution,
in which case he shall commence his speech by a formal motion in
the terms appearing on the list of business or decline to move the
resolution, in which case he shall confine himself to a mere
statement to that effect:

Provided that the Speaker in his discretion may allow the member
to make a brief statement as to why he does not propose to move
the resolution.

If the member when called upon is absent and no other member
has been authorised to act on his behalf under sub-rule (1) the
resolution standing in his name shall lapse.

99. Amendments

When a resolution is under discussion any member may, subject to the
rules relating to resolutions move an amendment to such a resolution.

100. Notice of amendments

(1)

(2)

If a copy of an amendment has not been delivered to the Secretary
two clear days before the day fixed for the discussion of the
resolution any member may object to the moving of the amendment
and such objection shall prevail unless the Speaker allows the
amendment to be moved.

The Secretary shall, if time permits, make available to members
from time to time lists of amendments of which notices have been
given.

101. Duration of speeches

No speech shall, except with the permission of the Speaker, exceed fifteen
minutes in duration:
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Provided that the mover of a resolution when moving the same
and the Minister in charge of the department concerned when
speaking for the first time may speak for twenty-five minutes or for
such longer time as the Speaker may permit.

102. Withdrawal of resolution

(1) A member who has moved a resolution or an amendment to a
resolution, shall not withdraw the same except by leave of the
House.

(2) No discussion shall be permitted on a motion for leave to withdraw.
103. Resolution not discussed

If a resolution of which notice has been given and which has been entered
in the list of business is not discussed during the sitting, it shall be deemed to
have lapsed.

104. Splitting of resolution

When any resolution involving several questions has been discussed it
shall be in the discretion of the Speaker to split the resolution and put each or
any part thereof separately to the vote as he may think fit.

105. Repetition of resolution

No resolution or amendment raising substantially the same question shall
be moved within one year from the date of the moving of the earlier resolution:

Provided that when a resolution has been withdrawn with the leave
of the House, no resolution raising substantially the same question
shall be moved during the same session.

106. Copy of resolution passed to be sent to Minister

(1) A copy of every resolution which has been passed by the House
shall be forwarded to Minister concerned.

(2) The Minister concerned shall inform the House about the status of
the resolution in the next session.
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CHAPTER-XIII
MOTION

Discussion on a matter of public interest by motion

Save in so far as is otherwise provided by the Act or by these rules, no
discussion on a matter of public interest shall take place except on a
motion made with the consent of the Speaker.

108.

Notice of a motion

Save as provided by rule 114, notice of a motion shall be given in writing
addressed to the Secretary.

109. Condition of admissibility of a motion

In order that a motion may be admissible it shall satisfy the following
conditions, namely—

(vi)

(vii)

(viii)

that it shall raise substantially only one definite issue of recent
occurrence;

that it shall not contain arguments, inferences, ironical expressions,
imputations or defamatory statements;

that it shall not refer to the conduct or character of persons except
in their public capacity;

that it shall not raise a question of privilege;

that it shall not revive discussion on a matter which has been
discussed in the same session or within the preceding six months,
whichever is earlier;

that it shall not anticipate a matter which is to be discussed in the
same session;

that it shall not relate to any matter which is under adjudication by
a court of law having jurisdiction in any part of India;

that it shall not ordinarily relate to a matter under consideration of
a House Committee; and
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(ix) that it shall not raise a matter which is not primarily the concern of
the Government.

110. Speaker to decide admissibility of a motion

The Speaker shall decide whether motion or a part thereof is or is not
admissible under these rules and may disallow any motion or a part thereof
which is, in his opinion, an abuse of the right of moving a motion or calculated
to obstruct or prejudicially affect the procedure of the House or is in
contravention of these rules.

111. Motion for raising discussion on matter before tribunals,
commissions, etc.

No motion which seeks to raise discussion on a matter pending before
any statutory tribunal or statutory authority performing any judicial or quasi-
judicial functions of any commission or court of inquiry appointed to inquire
into or investigate any matter shall be permitted to be moved:

Provided that the Speaker may in his discretion allow such matter
to be raised in the House as is concerned with the procedure or
scope or stage of inquiry, if the Speaker is satisfied that it is not
likely to prejudice the consideration of such matter by the tribunal,
statutory authority, commission or court of inquiry.

112. Allotment of time and discussion of motions

The Speaker may after considering the state of business in the House
allot a day or days or part of a day for discussion of any such motion.

113. Time limit for speeches
The Speaker may, if he thinks fit, prescribe a time limit for speeches.
114. Motion without notice
The following motions may be made, if the Speaker permits, without notice—
(i) motion for condolence or congratulation;

(ii)  motion for adjournment of a sitting;
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(iii)  motion for withdrawal of strangers;

(iv)  motion for electing members to Committees;

(v)  motion for withdrawal of a Bill, resolution or a motion oramendments
thereto;

vi)  motion for postponement of any business;

(

(vii) motion for closure of debate;

(viii) motion for suspension of a rule; and
(

ix)  motion to extend duration of a sitting.
115. Repetition of motion

Save as otherwise provided, where any motion is pending or has been
disposed of, no motion or amendment raising substantially the same issue or
question as was involved in the earlier motion shall be moved during the
pendency of, as the case may be, within six months from the date of disposal
of such a motion:

Provided that nothing contained herein shall, unless the Speaker
otherwise directs, be deemed to prevent the making of any of the
following motions, namely—

(a) a motion for taking into consideration or the reference to a Select
Committee of a Bill where an amendment has been carried to a
previous motion of the same kind to the effect that the Bill be
circulated or recirculated for obtaining opinion thereon;

(b) a motion, made after return of a Bill by Lieutenant Governor for
reconsideration of the Assembly, for an amendment relevant to
the matter referred for reconsiderations; and

(c) amotion for the amendment of a Bill which is consequential on or
designed merely to alter the drafting of another amendment which
has been carried.

116. Motion for postponement of business

(1) A motion that consideration of a Bill, other than an Appropriation
Bill under section 29, which has been introduced, or of a motion
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other than a motion for adjournment, or a resolution be postponed
to any future day available for such business in the same session
or to any future session sine die, may be made by any member at
any time and such motion shall take precedence on any other
motion then before the Assembly.

The Speaker after permitting a brief explanatory statement from
the mover and from the member opposing, if the motion is opposed,
may without further debate, put the question thereon.

If a motion for the postponement of Private Members’ business to
a specified day is carried the adjourned business shall have priority
over the Private Members’ business fixed for that day.

The Speaker may disallow such motion for the postponement of
business if, in his opinion, it has been made for the purpose of
obstructing the business of the Assembly or for securing the
adjournment of the sitting.

117. Closure

(1)

At any time after a motion has been made, any member may move
“that the question be now put” and unless it appears to the Speaker
that the motion is an abuse of these rules or an infringement of
the right of reasonable debate, the Speaker shall then put the
motion:

“That the question be now put.”

When the motion under sub-rule (1) has been carried, the question
or questions consequent thereon shall be put forthwith without
further debate:

Provided that the Speaker shall allow any member a right of reply
which he may have under these rules.
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CHAPTER-XIV
LEGISLATION
(A) INTRODUCTION AND PUBLICATION OF BILLS
118. Speaker's power of publication of Bills before introduction

The Speaker may, on request being made in this behalf, order the
publication of any Government Bill (together with the Statement of Objects
and Reasons, the memorandum regarding delegation of legislation and the
financial memorandum if any, accompanying it and the previous sanction of
the President or the recommendation of the Lieutenant Governor, if necessary),
in the Gazette, although no motion has been made for leave to introduce the
Bill. In that case it shall not be necessary to move for leave to introduce the
Bill, and, if the Bill is afterwards introduced, it shall not be necessary to publish
it again:

Provided that ordinarily no Bill may be so published in the Gazette
when the House is in session.

119. Notice of motion or leave to introduce a Bill by a Private Member

(1) A Private Member desiring to move for leave to introduce a Bill,
shall give notice of his intention and shall together with the notice,
submit a copy of the Bill and a Statement of Objects and Reasons
which shall not contain any arguments:

Provided that the Speaker may, if he thinks fit, revise the Statement
of Objects and Reasons.

(2) The Secretary shall as soon as may be after the receipt of the
notice, refer the Bill to the Minister concerned for obtaining the
sanction or the recommendation of the President or the Lieutenant
Governor, as the case may be.

(3) The period of notice of a motion for leave to introduce a Bill under
this rule shall be twelve days unless the Speaker allows the motion
to be made at shorter notice.
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120. Minister to communicate the order of the President or the
Lieutenant Governor on the Bill

The order of the President or the Lieutenant Governor granting or
withholding the sanction or the recommendation as the case may be to the
introduction or consideration of a Bill shall be communicated to the Secretary
by the Minister concerned in writing.

121. Introduction of a Bill dependent on another Bill pending before
the House

A Bill which is dependent wholly or partly upon another Bill pending before
the House may be introduced in the House in anticipation of the passing of the
Bill upon which it is dependent:

Provided that such a Bill shall be taken up for consideration and
passing in the House only after the pending Bill has been passed
by the House and assented to by the President or the Lieutenant
Governor, as the case may be.

122. Notice of an identical Bill

When a Bill is pending before the House, notice of an identical Bill whether
received before or after the introduction of the pending Bill, shall be removed
from or not entered in the list of pending notices as the case may be, unless
the Speaker otherwise directs.

123. Financial memorandum to Bill and money clauses in Bills

(1) A Bill involving expenditure shall be accompanied by a financial
memorandum which shall invite particular attention to clauses
involving expenditure and shall also give an estimate of the
recurring and non-recurring expenditure involved in case the Bill
is passed into law.

(2) Clauses of provisions in Bills involving expenditure from the
Consolidated Fund of the Capital shall be printed in bold type or
in italics:

Provided that where a clause in a Bill involving expenditure is not
printed in bold type or in italics, the Speaker may permit the
member-in-charge of the Bill to bring such clauses to notice of the
Assembly.
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124. Explanatory memorandum to Bills delegating legislative power

A Bill involving proposals for the delegation of legislative power shall
further be accompanied by a memorandum explaining the scope of such
proposals.

125. Speaker’s power to disallow notice of a Bill

The Speaker may disallow notice of a Bill in case the Bill does not comply
with the provisions of rules 123 and 124.

126. Precedence of Private Members’ Bills

(1)  The relative precedence of notices of Bills given by Private
Members shall be determined by the ballot to be held in
accordance with the directions given by the Speaker on such day
being not less than twelve days before the day in respect of which
the ballot is held, as the Speaker may appoint.

(2) The relative precedence of the Private Members’ Bills pending in
the House shall be determined in the following order—

(a) Bills returned by the Lieutenant Governor with messages
under section 24 and 25, as the case may be;

(b)  Bills in respect of which motions for their passing have been
made;

(c) Bills in respect of which motions have been carried that they
be taken into consideration;

(d) Bills in respect of which reports of Select Committees have
been presented;

(e) Bills which have been circulated for the purpose of eliciting
opinions;

(f) Bills introduced and in respect of which no further motion
has been made or carried; and

(g) other Bills.

(3) The relative precedence of Bills falling under the same clause of
sub-rule (2) shall be determined by ballot to be held at such time
and in such manner as the Speaker may direct.
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(4) The Speaker may, by a special order to be announced in the
Assembly make such alteration in the relative precedence of the
Bills set out in sub-rule (2) as he may consider necessary and
convenient.

127. Copy of Private Members’ Bill to Minister

Whenever a private member gives notice of his intention to move for
leave to introduce a Bill and if it obtains a place in the ballot the Secretary shall
as soon as possible, send a copy thereof together with the Statement of Objects
and Reasons to the Minister concerned.

128. Notice of motion for leave to introduce a Bill

A Minister desiring to move for leave to introduce a Bill, shall give notice
in writing to the Secretary of his intention to do so. The period of notice of a
motion for leave to introduce a Bill shall be seven clear days unless the Speaker
allows the motion to be moved at a shorter notice.

129. Motion for leave to introduce and copies of Bills to members

(1) Leave of the House shall be obtained before introducing any Bill,
by a motion in that behalf:

Provided that unless the Speaker otherwise directs, no such motion
shall be made until copies of the Bill have been made available to
the members two days preceding the day on which the motion is
made.

(2) If such a motion is opposed, the Speaker after permitting if he
thinks fit, brief explanatory statement from the member who moved
the motion and the member who opposes the motion may without
further debate, put the question:

Provided that where a motion is opposed, on the ground that the
Bill initiates legislation outside the legislative competence of the
Assembly, the Speaker may permit a full discussion thereon.
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130. Introduction of Bill

After the completion of the procedure set out in rule 129, the Bill shall be
introduced by the member in charge of the Bill.

131. Power to ask for papers connected with a Bill

After a Bill has been introduced, any member may demand that copies
of paper, if any, on which the Bill is based and which are not confidential, be
placed on the Table.

132. Publication of Bill

As soon as may be after a Bill has been introduced, the Bill, unless it has
already been published, shall be published in the Gazette.

133. Copy of Bills to the Lieutenant Governor and the President

A copy of every Bill introduced in the Assembly shall, immediately after
its introduction, be forwarded by the Secretary to the Lieutenant Governor
and the President for their information.

134. Statement regarding Ordinance

(1)  Whenever a Bill seeking to replace an Ordinance promulgated
under article 239B of the Constitution, with or without modification,
is introduced in the House, these shall be placed before the House
along with the Bill, a statement explaining the circumstances which
have necessitated immediate legislation by Ordinance.

(2)  Whenever an Ordinance, which embodies wholly or partly or with
modification the provisions of a Bill pending before the House, is
promulgated a statement explaining the circumstances which had
necessitated immediate legislation by Ordinance shall be laid on
the Table at the commencement of the session following the
promulgation of the Ordinance.

(B) MOTIONS AFTER INTRODUCTION
135. Motions after introduction

After a Bill is introduced, or on some subsequent occasion, the member-
in-charge of the Bill may make one of the following motions, namely—
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that it be taken into consideration either at once or at some future
day to be then specified; or

that it be referred to a Select Committee of the House with such
instructions as may be considered necessary; or

that it be circulated for the purpose of eliciting opinion thereon:

Provided that no such motion shall be made unless copies of the
Bill have been made available to the members three days before
the day on which the motion is made and any objection by a member
shall prevail unless the Speaker allows the motion to be made.

Discussion on principles of Bills

(1)

(3)

On the day on which any motion referred to in rule 135 is made, or
on any subsequent day to which the discussion is postponed, the
principles of the Bill and its provisions may be discussed generally,
but the details of the Bill shall not be discussed further than is
necessary to explain its principles.

At this stage no amendments to the Bill may be moved but if the
member-in-charge moves that the Bill be taken into consideration,
any member may move as an amendment that the Bill be referred
to a Select Committee with such instructions as may be considered
necessary or be circulated for the purpose of eliciting opinion
thereon by a date to be mentioned in the motion.

(a) Where opinions upon the circulation of a Bill for eliciting opinion
under the foregoing rules have been received, a statement
containing a gist of opinions shall be laid on the Table by the
Secretary as soon as possible after the last date of the receipt
of such opinion.

(b) Thereupon the member-in-charge of the Bill, if he wishes to
proceed further with his Bill, shall move that the Bill be referred
to a Select Committee unless the Speaker allows a motion to
be made that the Bill be taken into consideration forthwith or
at some future date.
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137. Motion to constitute a Select Committee

When the House decides to refer a Bill to a Select Committee, a Motion
to constitute the Select Committee according to the rules shall be made.

138. Person by whom motions in respect of Bills may be made

No motion that a Bill be taken into consideration or be passed shall be
made by any member other than the member-in-charge of the Bill, and no
motion that a Bill be referred to a Select Committee or be circulated for the
purpose of eliciting opinion thereon shall be made by any member other than
the member-in-charge of the Bill, except by way of amendment to a motion
made by the member-in-charge of the Bill:

Provided that if the member-in-charge of a Bill is unable for reasons
which the Speaker considers adequate to move the next motion in
regard to his Bill at any subsequent stage after introduction, he
may with the approval of the Speaker authorise another member
to move that particular motion.

Explanation—Notwithstanding the provision contained in the
proviso, the member who introduced the Bill shall continue to be
the member-in-charge of the Bill.

(C) PROCEDURE AFTER PRESENTATION OF REPORT
OF THE SELECT COMMITTEE

139. Motion that may be moved after presentation of report of the
Select Committee

(1)  After the presentation of final report of the Select Committee of
the House on the Bill, the member-in-charge may move—

(a) that the Bill as reported by the Select Committee of the House
be taken into consideration:

Provided that any member may object to the report being so
taken into consideration if a copy of the report has not been
made available for the use of members three days before the
day on which the motion is made and such objection shall
prevail, unless the Speaker allows the report to be taken into
consideration; or
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(b) that the Bill as reported by the Select Committee of the House
be recommitted to the same Select Committee or to a new
Select Committee, either—

(i) without limitation; or

(ii) with respect to particular clauses or amendments only;
or

(iii) with instructions to the Committee to make some
particular or additional provision in Bill; or

(c) that the Bill as reported by the Select Committee of the House
be circulated, as the case may be, for the purpose of eliciting
opinion or further opinion thereon.

(2) If the member-in-charge moves that the Bill as reported by the
Select Committee be taken into consideration, any member may
move as an amendment that the Bill be recommitted to the
Committee or be circulated or recirculated for the purpose of
eliciting opinion or further opinion thereon.

140. Scope of debate

The debate on a motion that the Bill as reported by the Select Committee
be taken into consideration shall be confined to consideration of the report of
the Select Committee and the matters referred to in that report or any alternative
suggestions consistent with the principle of the Bill.

141. Notice of amendment

(1)  If notice of an amendment to any clause or schedule of a Bill has
not been given two days before the day on which the Bill is to be
considered, any member may object to the moving of the
amendment, and such objection shall prevail unless the Speaker
allows the amendment to be moved:

Provided that in the case of a Government Bill notice for amendment
of which has been received from the member-in-charge of the Bill,
it shall not lapse for reason of the fact that the member-in-charge
of the Bill has ceased to be a Minister or a member and such
amendment shall be printed in the name of the new member-in-
charge of the Bill:
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Provided further that previous notice shall not be necessary in
the case of amendments of a purely verbal character or of
amendments consequential upon or moved in respect of
amendments which have been carried.

(2) The Secretary shall, if time permits, make available to members
from time to time, lists of amendments of which notices have been
received.

142. Conditions of admissibility of amendments

The following conditions shall govern the admissibility of amendment to
clauses or Schedules of a Bill—

(i) An amendment shall be within the scope of the Bill and relevant to
the subject matter of the clause to which it relates.

(ii)  Anamendment shall not be inconsistent with any previous decision
of the House on the same question.

(iii)  An amendment shall not be such as to make the clause, which it
proposes to amend unintelligible or ungrammatical.

(iv) If amendment refers to, or is not intelligible without, a subsequent
amendment or Schedule, notice of the subsequent amendment
or Schedule, shall be given before the first amendment is moved,
so as to make the series of amendments fully intelligible.

(v)  The Speaker shall determine the order in which an amendment
shall be moved.

(vi) The Speaker may refuse to allow an amendment, which in his
opinion, is frivolous or meaningless.

(vii)  Anamendment may be moved to an amendment which has already
been allowed by the Speaker.

143. Sanction of the President or recommendation of the Lieutenant
Governor to be annexed to notice of amendment

(1)  If Government desires to move an amendment, which under the
Act cannot be made without the previous sanction of the President
or recommendation of the Lieutenant Governor, it shall annex to
the required notice, a copy of such sanction or recommendation
and the notice shall not be valid until this requirement is complied
with.
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(2) If a Private Member gives notice of an amendment, which in the
opinion of the Speaker cannot be moved without the previous
sanction of the President or recommendation of the Lieutenant
Governor, the Secretary shall, as soon as may be, after the receipt
of the notice refer the amendment to the President or the Lieutenant
Governor, as the case may be, through the Minister concerned
and the notice shall not be valid until the required sanction or
recommendation has been received.

144. Minister to communicate sanction/recommendation of President/
Lieutenant Governor to an amendment to a Bill to Secretary

The order of the President or the Lieutenant Governor granting or
withholding the sanction or recommendation, as the case may be, to an
amendment to a Bill, shall be communicated by the Minister in writing to the
Secretary.

145. Moving of amendments

(1)  Amendments shall ordinarily be considered in the order of the
clauses of the Bill to which they respectively relate:

Provided that if a member requests that an amendment be put
separately, the Speaker shall put that amendment separately:

Provided further that in order to save time and repetition, a single
discussion may be allowed to cover a series of interdependent
amendments.

146. Withdrawal of amendments

An amendment moved, may by leave of the House but not otherwise, be
withdrawn on the request of the member moving it. If an amendment has been
proposed to an amendment the original amendment shall not be withdrawn
until the amendment proposed to it has been disposed of.

(D) AMENDMENTS OF CLAUSES, ETC. AND
CONSIDERATION OF BILLS

147. Submission of Bills clause by clause

(1) When a motion that the Bill be taken into consideration is passed,
the motion “that this clause do stand part of the Bill” shall be deemed
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to have been made in respect of each clause of the Bill.
Notwithstanding anything in these rules it shall be in the discretion
of the Speaker, to submit the Bill or any part of the Bill to the
House clause by clause. The Speaker shall call each clause
separately, and when the amendments relating to it have been
disposed of in accordance with the provisions of succeeding rules,
shall put the question: “that this clause (or, ‘that this clause as
amended’, as the case may be) do stand part of the Bill”.

(2) The Speaker may, if he thinks fit, put as one question, a group of
clauses to which no amendments have been moved:

Provided that if a member requests that any clause be put
separately, the Speaker shall put that clause separately.

148. Postponement of clause
The Speaker may, if he thinks fit, postpone the consideration of a clause.
149. Consideration of Schedule

The Consideration of the Schedule or Schedules, if any, shall follow the
consideration of clauses. Schedules shall be put from the Chair, and may be
amended in the same manner as clauses, and the consideration of new
Schedule shall follow the consideration of the original Schedules. The question
shall then be put "that this Schedule" (or, 'that this Schedule as amended', as
the case may be) do stand part of the Bill":

Provided that the Speaker may allow the Schedule or Schedules,
if any, to be considered before the clauses are disposed off or
along with a clause or otherwise as he may think fit.

150. Clause one, Preamble and Title of the Bill

Clause one, the Preamble, if any, and the Title of a Bill shall stand
postponed until the other clauses and Schedules (including new clauses and
new Schedules) have been disposed of and the Speaker shall then put the
question "that clause one, or the Preamble or the Title" (or as the case may be
"that clause one, Preamble or Title, as amended)do stand part of the Bill."
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(E) PASSING & AUTHENTICATION OF BILLS
151. Passing of a Bill

(1)  When a motion that a Bill be taken into consideration has been
carried and no amendment has been made in the Bill, the member-
in-charge of the Bill may at once move that the Bill be passed.

(2) No amendment shall be moved to such a motion.

(3) If an amendment is made in the Bill, any member may object to a
motion being made on the same day that the Bill be passed, and
such objection shall prevail unless the Speaker allows the motion
to be made.

152. Scope of debate

The discussion on a motion that the Bill be passed shall be confined to
the submission of arguments either in support of the Bill or for the rejection of
the Bill.

153. Corrections of patent errors

When the Bill is passed by the Assembly, the Secretary shall renumber
the clauses, revise and complete the marginal notes thereof, make such purely
formal verbal or consequential amendments therein as may be required and
correct such error as may appear to him to be due to inadvertence.

(F) GENERAL

154. Power of Speaker to bring the year of the Bill in conformity with
the year of assent

In case of Bills introduced in the preceding year but passed in subsequent
year or if passed in the same year but the assent is likely to be given in the
subsequent year, the Speaker may change the year of the Bill bringing it in
conformity to the year of its passing or ‘likely assent’ by the President or the
Lieutenant Governor, as the case may be.
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155. Assent to the Bill

(1)  After the Secretary has made verbal or consequential amendments,
if any, under rule 153, the Bill shall be submitted to the Speaker
for his signatures.

(2) After the Speaker has signed the Bill, it shall be submitted to the
Lieutenant Governor for taking appropriate action, as he deems
fit under section 24 of the Act. When the assent has been obtained
the Bill shall be published in the Gazette as an Act of the Legislature
and a copy thereof shall be laid on Table by the Minister concerned.

(3) If it is a Money Bill, the Speaker shall endorse the necessary
certificate under section 24 and thereafter it shall be sent in
triplicate for the assent of the Lieutenant Governor.

156. Note of verbal amendments

Alongwith the signed copy under rule 155 a statement showing the verbal
and consequential amendment or rectification of errors made in the Bill under
rules 153 and 154 shall also be submitted to the Lieutenant Governor. A copy
of these alterations shall be placed on the Table by the Secretary prior to the
announcement of Lieutenant Governor's assent.

(G) RECONSIDERATION OF BILLS RETURNED BY THE
LIEUTENANT GOVERNOR

157. Message of the Lieutenant Governor

When a Bill passed by the House is returned to it by the Lieutenant
Governor under section 24 or section 25 of the Act, with a message to the
effect that the Assembly should reconsider the Bill or any of its specified
provisions or any amendment recommended in the message, the Speaker
shall read the message of the Lieutenant Governor in the House, if in session,
or if the Assembly is not in session, he shall direct that it be published in the
bulletin for the information of the members.

Thereafter, the same procedure as is laid down for the disposal of the
Bills in the Assembly shall be followed.
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CHAPTER-XV
SUBORDINATE LEGISLATION

158. Laying of regulations, rules, etc. on the Table

(1)

Copies of the regulations, rules, sub-rules, bye-laws, etc. framed
from time to time in pursuance of the power conferred on the
Government, Constitution, or an Act of Parliament or of the
Assembly or any law in force, shall, whether the relevant Act or
law does not require them to be laid before the House, be laid on
the Table for the specified period as provided in the corresponding
law.

Where the specified period is not so completed, the regulations,
rule, sub-rule, bye-law, etc. shall be re-laid in the succeeding
session or sessions until the said period is completed in one
session.

If a regulation, rule, sub-rule, bye-law, etc. is modified in
accordance with the amendment passed by the House, the
amended regulation, rule, sub-rule, bye-law, etc. shall be laid on
the Table.

159. Allotment of time for discussion of amendments

(1)

Amendments relating to a regulation, rule, sub-rule, bye-law, etc.
laid on the Table may be presented by the members within the
period prescribed in the Act for its being laid on the Table and the
rules prescribed for consideration of amendment to clauses of a
Bill, shall with suitable modifications apply to consideration of and
decision on those amendments.

The Speaker shall, in consultation with the Leader of the House,
fix the date for consideration and discussion on these amendments.
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CHAPTER-XVI
PROCEDURE FOR COMMITTEES
(A) GENERAL

160. Appointment of Committees of the House

(1)

At the commencement of the first session after each general
election and thereafter before the commencement of each financial
year or from time to time when the occasion otherwise arises,
different Committees for specific or general purposes shall either
be elected or constituted by the House or nominated by the
Speaker:

Provided that no member shall be appointed to a Committee unless
he is willing to serve on the Committee.

Casual vacancy in a Committee shall be filled as soon as possible,
by nomination of a member by the Speaker and any person
nominated to fill such vacancy shall hold office for the unexpired
portion of the term for which the member in whose place he is
nominated would have held the office:

Provided that the proceedings of the Committee shall neither be
invalid nor be held up on the ground that casual vacancies have
not been filled.

161. Objection to membership of a Committee

Where an objection is taken to the inclusion of a member in a Committee
on the ground that the member has personal, pecuniary or direct interest of
such an intimate character that it may prejudicially affect the consideration of
any matters to be considered by the Committee, the procedure shall be as

follows—

(a)

the member who has taken objection shall precisely state the
ground of his objection and the nature of the alleged interest,
whether personal, pecuniary or direct, of the proposed member in
the matters coming up before the Committee;

after the objection has been stated, the Speaker shall give an
opportunity to the member proposed on the Committee against
whom the objection has been taken, to state the position;
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if there is dispute on facts, the Speaker may call upon the member
who has taken objection and the member against whose
appointment on the Committee objection has been taken, to
produce documentary or other evidence in support of their
respective cases;

after the Speaker has considered the evidence so tendered before
him, he shall give his decision which shall be final;

until the Speaker has given his decision, the member against
whose appointment on the Committee, objection has been taken,
shall continue to be a member thereof, if elected or nominated
and take part in discussion but shall not be entitled to vote; and

if the Speaker holds that the member against whose appointment
objection has been taken has a personal, pecuniary or direct
interest in the matter before the Committee, he shall cease to be
a member thereof forthwith:

Provided that the proceedings of the sitting of the Committee at
which such member was present, shall not in any way be affected
by the decision of the Speaker.

Explanation—For the purposes of this rule the interest of the
member should be direct, personal or pecuniary and separately
belong to the person whose inclusion in the Committee is objected
to and not in common with the public in general with any class or
section thereof or any matter of State policy.

162. Chairman of the Committee

(1)

The Chairman of each Committee shall be appointed by the
Speaker from amongst the members of the Committee:

Provided that if the Deputy Speaker is a member of the Committee,
he shall be the ex officio Chairman of the Committee.

If the Chairman is for any reason unable to act or if the office of
Chairman is vacant, the Speaker may appoint another Chairman
in his place.

If the Chairman of the Committee is absent from any of its sittings,
the Committee shall elect another member of the Committee to
act as Chairman for that sitting.
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163. Quorum

(1)

(2)

(4)

The quorum to constitute a sitting of any Committee shall, save as
otherwise provided in these rules, be not less than one-third of
the total number of members of Committee.

If at any time fixed for any sitting of the Committee, there is no
quorum even within ten minutes after the time so fixed, or if at any
time during such sitting there is no quorum, the Chairman shall
either suspend the sitting until there is quorum or adjourn the
sitting to some future date. If the Chairman for any reason is not
present and there is also no quorum even ten minutes after the
time so fixed, the Secretary shall announce that the sitting stands
suspended.

When the Committee has been adjourned in pursuance of sub-
rule (2) on two successive dates fixed for sitting of the Committee,
the Chairman shall report the fact to the House:

Provided that where a Committee has been appointed by the
Speaker, the Chairman shall report the fact of such adjournment
to the Speaker.

On such report being made, the House or the Speaker, as the
case may be, shall decide the future course of action.

164. Discharge of members absent from sittings of Committees

(1)

If a member is absent from three consecutive sittings of a
Committee without permission of the Chairman, the membership
of such member from the Committee may, after giving him an
opportunity to explain, be terminated with the approval of the
Speaker and thereupon his office in the Committee may be
declared vacant with effect from the date of such approval by the
Speaker.

165. Resignation of a member

Any member may resign his seat from the Committee by writing under
his hand addressed to the Speaker.

166. Term of a Committee

The term of these Committees shall be a financial year:
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Provided that the Committee elected or nominated under these
rules, shall, unless otherwise specified, hold office until a new
Committee is appointed.

167. Voting in the Committee

All questions at any sitting of the Committee shall be determined by a
majority of votes of the members present and voting. In the case of an equality
of votes on any matter, the Chairman shall have a second or casting vote.

168. Power to appoint Sub-Committees

(1) A Committee may appoint one or more sub-Committees, each
having the powers of the undivided Committee, to examine any
matters that may be referred to them, and the reports of such sub-
Committees shall be deemed to be the reports of the whole
Committee if they are approved at a sitting of the whole Committee.

(2) The order of reference to a sub-Committee shall clearly state the
matter or matters for investigation. The report of the sub-Committee
shall be considered by the whole Committee.

169. Sitting of the Committee

The sitting of a Committee shall be held on such days and at such hour
as the Chairman of the Committee may fix:

Provided that if the Chairman of Committee is not readily available
or if his office is vacant, the Secretary may fix the date and time of
a sitting.

170. Committee may sit whilst the House is sitting
The Committee may sit whilst the House is sitting:

Provided that on a division being called in the House, the Chairman
of the Committee shall suspend the proceedings in the Committee
for such time as will, in his opinion enable the members to vote in
a division.

171. Venue of sitting

The sitting of the Committee shall be held in the precincts of the Assembily,
and if it becomes necessary to shift the place of sitting to outside the precincts
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of the Assembly, the matter shall be referred to the Speaker whose decision
shall be final.

172. Power to take evidence or call for papers, records or documents

(1)

A witness may be summoned by an order signed by the Secretary
and shall produce such documents as are required by the
Committee for reference, perusal or use.

It shall be in the discretion of the Committee to treat any evidence
tendered before it as secret or confidential.

No document submitted to the Committee shall be withdrawn or
altered without the knowledge and approval of the Committee.

The Committee shall have power to take evidence on oath and to
require the attendance of persons or the production of papers or
records if considered necessary for the discharge of its duties:

Provided that Government may decline to produce a document
on the ground that its disclosure would be prejudicial to the interest
and safety of the Capital.

The format of oath or affirmation to be administered to a witness
shall be as follows:

"l, (name), swear in the name of God/solemnly affirm that | shall
speak the truth, the whole truth and nothing but truth and that no
part of my deposition shall be false."

All evidence tendered before the Committee shall be treated as
secret or confidential until the presentation of the report of the
Committee to the House:

Provided that it shall be in the discretion of the Committee to treat
any evidence as secret or confidential in which case it shall not
form part of the report.

173. Party or a withess can appoint a counsel to appear before
Committee

A Committee may permit a party to be represented by a counsel appointed
by him and approved by the Committee. Similarly, a witness may appear before
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the Committee accompanied by a counsel appointed by him and approved by
the Committee.

174. Procedure for examining witness

The examination of withesses before the Committee shall be conducted
as follows—

(1)  The Committee shall, before a witness is called for examination,
decide the mode of procedure and the nature of question that
may be put to the witness.

(2) The Chairman of the Committee may first put to the witness such
question or questions as he may consider necessary with reference
to the subject matter or any subject connected therewith according
to the procedure mentioned in sub-rule (1) of this rule.

(3) The Chairman may call other members of the Committee one by
one to put any other questions.

(4) A witness may be asked to place before the Committee any other
relevant points that have not been covered and which a witness
thinks are essential to be placed before the Committee.

(5) When a witness is summoned to give evidence, a verbatim record
of proceedings of the Committee, shall be kept.

(6) The evidence tendered before the Committee may be made
available to all members of the Committee.

175. Strangers to withdraw when the Committee deliberates

(1) All persons other than members of the Committee, officers and
such other persons whose services are required by the Committee
shall withdraw whenever the Committee is deliberating.

(2) The discussions of the Committee shall not be disclosed by any
person present at its sitting nor shall any reference to such
discussion be made in the House.
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176. Signing of the report of the Committee

The report of the Committee shall be signed by the Chairman, on behalf
of the Committee:

Provided that in case the Chairman is absent or is not readily
available, the Committee shall choose another member to sign
the report on behalf of the Committee.

177. Special report by the Committee

A Committee may, if it thinks fit, make a special report on any matter that
arises or comes to light in the course of its working which it may consider
necessary to bring to the notice of the Speaker or the House, notwithstanding
that such matter is not directly connected with, or does not fall within or is not
incidental to, its terms or reference.

178. Availability of report before presentation to Government

The Committee may, if it thinks fit, make available to Government a copy
of its report or any completed part thereof before presentation to the House.
Such report shall be treated as confidential until presented to the House.

179. Presentation of report

(1)  The report of the Committee shall be presented by the Chairman
of the Committee or the person who has signed the report or any
member of the Committee; so authorised by the Chairman or in
the absence of the Chairman or when he is unable to present the
report, by any member authorised by the Committee and shall be
placed on the Table of the House.

(2) In presenting the report the Chairman or in his absence the
member presenting the report shall, if he makes any observations,
confine himself to a brief statement of fact, or draw the attention
of the House to the recommendations made by the Committee.

(3) The Minister concerned or any Minister may give a short reply on
that very day or on some future date to which the matter has been
postponed, explaining the Government point of view and the action
which the Government propose to take.
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(4) On a demand being made after the report has been presented
but within 15 days from the date of its presentation, the Speaker,
if he thinks fit, may appoint time for consideration of the report.
There shall neither be a formal motion before the House nor voting.

180. Publication or circulation of report prior to its presentation to
the House

The Speaker may on a request being made to him and when the House
is not in session, order the publication or circulation of a report of a Committee
although it has not been presented to the House. In that case the report shall
be presented to the House during its next session at the first convenient
opportunity.

181. Power to make suggestions on procedure

(1) A Committee shall have power to pass resolutions on matters of
procedure relating to that Committee for the consideration of the
Speaker, who may make such variations in procedure as he may
consider necessary.

(2) Any of these Committees may, with the approval of the Speaker,
make detailed rules of procedure to implement the provisions
contained in these rules.

182. Power of Speaker to give direction on a point of procedure or
otherwise

(1)  The Speaker may, from time to time, issue such directions to the
Chairman of the Committee as he may consider necessary for
regulating its procedure and the organisation of its work.

(2) If any doubt arises on any point of procedure or otherwise the
Chairman may, if he thinks fit, refer the point to the Speaker, whose
decision shall be final.

183. Unfinished work of Committee

A Committee which is unable to complete its work before the dissolution
of the House may report to the House that the Committee has not been able to
complete its work. Any preliminary report, memorandum or note that the
Committee may have prepared or any evidence that the Committee may have
taken, shall be made available to the new Committee.
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184. Secretary to be ex officio Secretary of the Committee

(1)  The Secretary shall be the ex officio Secretary of all the Committees
appointed under these rules.

(2) The Secretary may, with a view to assist the Committee, seek
clarifications from the officers/witnesses present on a point which,
in his opinion, needs to be made clearer to the Committee.

185. Applicability of general rules to Committee

Except as otherwise specifically provided in respect of any particular
Committee, the provisions of the general rules in this chapter shall apply to all
Committees.

(B) BUSINESS ADVISORY COMMITTEE
186. Constitution of the Committee

(1) There shall be a Committee called the Business Advisory
Committee nominated by the Speaker. It shall consist of not more
than nine members including the Speaker and the Deputy Speaker.
The Speaker shall be the ex officio Chairman of the Committee.

(2) If the Speaker for any reason is unable to preside over any sitting
of the Committee, the Deputy Speaker shall be the Chairman for
that sitting. If both are unable to preside for any reason, the Speaker
shall nominate a Chairman for that sitting from amongst the
members of the Committee.

187. Functions of the Committee

(1) It shall be the function of the Committee to recommend the time
that should be allocated for the discussion on the stage or stages
of such Bills and other Government business as the Speaker, in
consultation with the Leader of the House, may direct for being
referred to the Committee.

(2) The Committee shall have the power to indicate in the proposed
time table the different hours at which the various stages of the
Bill or other Government business shall be completed.

(3) The Committee shall have such other functions relating to the
business of the House as may be assigned by the Speaker from
time to time.
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188. Report of the Committee

The recommendations of the Committee shall be presented to the House
in the form of a report.

189. Motion after presentation of report

(1)  As soon as may be, after the report has been made to the House,
a motion may be moved by a member of the Committee nominated
by the Speaker:

“That this House agrees with the allocation of time proposed by
the Committee.”

(2) When such a motion is accepted by the House, it shall take effect
as if it were an order of the House:

Provided that an amendment may be moved that the report be
referred back to the Committee either without limitation or with
reference to any particular matter:

Provided further that not more than half an hour shall be allotted
for the discussion of the motion and no member shall speak for
more than five minutes on such a motion.

190. Disposal of outstanding matters at the appointed hour

At the appointed hour in accordance with the resolution of the House for
the completion of a particular stage of a Bill or other business, the Speaker
shall forthwith put every question necessary to dispose off all the outstanding
matters in connection with that stage of Bill or business.

191. Variation in the allocation of time

(1)  No variation in the Allocation of Time Order shall be made except
on a motion made with the consent of the Speaker, and accepted
by the House.

(2)  All efforts shall be made to adhere to the Allocation of Time Order.
The Speaker may, however, in his discretion, extend the time of
the House in the manner as he deems fit.
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(C) COMMITTEE ON PUBLIC ACCOUNTS

192. Constitution of the Committee

(1)

There shall be a Committee on Public Accounts for the examination
of the appropriation accounts of the Capital and the reports of the
Comptroller and Auditor General of India thereon, the annual
financial accounts of the Capital or such other accounts or financial
matters as are laid before it or referred to it or which the Committee
deems necessary to scrutinize.

The Committee on Public Accounts shall consist of not more than
nine members who shall be elected by the House every year from
amongst its members according to the principle of proportional
representation by means of the single transferable vote:

Provided that no Minister shall be appointed a member of the
Committee and if a member of the Committee is appointed a
Minister he shall cease to be a member of the Committee from the
date of such appointment.

193. Functions of the Committee

(1)

In scrutinizing the appropriation accounts of the Capital and the
reports of the Comptroller and Auditor General of India thereon, it
shall be the duty of the Committee on Public Accounts to satisfy
itself—

(a) that the money shown in the accounts as having been
disbursed were legally available for and applicable to the
service or purpose to which they have been applied or
charged;

(b) that the expenditure conforms to the authority which governs
it;

(c) that every re-appropriation has been made in accordance
with such rules as may be prescribed by the competent
authority; and

(d) when the Committee meets to consider the report of the
Comptroller and Auditor General, the Auditor General, or
Secretary (Finance) may with a view to solely assist the
Committee seek clarifications from a witness on a point which

in their opinion has not been made clearer to the Committee.
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It shall also be the duty of the Committee on Public Accounts—

(a) to examine the statement of accounts showing the income
and expenditure of State trading and manufacturing schemes
together with the balance sheets, and statements of profit
and loss accounts which the Lieutenant Governor may have
required to be prepared or are prepared under the provisions
of the statutory rules regulating the finances of a particular
State trading concern or project and the report of the
Comptroller and Auditor General, thereon;

(b) to examine the statement of accounts showing the income
and expenditure of autonomous and semi-autonomous
bodies the audit of which may be conducted by the
Comptroller and Auditor General of India either under the
directions of the Lieutenant Governor or by a statute; and

(c) to consider the report of the Comptroller and Auditor General
in cases where the Lieutenant Governor may have required
him to conduct an audit of any receipts or to examine the
accounts of stores and stock.

(D) COMMITTEE ON ESTIMATES

194. Constitution of the Committee

(1)

(2)

There shall be a Committee on Estimates for the examination of
such of the estimates as the Committee deems fit or are specifically
referred to it by the House.

The Committee shall consist of not more than nine members who
shall be elected by the House every year from amongst its members
according to the principle of proportional representation by means
of the single transferable vote:

Provided that no Minister shall be appointed a member of the
Committee and if a member of the Committee is appointed a
Minister, he shall cease to be a member of the Committee from
the date of such appointment.

195. Functions of the Committee

(1)

The functions of the Committee shall be—



)

(72)

(@) Uamel | JraiHlRd Wifd | Hd Far Maafan, e
H GUR, HRIGSA a1 TeEEE guR B & §ad ©,
59 9y H gfadfed &R

(@) s ¥ PR AR HaaRdr am & ol defoud
et &1 gema <

(M) UEbel H AR A BT A H I8d g O Sl & |
SRIRAT AT § AT 81, Sd! Siid HRAT: T

(@) Urabe f6d wU ¥ g d SR by SRIY, SHST G
call

I gramel @ O ki 98 & MidR I9a—98 W N
G AHT 3R SI—9 g8 ST &Rl oI, e &l gfadfed &)
T | Affa & for g et 9 8 fe fosl e oY @
A UTgbel Bl S B | g9 91 @ 8ld gy W b «AfAfd
J BIE ufrae & f3ar | e @ AR W Sift w9 | Ade™
g qHT |

(6) R SUBAT Aaeft afAfa

196. ARfI &HT TSA

(1)

)

g gl & e er fgcdiy gl | Seiv T RPN SUhAl
DI PRI-TUITEH BT SF B B ARDNI SUHAT T U Aqff
I |

ARl 4 A9 9 e e T8 8, 91 guifae uiife &
RIGd & AJaR Uhel BWORUIT A & SIRY Ud ¥ dad
BRI I & wewdl # ¥ fyaifed fha S

Ry Bz A FA ARG B Aew Fged T8 B TR SR afe
Al @ @S dew N Frgad fR) o dr 98 0 g @
fafy @ Affd & wew T8 |

197. Afafd & &R

(1)

affy & e g -
(@) 39 Frodl & wr Hora @i orggal # fAftfde wRart

SUHTT & Ufddedl 3R TI—SIRg Bl STa BT

(72)

(a) to report what economies, improvements in organization,
efficiency or administrative reform consistent with the policy
underlying the estimates may be effected;

(b) to suggest alternative policies in order to bring about
efficiency and economy in administration;

(c) toexamine whether the money is well laid out within the limits
of the policy underlying in the estimates; and

(d) tosuggestthe form in which the estimates shall be presented
to Assembly.

The Committee may continue its examination of the estimates from
time to time throughout the financial year and report to the House
as its examination proceeds. It shall not be incumbent on the
Committee to examine the entire estimates of any one year. The
demands for grants may be finally voted notwithstanding the fact
that the Committee has made no report.

(E) COMMITTEE ON GOVERNMENT UNDERTAKINGS

196. Constitution of the Committee

(1)

(2)

There shall be a Committee on Government Undertakings for the
examination of the working of the Government Undertaking
specified in the Second Schedule annexed to these rules.

The Committee shall consist of not more than nine members who
shall be elected by the House every year from amongst its members
according to the principle of proportional representation by means
of the single transferable vote:

Provided that no Minister shall be appointed a member of the
Committee and if a member of the Committee is appointed a
Minister he shall cease to be a member of the Committee from the
date of such appointment.

197. Functions of the Committee

(1)

The functions of the Committee shall be—

(a) to examine the reports and accounts of the Government
Undertakings as specified in the Second Schedule annexed
to these rules;
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(b) to examine the report, if any, of the Auditor General on the
Public Undertakings;

(c) to examine in the context of autonomy and efficiency of the
Government Undertakings, whether the affairs of the
Government Undertakings are being managed in accordance
with the sound business principles and prudent commercial
practices; and

(d) to exercise such other functions vested in the Committee on
Public Accounts and the Committee on Estimates in relation
to the Government Undertakings specified in Second
Schedule annexed to these rules as are not covered by
clauses (a), (b) and (c) above and as may be allotted to the
Committee by the Speaker from time to time:

Provided that the Committee shall not examine and
investigate any of the following, namely—

(i)  matters of major Government policy as distinct from
business or commercial functions of the Government
Undertakings;

(i)  matters of day to day administration; and

(iii)  matters for the consideration of which machinery is
established by any special statute under which a
particular Public Undertaking is established.

(2) The House may by ordinary resolution add or delete the names of
undertakings in the Second Schedule annexed to these rules.

(F) COMMITTEE ON GOVERNMENT ASSURANCES
198. Constitution and functions of the Committee

There shall be a Committee on Government Assurances consisting of
not more than nine members nominated by the Speaker in order to scrutinize
the assurances, promises, undertaking, etc. given by Ministers from time to
time on the floor of the House and to report on—
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(a) the extent to which such assurances, promises, undertakings,etc.,
have been implemented; and

(b)  where implemented, whether such implementation has taken place
within the minimum time necessary for the purpose:

Provided that no Minister shall be appointed a member of the
Committee, and if a member of the Committee is appointed a
Minister, he shall cease to be a member of the Committee from
the date of such appointment.

(G) COMMITTEE ON PETITIONS
199. Constitution of the Committee

There shall be a Committee on Petitions consisting of not more than
nine members nominated by the Speaker:

Provided that no Minister shall be appointed a member of the
Committee and if a member of the Committee is appointed a
Minister, he shall cease to be a member of the Committee from
the date of such appointment.

200. Petition to whom to be addressed and how to be concluded

Every petition shall be addressed to the Speaker and shall conclude
with a prayer reciting the definite object of the petitioner in regard to the matter
to which it relates.

201. Scope of petitions

Petitions may be presented to the House when it is in session or submitted
to the Speaker when not in session on—

(i) a Bill which has been published under rule 118 or which has been
introduced in the House;

(ii) a matter connected with the business pending before the House;
and

(iii) any matter of general public interest, provided that it is not one—

(a) which falls within the cognizance of a court of a law having
jurisdiction in any part of India or a court of inquiry or a
statutory tribunal or authority or a quasi-judicial body or a
commission;
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(b) for which remedy is available under the law including rules,
regulations, bye-laws made by the Central Government or
the Government of the National Capital Territory of Delhi or
an authority to whom power to make such rules, regulations,
etc. is delegated.

202. General form of petition

(1)

(2)

(3)

Every petition shall be couched in respectful, decorous and
temperate language.

Every petition shall be in the language in which the Assembly
transacts its business under sub-section (2) of the section 34 and
if it is made in any other language it shall be accompanied by a
translation in the language used for the transaction of the business
in the Assembly and shall be signed by the petitioner.

The general form of the petition shall be as set out in the Third
Schedule annexed to these rules.

203. Consideration of petitions

After the presentation of a petition to the House, the Committee on
Petitions shall meet to consider it as early as possible:

Provided that in the case of petition on a Bill pending before the
House, it shall meet as soon as possible after it has been presented
or reported to the House and submit its report to the House or
direct the circulation of the petition to the members, as the case
may be, well in advance of the Bill being taken up in the House:

Provided further that in the case of a petition received on a Bill
already under discussion in the House, the Committee shall meet
to consider it immediately and submit its report or direct the
circulation of the petition to the members, as the case may be,
well in advance of the Bill being disposed of by the House.

204. Consideration of representations etc.

The Committee shall also meet as often as necessary to consider
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representations, letters and telegrams received from various individuals,
associations, etc. which are not covered by the rules relating to petitions and
give directions for their disposal:

(vii)

(viii)

(ix)

Provided that the representations, which fall in the following
categories shall not be considered by the Committee, but shall be
filed on receipt in the Secretariat—

anonymous letters or letters on which names and/or addresses
of senders are not given or are illegible;

endorsement copies of letters addressed to authorities other than
the Speaker or House unless there is a specific request on such a
copy praying for redress of the grievance;

if the representations relate to personal or individual grievances;

if the representation relate to matters specified in clause (iii) of
rule 201 of the rules;

if they ventilate service grievances of employees/ex-employees;

representations seeking employments; requesting monetary or
financial assistance in some forms; regarding grievances on
matters under control of other State Government or Central
Government; matters sub-judice; suggesting amendment of
Constitution; and complaints against member of Parliament/
Assembly in relation to their conduct as private persons and not
as members of Parliament/Assembly;

Letters in regional languages of which translation is not possible
in the Secretariat;

representation of a frivolous nature or those not couched in
respectful, decorous or temperate language or which are libellous
or defamatory or allegatory in nature;

matters which are beyond the jurisdiction of the Assembly; and

matters relating to the Consolidated Fund of the Capital:
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Provided that the Speaker may, in his discretion, require the Committee
to consider any petition as referred by him.

205. Authentication of signatories to a petition

The full name and address of every signatory to a petition shall be set
out therein and shall be duly authenticated.

206. Document not to be attached to a petition
Letters, affidavits or other documents shall not be attached to any petition.
207. Counter signature

(1) Every petition shall be presented and countersigned by a
member.

(2) A member shall not present a petition from himself.
208. Notice of presentation

A member shall give at least two days advance intimation to the Secretary
of his intention to present a petition.

209. Form of petition

A member presenting a petition shall confine himself to a statement in
the following form:

"I present a petition signed by......................... Petitioner (s)
regarding..........cccccuunnnn. ?

and no debate shall be permitted on his statement.
210. Procedure after presentation of a petition

(1)  Every petition after its presentation under these rules shall be
referred to the Committee for examination.

(2) After examination, the Committee may, if necessary, direct
circulation of the petition in extenso or in any abridged form.

(3) After circulation and after evidence, if any, the Chairman of the
Committee or any member authorised by the Committee shall
report to the House the specific complaint contained in the petition
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and suggestions for remedial measures for the particular case or
to prevent such case in future.

(H) COMMITTEE ON DELEGATED LEGISLATION
211. Constitution of the Committee

There shall be a Committee on Delegated Legislation consisting of not
more than nine members nominated by the Speaker in order to scrutinize and
report to the House whether the powers to make regulations, rules, sub-rule,
bye-laws, etc. conferred by the Act or delegated by any other lawful authority
are being properly exercised within such delegation:

Provided that no Minister shall be appointed a member of the
Committee, and if a member of the Committee is appointed a
Minister, he shall cease to be a member of the Committee from
the date of such appointment.

212. Functions of the Committee
The Committee shall, in particular consider—

(i) whether the delegated legislation is in accordance with the general
objects of the Constitution or the Act pursuant to which it is made;

(ii) whether it contains matter which in the opinion of the Committee,
should more properly be dealt with in an Act of Legislature;

(iii) whether it contains imposition of any tax;
(iv) whether it directly or indirectly bars the jurisdiction of the courts;

(v) whether it gives retrospective effect to any of the provisions in
respect of which the Constitution or the Act does not expressly
give any such power;

(vi) whether it involves expenditure from the Consolidated Fund of
the Capital or the public revenues;

(vii) whether it appears to make some unusual or unexpected use of
the powers conferred by the Constitution or the Act pursuant to
which it is made;
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(viii) whether there appears to have been unjustifiable delay in the
publication or laying of it before the legislature; and

(ix) whether for any reason its form or purport calls for any elucidation.
213. Report of the Committee

If the Committee is of opinion that any such delegated legislation should
be rejected wholly or in part, or should be amended in any respect, it shall
report that opinion and the grounds thereof to the House. If the Committee is
of opinion that any other matter relating to any delegated legislation should be
brought to the notice of the House, it may report that opinion and matter to the
House.

() RULES COMMITTEE
214. Constitution of the Committee

The Rules Committee shall consist of not more than nine members
including the Speaker and the Deputy Speaker. Rest of the members shall be
nominated by the Speaker.

215. Functions of the Committee

There shall be a Committee on Rules to consider matters of procedure
and conduct of business in the House and to recommend any amendments or
additions to these rules that may be deemed necessary.

216. Notice of amendments in rules

Any member may give notice of amendment to any of these rules, but
such a notice shall be accompanied with the Statement of Objects and Reasons
for the amendment. On receipt of such a notice, the Speaker shall refer the
same, if it is not out of order, to the Committee for consideration.

217. Chairman of the Committee

The Speaker shall be the ex officio Chairman of the Committee. If the
Speaker for any reason is unable to act as Chairman of the Committee, the
Deputy Speaker shall be the Chairman for that sitting. If both are unable to
preside for any reason, the Speaker shall nominate a Chairman for that sitting
from amongst the members of the Committee.
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218. Procedure for the amendment of the rules

(1)

The recommendations of the Committee shall be laid on the Table
and any member may, within a period of three days beginning with
the day when it is so laid on the Table, give notice of an amendment
including a motion to refer all or any of the recommendations of
the Committee for the reconsideration of the Committee together
with the objects and reasons for such amendment.

If no notice of amendment to the recommendations of the
Committee is given within the period mentioned in sub-rule (1),
the recommendations of the Committee shall be deemed to have
been approved by the House on the expiry of the said period and
shall be incorporated in the rules.

If notice of any amendment is received within the period prescribed
in sub-rule (1), the Speaker shall refer such amendments, which
are admissible to the Committee and the Committee may, after
considering such amendments, make such changes in its
recommendations as it deems fit.

The final report of the Committee after considering the amendments
mentioned in sub-rule (3) shall be laid on the Table. Thereafter,
on the House agreeing to the report on a motion made by a
member of the Committee, the amendments to the rules as
approved by the House shall be incorporated in the rules.

(J) COMMITTEE OF PRIVILEGES

219. Constitution of the Committee

The Committee of Privileges consisting of nine members shall be
nominated by the Speaker.

220. Examination of the question by the Committee of Privileges and
its procedure

(1)

On a reference being made to the Committee of Privileges, copy
of the complaint shall be sent by the Secretary to the person
complained against with the request that he should, if he so desires,
submit to the Secretary by a specified date his written statement
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about the complaint. After the expiry of the date fixed for submission
of written statement, the Committee may, if it considers necessary,
summon for purposes of inquiry, the person complaining and the
person complained against to appear before it on a specified date,
time and place.

(2) Such a person, if he so desires, may also present his case before
the Committee by a counsel.

(3) If a party summoned to be present is unable to attend on the
specified date, he shall inform the Committee of the reasons
thereof. The Committee may, on consideration of given reasons,
postpone the consideration of the matter to enable the party to
appear. If, however, the Committee considers that there are no
good reasons for the absence or that the party had wilfully
absented, the Committee may after considering the matter against
that party, in his absence, submit its report, and bring to the notice
of the House his disobedience of the order for proper action
against him.

221. Examination of the question by the Committee

The Committee of Privileges shall examine the question in the light of
the evidence and circumstances of the case and determine whether any breach
of privileges or contempt, has been committed and look into the nature of the
breach and the circumstances leading to it, and make such recommendations
as it may deem proper.

222. Disabilities of members of the Committee

The Complaining member or the member complained against, if he be a
member of the Committee, shall not sit in the Committee so long as the matter
complained by or against him as the case may be, is under consideration
before the Committee.

223. Sittings of Committee of Privileges

The Committee of Privileges shall meet as soon as may be, after a question
of privileges or contempt has been referred to it and from time to time thereafter
till report is made during the time fixed by the Speaker or the House, as the
case may be:
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Provided that where no time has been fixed for the presentation
of the report, the report shall be presented within one month of
the date of reference:

Provided further that the Speaker of the House, as the case may
be, may from time to time extend the date for the presentation of
the report by the Committee.

224. Report of the Committee

The Report of the Committee shall indicate if a breach of privilege or
contempt has been committed and what punishment in its opinion should be
inflicted. It may also recommend the acceptance of any apology, if apology
has been tendered.

(K) QUESTIONS AND REFERENCE COMMITTEE
225. Constitution of the Committee

(1)  There shall be a Question and Reference Committee consisting
of not more than nine members to be nominated by the Speaker
and the Deputy Speaker shall be the ex officio Chairman of the
Committee.

(2) No Minister shall be a member of the Committee mentioned in
sub-rule (1) and if a member of the Committee is appointed a
Minister, he shall cease to be a member of the Committee from
the date of such appointment.

226. Functions of the Committee
The following shall be the functions of the Committee—

(1) If areply to question is not received from the Government within
time or the reply received is not satisfactory and the Speaker
considers it expedient to do so, he may refer the matter to the
Questions and Reference Committee.

(2) Besides questions, any other matter concerning the House not
included within the jurisdiction of other Committee under these
rules, may be referred by the Speaker to the said Committee for
consideration.
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(L) GENERAL PURPOSES COMMITTEE

227. Constitution and functions of the Committee

(1)

There shall be a General Purposes Committee nominated by the
Speaker consisting of not more than nine members including
leaders of various parties and groups in the Assembly and other
important members including the Speaker who shall be ex officio
Chairman of the Committee.

The functions of the Committee shall be to consider proposals
and to tender advice to the Speaker on important matters especially
relating to improvement in the organization of work in the Assembly
and any other matter referred to it by the House or the Speaker.

(M) COMMITTEE ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

228. Constitution and functions of the Committee

(1)

There shall be a Committee called the Committee on the Welfare
of Scheduled Castes and Scheduled Tribes nominated by the
Speaker consisting of not more than nine members:

Provided that no Minister shall be nominated as a member of the
Committee and if a member, after his appointment to the Committee
is appointed as Minister, he shall cease to be a member of the
Committee from the date of such appointment.

The functions of the Committee shall be—

(i) to review the progress and implementation of the welfare
programmes and other ameliorative measures as also
constitutional safeguards for Scheduled Castes and
Scheduled Tribes and to report to the House as to the
measures that should be taken by the Government in respect
of matters within their review;

(i) to suggest ways and means of realising the objective of
government policy to bring about improvement in the
conditions of these classes in the shortest possible time; and
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(iii) to examine such matters, as may deem fit, to the Committee
or are specifically referred to it by the House or the Speaker.

(N) COMMITTEE ON PAPERS LAID ON THE TABLE

229. Constitution and functionsof the Committee

(4)

There shall be a Committee on Papers laid on the Table of the
House consisting of not more than nine members.

The Committee shall be nominated by the Speaker.

The functions of the Committee shall be to examine all papers laid
on the Table of the House by the Ministers and to report to the
House on—

(i) whether there has been a compliance of the provisions of
the Act, rules or regulations under which the papers have
been laid;

(ii) whether there has been any unreasonable delay in laying
the papers;

(iii) if there has been any such delay, whether a statement
explaining the reasons for delay has been laid on the Table
and whether those reasons are satisfactory;

(iv) whether both Hindi and English versions have been laid on
the Table;

(v) whether a statement explaining reasons for not laying the
Hindi version has been given and whether such reasons are
satisfactory; and

(vi) the Committee shall perform such other functions in respect
of the papers laid on the Table of the House, as may be
assigned to it by the Speaker from time to time.

A member wishing to raise any of the matters referred to in
sub-rule (3) shall refer it to the Committee and not raise it in the
House.
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(O) LIBRARY COMMITTEE

230. Constitution and functions of the Committee

(1)

(2)

There shall be a Library Committee consisting of not more than
nine members including its Chairman.

The Committee shall be nominated by the Speaker:

Provided that no Minister shall be nominated as a member of
the Committee and if a member, after his appointment to the
Committee, is appointed a Minister, he shall cease to be a
member of the Committee from the date of such appointment.

The functions of the Committee shall be—

(i) to consider and advice on such matters concerning the
Library as may be referred to it by the Speaker from time
to time; and

(ii) to consider suggestions for the improvement of the Library
and to advise upon matters connected with the services
provided to the members by the Library.

(P) COMMITTEE ON PRIVATE MEMBERS’ BILLS AND

RESOLUTIONS

231. Constitution and functions of the Committee

(1)

There shall be a Committee on Private Members’ Bills and
Resolutions consisting of not more than nine members including
the Speaker who shall be the Chairman of the Committee.

The Committee shall be nominated by the Speaker.
The functions of the Committee shall be—

(i) to carefully examine the nature, urgency and importance of
all Private Member’s Bills after they are introduced in the
Assembly or otherwise as the Speaker may direct and to
recommend the time that should be allocated for the
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discussion of the stage or stages of each Bill and also to
indicate in the time table so drawn up, the different hours
at which the various stages of the Bill in a day shall be
completed;

(i) to examine every Private Members’ Bill which is opposed in
the Assembly on the ground that the Bill initiates legislation
outside the legislative competence of the Assembly, and the
Speaker considers such objection prima facie tenable;

(i) to recommend time limit for the discussion of Private
Members’ Resolutions and other ancillary matters; and

(iv) to perform such other functions in respect of Private
Members’ Bill and Resolutions, as may be assigned to it by
the Speaker from time to time.

4) afafad &1 uftdes : wea & 9Her ufdded R fha o (4) Report of the Committee: At any time after the report has been
P qre el w99 yEa RS fhar < g 6 ged ufdee presented to the House, a motion may be moved that the House
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fear s Provided further that not more than half an hour shall be allotted
_q T8 f graeT fhar oidT € 5 59 URdId R @at @ o for discussion of the motion and no member shall speak for more
SR e W o wEg frg =S 6 T 3R B Al e than five minutes on such motion.
U UE R UE e ¥ e T8l el | (5) Allocation of time: The Allocation of time in respect of Bills and
(5) TG D] ST : FRId der Gdedt & dey § T BT resolutions as approved by the House shall take effect as if it
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were an order of the House.

At the appointed hour, in accordance with the allocation of time,
the Speaker shall forthwith put every question necessary to
dispose of all the outstanding matters in connection with the
completion of a particular stage of the Bill or the resolution.

(‘q’) AfeeT UG 9 HedroT  AfAfd (Q) COMMITTEE ON WOMEN AND CHILD WELFARE

232. A &1 TeH

AT 3R 91 BT & A W TS Affa 8Rf, ONTH ermer gy
T AT 9 e dewy FE 8hn

232. Constitution of the Committee

There shall be a Committee nominated by the Speaker on Women and
Child Welfare consisting of not more than nine members:
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Provided that a Minister shall not be nominated as a member of
the Committee and if a member after his nomination to the
Committee is appointed a Minister, he shall cease to be a member
of the Committee from the date of such appointment.

233. Functions of the Committee

The functions of the Committee shall be—

(1)

(2)

to examine:

(i)

(ii)

(iif)

the functioning of any orphanage, poor home, welfare
home, hospital, asylum, educational institution, boarding
house, prison, factory or any place of calling or avocation
where women and children are generally admitted or any
rescue home, shelter home, Nari Niketan, maternity and
child welfare home, borstal school or any other similar
institution exclusively meant for women and children and
such other premises as the Committee may determine, from
time to time, in consultation with the Speaker;

the functioning of the institutions and government
departments dealing with the welfare of women and
children; and

to consider the reports submitted by the Delhi Commission
for Women and to report on the measures that should be
taken by the Government for empowerment of women and
for improving their status/conditions in respect of the
matters within the purview of the Government.

to suggest measure for:

the rehabilitation of unmarried or deserted mothers and the
aged and destitute women and desolate widows;

making the mentally retarded, the infirm and the physically
handicapped persons self-sufficient and useful members of
the society;

the welfare of disorganised group of women engaged in-
household labour and similar other occupations; and
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(3) to examine such other matters as may be deemed fit by the
Committee or specially referred to it by the Speaker.

(R) COMMITTEE ON THE WELFARE OF STUDENTS AND YOUTH
233A. Constitution of the Committee

There shall be a Committee on the Welfare of Students and Youth
nominated by the Speaker consisting of not more than nine members.

Provided that no Minister shall be nominated as a member of the
Committee and if a member, after his appointment to the Committee is
appointed as Minister, he shall cease to be a member of the Committee from
the date of such appointment.

233B. Functions of the Committee
The Functions of the Committee shall be—

(i) to review the progress and implementation of the welfare
programmes and other ameliorative measures for students and
youth and to report to the House as to the measures that should
be taken by the Government in respect of matters within their
purview;

(ii) to suggest ways and means of realizing the objectives of
Government policy to bring about improvement in the condition
of the students and youth in the shortest possible time;

(i) to examine and report upon representations received from
various stakeholders or general public on matters connected
with welfare of the students and youth; and

(iv) to examine such matters as the Committee may deem fit or are
specifically referred to it by the House or the Speaker.

Explanation—Representations should be addressed to the Speaker
and countersigned by a member.
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(S) COMMITTEE ON ENVIRONMENT

234. Constitution of the Committee

There shall be a Committee on environment consisting of not more than
nine members to be nominated by the Speaker:

Provided that a Minister shall not be nominated as a member
of the Committee and that if a member after his nomination to
the Committee is appointed a Minister, he shall cease to be a
member of the Committee from the date of such appointment.

235. Functions of the Committee
The functions of the Committee shall be—

(i) to study the environmental problems in the Capital and to
recommend remedial measures thereto;

(ii) to examine the nature, degree and extent of the environmental
imbalances caused by different kind of pollution, the results of
such pollutions and to suggest remedial measures for the
prevention and control thereof;

(iii) to examine the working and activities of the Departments/Boards/
Corporations in relation to environment;

(iv) to review the implementation of the plans and programmes
relating to maintenance of environmental balance; and

(v) to examine such other matters as may be deemed fit by the
Committee or specially referred to it by the House or by the
Speaker.

(T) COMMITTEE ON ETHICS
235A Constitution of the Committee

There shall be a Committee on Ethics consisting of not more than nine
members to be nominated by the Speaker;

Provided that a Minister shall not be nominated as member of the
Committee and that if a member after his nomination to the Committee
is appointed a Minister, he shall cease to be a member of the
Committee from the date of such appointment.
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235B Functions of the Committee:
The functions of the Committee shall be—
(i) to oversee the moral and ethical conduct of members;

(i) to examine every complaint relating to unethical conduct of
member referred to it by the House or the Speaker and make
such recommendations, as it may deem fit; and

(i) to frame Code of Conduct specifying acts which constitute
unethical conduct.

235C Suo motu examination of matters

The Committee may also suo motu take up for examination and
investigation matters relating to ethics, including matters relating to unethical
conduct by members wherever felt necessary and make such
recommendations as it may deem fit.

235D Report

The report of the Committee may also state the procedure to be
followed by the House in giving effect to the recommendations made by the
Committee.

235E Procedure in the Committee

(i) On a matter being referred to the Committee or on a matter being
taken up by the Committee suo motu, the Committee shall
conduct preliminary inquiry.

(ii) After the preliminary inquiry, if the Committee is of the opinion
that there is no prima facie case, the matter may be dropped.

(iii)  If the Committee is of the opinion that there is a prima facie case,
Committee shall take up the matter.

(iv) The Committee may lay down procedure, from time to time for
examination of matters referred to it.

(U) COMMITTEE ON THE WELFARE OF MINORITIES
235AA. Constitution of the Committee

There shall be a Committee on the Welfare of Minorities nominated
by the Speaker consisting of not more than nine members;

Provided that no Minister shall be nominated as a member of the
Committee and if a member after his appointment to the Committee
is appointed as Minister, he shall cease to be a member of the
Committee from the date so such appointment.
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235BB. Functions of the Committee
The functions of the Committee shall be—

(i) to review the progress and implementation of the welfare
programmes and other ameliorative measures as also
constitutional safeguards for minorities and to report to the
House as to the measures that should be taken by the
Government in respect of matters within their purview;

(ii) to examine measures taken by the Government for the
implementation of 15 points programme of the Prime Minister for
the welfare of minorities;

(i) to suggest ways and means of realizing the objectives of
Government policy to bring about improvement in the condition
of these classes in the shortest possible time; and

(iv) to examine such measures as the Committee may deem fit or
are specially referred to it by the House or the Speaker.

235CC. Information from Departments

The Committee shall obtain monthly information from each department
of the Government about measures taken for the welfare of the
minorities and hold quarterly meetings to examine the reports.

(V) COMMITTEE ON THE WELFARE OF OTHER BACKWARD CLASSES
235AAA. Constitution of the Committee

There shall be a Committee on the Welfare of Other Backward Classes
nominated by the Speaker consisting of not more than nine members.

Provided that no Minister shall be nominated as a member of the
Committee and if a member, after his appointment to the Committee,
is appointed as Minister, he shall cease to be a member of the
Committee from the date so such appointment.

235BBB. Functions of the Committee
The Functions of the Committee shall be—

(i) to review the progress and implementation of the welfare
programmes and other ameliorative measures for Other Backward
Classes and to report to the House as to the measures that
should be taken by the Government in respect of matters within

their purview;
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to examine measures taken by the Government to secure due
representation of the Other Backward Classes, nominated in
services and posts under its control;

to suggest ways and means of realizing the objectives of
Government policy to bring about improvement in the condition
of these classes in the shortest possible time; and

to examine such measures as the Committee may deem fit or
are specially referred to it by the House or the Speaker;

235CCC. Power to call for information

The Committee shall obtain monthly information from each department
of the Government about measures taken for the welfare of the Other
Backward Classes and hold quarterly meetings to examine the reports.

(W) SELECT COMMITTEE

236. Constitution of the Select Committee

(1)

When a motion that a Bill be referred to a Select Committee is
made and agreed to, the members of the Select Committee on
the Bill shall be appointed by the House or by the Speaker if so
authorised.

The Select Committee shall consist of nine members as follows—
(i) Minister-in-charge of the Bill
(ii) Member-in-charge of the Bill, if any

(i) The member on whose motion the Bill is referred to the
Select Committee

(iv) Rest of the members of the Assembly may be nominated
in proportion to the strength of parties in the House or
elected by means of a single transferable vote.

237. Procedure in a Select Committee

The procedure in a Select Committee shall, as for as practicable, be
the same as is followed in the House during the consideration stage of a
Bill, with such adaptation whether by way of modification, addition or
omission, as the Speaker may consider necessary or convenient.
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238. Notice of amendments by members other than members of
Select Committee

When a Bill has been referred to a Select Committee, any notice given
by a member of any amendment to a clause in the Bill shall stand referred
to the Committee:

Provided that where notice of amendment is received from a
member who is not a member of the Select Committee, such
amendment shall not be taken up by the Committee unless
moved by a member of the Committee.

239. Power of Committee to take evidence

A Select Committee may hear expert evidence and representatives of
special interests affected by the measure before it.

240. Printing and publication of evidence tendered before a Select
Committee

(1) The discussions of a Select Committee shall not be disclosed
by any person present at its sitting nor shall any reference to
such discussion be made in the House.

(2) The evidence tendered before the Select Committee may be
made available to all members of the Select Committee.

(3) The Committee may direct that the whole or a part of the
evidence or a summary thereof may be laid on the Table.

(4) The evidence given before a Select Committee shall not be
published by any member of the Select Committee or by any
other person until it has been laid on the Table:

Provided that the Speaker may, in his discretion, direct that such
evidence be confidentially made available to members before it
is formally laid on the Table.

241. Record of decisions of the Committee

A record of the decisions of a Select Committee shall be maintained
and circulated to members of the Committee under the direction of the
Chairman.
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242. Report by Select Committee

(1)

Soon after a Bill has been referred to it, the Select Committee
shall meet from time to time in order to consider the Bill and shall
make a report thereon within the time fixed by the House:

Provided that where the House has not fixed any time for the
presentation of the report, the report shall be presented before
the expiry of three months from the date on which the House
adopted the motion for the reference of the Bill to the Select
Committee:

Provided further that the House may at any time on a motion
being made, direct that the time for the presentation of the report
by the Select Committee be extended to a date specified in the
motion.

Reports may be either preliminary or final.

The Select Committee shall in its report state whether the
publication of the Bill directed by these rules has taken place
and the date on which the publication has taken place.

Where a Bill has been altered, the Select Committee may, if it
thinks fit, include in its report a recommendation to the member-
in-charge of the Bill that his next motion should be a motion for
circulation or where the Bill has already been circulated for
recirculation.

243. Minutes of dissent recorded by a member

(1)

any member of a Select Committee may record a minute of
dissention any matter or matters connected with Bill or dealt with
in the report.

A minute of dissent shall be couched in temperate and decorous
language and shall not refer to any discussion in the Select
Committee nor cast aspersions on the Committee.

If in the opinion of the Speaker, a minute of dissent contains
words, phrases or expressions which are unparliamentary or
otherwise inappropriate, he may order such words, phrases or
expressions to be expunged from the minutes of dissent.
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(4) The minutes of dissent, if any, shall form part of the report.
244. Printing and publication of report

The Secretary shall cause every report of the Select Committee to be
printed and a copy of the report shall be made available, for the use of every
member of the House. The report and the Bill, as reported by the Select
Committee shall be published in the Gazette.

(X) DEPARTMENT RELATED STANDING COMMITTEES
244A. Constitution of the Committees

(1) There shall be Department Related Standing Committees of the
House to be called as Standing Committees.

(2) The Departments covered under the jurisdiction of each of the
Standing Committees shall be as specified in the Sixth Schedule:

Provided that the Speaker may amend the Schedule from time
to time.

(3) Each of the Standing Committees constituted under rule 244A
shall consist of not more than nine members to be nominated
by the Speaker.

(4) A Minister shall not be nominated as a member of the Committee
and if a member after nomination to the Committee is appointed
a Minister, such member shall cease to be a member of the
Committee from the date of such appointment.

244B. Functions of the Committees
The functions of each of the Standing Committees shall be—

(a) to examine and report what measures or reforms consistent with
the policy approved by the Assembly might be effected;

(b) to consider the Demands for Grants of the concerned
Departments and make a report on the same to the House. The
report shall not suggest anything of the nature of cut motions;

(c) to examine such Bills pertaining to the concerned Departments
as are referred to the Committee by the House or the Speaker
and make reports thereon;

(d) to consider annual reports and policy documents of the
concerned Departments and make reports thereon; and
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(e) to take up matters of public importance concerning the
respective Departments for scrutiny, inquiry, investigation and
make reports thereon.

244C. Applicability of general rules

Except for matters for which special provision is made in the rules
relating to the Standing Committees, the general rules applicable to other
Committees shall apply mutatis mutandis to the Standing Committees.

(Y) COMMITTEE ON THE ISSUES RELATED TO
UNAUTHORISED COLONIES

244D. Constitution of the Committee

There shall be a Committee on the issues related to unauthorized
colonies, nominated by the Speaker consisting of not more than nine
members.

Provided that no Minister shall be nominated as a member of the
Committee and if a member, after his appointment to the Committee
is appointed as Minister, he shall cease to be a member of the
committee from the date of such appointment.

244E. Functions of the Committee
The functions of the Committee shall be—

(1) to review the progress and implementation of the projects in
unauthorized colonies and to report to the House as to the
measures that should be taken by the Government in respect
of the matters within their purview;

(2) to suggest ways and means of realizing the objectives of
Government policies to bring about improvement in the condition
of the unauthorized colonies;

(3) to examine and report upon representations received from the
various stakeholders or general public on matters connected
with issues related to unauthorized colonies; and

(4) to examine such matters as the Committee may deem fit or are
specifically referred to it by the House or the Speaker.

Explanation—Representations should be addressed to the Speaker and
countersigned by a member.



(97)
AEYTI—17
Pl TqAT SURIE Dl BSH bl b

245. I dAT SURUE Bl B Bl GhA

PIg AT Sl e T SUTRTT BT SIb US A S B ol ERT
7()@) & Sfafa el Adhed &1 TR &R & MU & I <A AR
a9 s faRed w9 # <

R ST GG & o) Plg Adbed dd ddb URgd el (b
SRAT 9 9% b Afgd @ digg T gd o gaer 9 &
&l |

246. Hbod bl UTEICT

9 UBR & Hhed Pl ATl 991 & ford SU Fr=faRad e &1 &=l
g, arerfa—

(1) 98 IR & ddg # AfR=q g

(il) I8 W R WRra vu & @ad fear war g @R

(ill) 3EH To—Ids®, STTAM, TTHSG VT, JARY IfFal ATSITHRD

qaqacdl dT FAMY TS BN |

247. dped foR WM & foR@ |gT @1 srgEfd

(1) 9 9s® & 9 H Hdheyu 8, 9 Hhed A0 o Fabil, W
I T AT T B Al d Hhed UKT PR D o Aed B 1A
AT | 39 FqAR R B A9 @1 rgafd &1 8Rfl, foheyg Uvcirad
AHed M B BRUIT BT [T H Ieold B A |

(2) oreme AT WSRIE Wew ©H Wewll W O gl fA I &
TeT H B, U—3UT WMl R WS B8 b fold ded| Ife S
TIY ¥ed P Ui ® UIHIY ¥ HH Wl WS Bl ol oy
IT GBIF Wew UKad bl giud w1 fb I Hdheu uwdd
TR B ford Fed @ gAfT TR T

248. T 9 @1 SR—gA H§ HeHw @1 Ao fHar S
(1) It SWied M & SUYeEl & AR UEad dhed bl Id

(97)
CHAPTER-XVII

RESOLUTION FOR REMOVAL OF SPEAKER
AND DEPUTY SPEAKER

245. Resolution for removal of Speaker and Deputy Speaker

A member wishing to give notice of his intention to move a resolution
under section 7(2)(c) for the removal of Speaker or the Deputy Speaker from
his office shall do so in writing:

Provided that no resolution for the aforesaid purpose shall be
moved unless notice has been given to the Secretary at least
fourteen days before.

246. Admissibility of resolution

In order that such a resolution may be admissible, it shall satisfy the
following conditions, namely—

(i) it shall be specific with respect to the charges;
(ii) it shall be clearly and precisely expressed; and

(iii) it shall not contain arguments, inferences, ironical expressions,
imputations or defamatory statements.

247. Leave of the House to take up resolution

(1) The member in whose name the resolution stands may withdraw
the resolution, but if he does not do so he shall ask for the leave
of the House to move the resolution. No speech shall be
permitted at this stage, but the mover may briefly state the
reason for bringing the resolution.

(2) The Speaker or the Presiding Member shall ask those members
who are in favour of leave being granted to rise in their places.
If less than one-fifth of the total number of then members of the
House rise in their places; the Speaker or the Presiding Member
shall inform the mover that he has not the leave of the House
to move the resolution.

248. Resolution included in the list of business on the appointed day

(1) In case, the mover obtains the leave of the House to move the
resolution according to the provisions of the last preceding rules,
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the resolution shall be taken up for consideration on the same
day or any appointed day.

(2) Such a resolution shall be taken up after the question hour and
before any other business is entered upon.

249. The Presiding Member at the time of consideration of the
Resolution

Subject to the provisions of sub-section (1) of section 8, the Speaker
or the Deputy Speaker or such other person, as is referred to in sub-section
(4) of section 7 shall preside when a resolution for removal under the
foregoing rules is taken up for consideration.

250. Time limit for speeches
No speech on the resolution shall exceed fifteen minutes in duration:

Provided that the mover of the resolution or the Speaker or the
Deputy Speaker, as the case may be, may speak for such time
as the member presiding may permit.
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CHAPTER-XVIII

MOTION OF NO CONFIDENCE IN THE
COUNCIL OF MINISTERS

Motion of No Confidence

(1)

(2)

(5)

A motion expressing want of confidence in the Council of Ministers
may be made with the consent of the Speaker subject to the
following restrictions, namely—

(i) Leave to make the motion shall be asked for after the
Question Hour and before the list of business for the day
is entered upon.

(ii) The member asking for leave shall deliver to the Secretary
a written notice of the motion (as per form set out in Fourth
Schedule) which he proposes to move by three hours
before the sitting for the day.

If the Speaker is of opinion that the motion is in order, he shall
read the motion to the House and shall request those members
who are in favour of leave being granted to rise in their places,
and, if not less than one-fifth of the total number of the members
of the House rise accordingly, the Speaker shall intimate that
leave is granted and that the motion will be taken on such day,
not being more than three days from the date on which the leave
is granted, as he may appoint. If less than the requisite number
of members rise the Speaker shall inform the member that he has
not the leave of the House.

If leave is granted under sub-rule (2) the Speaker may, after
considering the state of business in the House, allot a day or days
or part of a day for the discussion of the motion.

The Speaker shall, at the appointed hour on the allotted day or
the last of the allotted days, as the case may be, forthwith put
every question necessary to determine the decision of the House
on the motion.

The Speaker may, if he thinks fit, prescribe a time limit for
speeches.

252, Statement by a Minister who has resigned

(1)

A member who has resigned the office of the Minister shall have
the right with the consent of the Speaker to make a personal
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statement in explanation of his resignation. A copy of the
statement shall be forwarded to the Speaker and the Leader of
the house one day in advance of the day on which it is made:

Provided that in the absence of a written statement the points
or the gist of such statement shall be conveyed to the Speaker
and the Leader of the House one day in advance of the day on
which it is made.

such statement shall be made after questions and before the list
of business for the day is entered upon.

There shall be no debate on such statement, but any Minister
may make a statement pertinent thereto.
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CHAPTER-XIX

COMMUNICATION BETWEEN THE LIEUTENANT
GOVERNOR AND THE ASSEMBLY

253. Communications from the Lieutenant Governor to the Assembly

Communications from the Lieutenant Governor to the Assembly may

be made by a written message delivered to the Speaker and read to the
House by him.

254. Communications from the Assembly to the Lieutenant Governor

Communication from the Assembly to the Lieutenant Governor may be
made—

(1) by formal address, after a motion made and carried in the House;
and

(2) through the Speaker.
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CHAPTER-XX

RESIGNATION AND VACATION OF SEATS IN THE

HOUSE AND ABSENTEE MEMBERS

255. Resignation of seats in the House

(1) A member who desires to resign his seat in the House shall intimate

To

Sir,

Place:
Date:
Note: (1)

in the following form:

The Speaker,
Legislative Assembly,
National Capital Territory of Delhi.

| hereby tender my resignation of my seat in the House with
effect from.................. (date) forenoon/afternoon.

Yours faithfully,

(Signature of Member of the House)

The date and time of resignation given in the letter shall not be
earlier than the one on which the letter is written.

If a member hands over the letter of his resignation personally
to the Speaker and informs him that the resignation is voluntary
and genuine, and the Speaker has no information or knowledge
to the contrary, the Speaker may accept the resignation
immediately.

If the Speaker receives the letter of resignation by post or through
some other person the Speaker may make such enquiry as he
thinks fit to satisfy himself about the voluntary nature and
genuineness of the resignation. If the Speaker is satisfied, after
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making a summary enquiry either himself or through Legislative
Assembly Secretariat or such other agency as he may deem fit,
that the resignation is not voluntary or genuine he shall not
accept it.

A member may withdraw his resignation before it is accepted by
the Speaker.

Soon after the acceptance of the resignation of a member, the
Speaker shall inform the House that such and such member has
resigned his seat in the House and that he has accepted the
resignation.

Explanation—When the House is not in session, the Speaker
shall inform the House immediately after it re-assembles.

The Secretary shall, as soon as may be, after the Speaker has
accepted the resignation of a member, cause the information to
be published in the bulletin and the Gazette and forward a copy
of the notification to the Election Commission for taking steps to
fill the vacancy thus caused. But if the resignation is to take effect
from future date, the information shall not be published in the
bulletin and Gazette before the date from which it is to take effect.

The resignation shall take effect from the date and time specified
in the letter of resignation.

If any dispute arises as regards the genuineness or voluntary
nature of the resignation, the same shall be determined by the
Speaker before any action is taken under sub-rule (5) or sub-
rule (6).

If any letter of resignation is not in the form prescribed, it shall
be returned to the member concerned for being submitted in the
prescribed form.

Permission to remain absent from sittings of the House

(1)

A member wishing to obtain permission of the House for remaining
absent from sittings thereof under sub-section (3) of section 14,
shall make an application in writing to the Speaker, stating the
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period for which he may be permitted to be absent from the
sittings of the House.

(2) Such application shall be set down for consideration by the
House soon after receipt, as may be ordered by the Speaker, and
shall on the day so fixed be considered immediately after
questions and before any other business for the day is entered
upon.

(3) The Speaker shall decide the manner in which the decision of
the Assembly shall be taken on such application.

(4) The Secretary shall inform the member, as soon as possible of
the decision of the Assembly on his application.

(5) If a member who has been granted leave of absence under sub-
rule (2) attends the session of the House during the period of
leave, the unexpired portion of the leave from the date of his
resumed attendance shall lapse.

(6) If a member is absent without permission from all sittings of the
Assembly for a period of 60 days or more, computed in the
manner provided in the proviso to sub-section (3) of section 14,
the Leader of the House or any other member may move that
such member’s seat be declared vacant.

(7) Three days notice of such a motion shall be necessary and a
complete statement of the dates on which the member was absent
shall be appended to it.

(8) The Secretary shall, after the motion under sub-rule (6) is
carried, cause the information to be published in the Gazette and
forward a copy of the notification to the Election Commission for
taking steps to fill the vacancy thus caused.

. 257. Attendance register
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CHAPTER-XXI

GENERAL RULES OF PROCEDURE
(A) NOTICE

258. Giving of notices

(1)

(2)

(3)

Every notice required by the rules shall be given in writing
addressed to the Secretary and signed by the member giving
notice, also indicating his division number, and shall be delivered
in the Notice Office between such hours as notified from time to
time, on every day except Saturdays, Sundays and public
holidays.

A notice received in the Notice Office after the hours other than
those specified in sub-rule (1) shall be treated as given on the
next working day.

While the House is sitting, copies of the notices except of cut
motions, received under sub-rule (1) shall be circulated by the
Secretary to members by next day.

(B) AMENDMENTS

259. Amendments which may be admissible

(1)

(2)

Subject to these rules, an amendment shall be relevant to the
subject matter of the motion to which it is proposed.

A notice of amendment shall be given at least one day before
the day on which the motion is to be considered, unless the
Speaker directs otherwise.

An amendment may not be moved which if carried, would have
merely the effect of a negative vote.

After a decision has been given on an amendment to a part of
a motion the earlier part thereof shall not be amended.

No amendment may be proposed which is inconsistent with a
previous decision on the same subject.

The Speaker shall have the power to select amendments given
notice of and he may, at any stage, disallow an amendment or
refuse to put to vote an amendment, which in his opinion is
frivolous or irregular.
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Vote on Amendment

(1)

When one or more amendments are moved to a motion, the
Speaker shall, before putting the question thereon, state or read
to the House the original motion.

It shall be in the discretion of the Speaker either to put the original
motion to vote first or any of the amendments thereto.

(C) RULES TO BE OBSERVED BY MEMBERS

Rules to be observed by members while present in the House

While the House is sitting, a member—

(i)

(ii)

shall not read any book, newspaper or letter, nor shall he do
anything which is unconnected with the business of the House;

shall not interrupt any member while speaking by disorderly
expression; or noises or in any other disorderly manner;

shall bow to the Chair while entering or leaving the House, and
also when taking or leaving his seat;

shall not pass between the Chair and any member who is
speaking;

shall not leave or cross the floor of the House when the Speaker
is addressing the House;

shall always address the Chair;
shall keep to his usual seat while addressing in the House;
shall maintain silence when not speaking in the House;

shall not obstruct or interrupt the proceedings by shouting,
hissing or in any other manner whatsoever when speeches are
being made in the House or the House is in session;
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(x) shall not, while speaking, point to any stranger in the gallery;

(xi) shall not applaud when a stranger enters any of the Galleries or
the Special box;

(xii) shall not shout slogans in the House;
(xiii) shall not sit or stand with his back towards the Chair;

(xiv) shall not approach the Chair personally in the House. He may
send chits to the officers at the Table, if necessary;

xv) shall not wear or display badges of any kind in the House;
xvi) shall not bring or display arms in the House;

(
(
(xvii) shall not display flags, emblems or any exhibits in the House;
(xviii) shall not leave the House immediately after delivering his speech;
(

xix) shall not distribute within the precincts of the House any literature,
questionnaire, pamphlets, press notes, leaflets, etc. not connected
with the business of the house;

(xx) shall not place his hat/cap on the desk in the House, bring boards
in the Chamber for keeping files for writing purposes, smoke or
enter the House with his coat hanging on the arms;

(xxi) shall not carry walking stick into the House unless permitted by
the Speaker on health grounds;

(xxii) shall not tear off documents in the House in protest;
(xxiii) shall not bring or play cassette or tape recorder in the House;

(xxiv) shall avoid talking or laughing in Lobby loud enough to be heard
in the House; and

(xxv) shall not carry any mobile phone, apparatus or electronic
gadgets in the House.

Member to speak when called by the Speaker

The member shall rise to speak, when the Speaker calls his name. If

more members than one rise at the same time, the member whose name
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is called shall be entitled to speak.
263. Mode of addressing the House

A member desiring to make any observations on any matter before the
House shall rise when he speaks and shall address the Speaker:

Provided that a member disabled by sickness or infirmity may be
permitted by the Speaker to speak while sitting.

264. Rules to be observed while speaking

(1) The matter of every speech must be strictly relevant to the matter
under discussion.

(2) A member while speaking shall not—
(a) give any evasive reply to any question;

(b) express any opinion or make any comment on any matter
of fact under consideration of a Court of Justice;

(c) make a personal charge or accusation against a member;

(d) use offensive expressions about the conduct of business
of parliament or the legislature of any State;

(e) reflect on any decision of the House except when a motion
for rescinding it is under consideration;

(f)y reflect upon the conduct of the President or any Governor
or any Court of Justice;

(g) utter treasonable or defamatory words but he may, with the
permission of the Speaker, quote them for the purposes of
his argument;

(h) say anything which is derogatory to the Chair or to the
House;

(i) refer to the Government officials by name; and

(j) read a written speech except with the prior permission of
the Chair.
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265. Procedure for making allegation against any person

No member shall make any allegation of defamatory or offensive nature
against any person unless the member has given prior notice to the Speaker
and the Minister concerned so that the Minister may examine the matter for
the purpose of reply:

Provided that the Speaker may prohibit any member at any time
from making such allegation, if he is of the opinion that such
allegation is against the dignity of the House or such allegation
does not serve public interest.

266. Questions to be asked through the Speaker

When for the purposes of explanation during discussion or for any
other sufficient reason, any member has to ask a question from another
member on any matter under the consideration of the Assembly, he shall
ask the question through the Speaker.

267. Irrelevance or repetition

The Speaker, after having called the attention of the Assembly to the
conduct of a member who persists in irrelevance or tedious repetition either
of his own arguments or of the arguments used by other members in debate
may direct him to discontinue his speech.

268. Personal explanation

A member may give personal explanation with the permission of the
Speaker though there may be no question before the House, provided that
in such case no controversial question shall be raised and there would be
no debate.

(D) ORDER OF SPEECHES & RIGHT OF REPLY
269. Order of speeches and right of reply

(1) After the member who makes a motion has spoken, other
members may speak on the motion in such order as the Speaker
may determine. If any member when called upon by the Speaker
does not speak, he shall not be entitled except with the
permission of the Speaker to speak on the motion at any later
stage of the debate.
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(2) Except as otherwise provided, no member shall speak more than
once on any motion.

(3) A member who has moved the original motion or an amendment
thereto or has made a motion for reduction or omission of an item
under the budget demands, may speak again by way of reply,
and if the motion or the amendment is moved by a Private
Member, the Minister to whose department the matter under
discussion relates shall have the right of speaking after the mover
whether he has previously spoken in the debate or not.

(4) Subject to the provisions of sub-rule (3) the reply of the mover
of the original motion shall in all cases conclude the debate.

270. Minister’s right to intervene in the debate or to make a
statement

(1) (a) A Minister with the permission of the Speaker may intervene
at any stage of debate and will also have a right to reply

to the debate so as to conclude it.

(b) A statement may be made by Minister on a matter of public
importance with the consent of the Speaker but no question
shall be asked at the time the statement is made.

(2) A Minister desiring to make a statement in the House under
clause 1(b) shall intimate in advance the date on which the
statement is proposed to be made and also send a copy of the
statement to the Secretary.

(3) The statement shall pertain to a subject for which the Minister
is responsible and shall be made to explain Government’s policy
in regard to a specific matter of public importance or topical
interest.

271. Address by Speaker

The Speaker may suo motu or on a point being raised or on a request
made by a member address the House at any time on a matter under
consideration in the House with a view to aiding members in
their deliberations and such expression of views shall not be
taken to be in the nature of a decision.
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(E) PROCEDURE WHEN SPEAKER RISES
272. Speaker to be heard in silence

(1) Whenever the Speaker speaks or rises to address the House,
he shall be heard in silence and any member who is then
speaking or offering to speak, shall immediately sit down.

(2) No member shall leave his seat while the Speaker is addressing
the House.

(F) DECISION
273. Procedure for obtaining decision of the House

A matter requiring the decision of House shall be decided by means
of a question put by the Speaker.

274. Proposal and putting of question

When a motion has been made, the Speaker shall propose the
question for consideration, and put it for decision of the House. If a motion
embodies two or more separate prepositions, those prepositions may be
proposed by the Speaker as separate questions.

275. No speech after voices collected

No member shall speak on a question after the Speaker has collected
voices both of the ‘ayes’ and of the ‘noes’ on that question.

276. Decision

(1) Votes may be taken by voices or by division and shall be taken
by division, if any member so desires:

Provided that the Speaker may, if he is satisfied that division is
unnecessarily claimed, avoid a division and take votes by show
of hands.

(2) The results of a division shall at once be announced by the
Speaker and shall not be challenged.
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(G) SPEAKER’S POWER TO ORDER WITHDRAWAL OF

A MEMBER OR TO ADJOURN THE HOUSE OR
SUSPEND A SITTING

277. Peace and order in the house

(1)

The Speaker shall preserve order and may direct any member
whose conduct in his opinion is disorderly or is defiant to the
Speaker to withdraw immediately from the House and the member
so ordered to withdraw shall withdraw forthwith and shall absent
himself during the remainder of the day’s sitting.

The Speaker may name a member in the following cases—

(a) if a member on being ordered by the Speaker under sub-
rule (1) to withdraw does not obey the order; or

(b) if the Speaker considers the power conferred under sub-
rule (1) to be inadequate; or

(c) if a member wilfully and persistently obstructs the
proceedings of the House in a disorderly manner; or

(d) if action under this rule becomes necessary against him on
successive occasions in the same session.

(a) As soon as a member is named, the Leader of the House
or the Minister for Parliamentary Affairs or in his absence
any other member shall forthwith make a motion to the
effect that the member so named be suspended from the
service of the House and the question on such motion shall
be put before the House without any amendment, debate
or adjournment proceeding.

(b) On a member being so suspended, the period of suspension
shall be for the first occasion for three sittings, for the
second occasion for seven sittings and on subsequent
occasions unless otherwise decided by the House, for the
remainder of the session:



(114)

R e &1 BIg Breae il sawern § +ff 95 &1 Y Hroae
A e T8 B

(M) W& gRI Melfdd Aew W & URHAR BT JRa URTIRT B
@ o qrey B faeg QAT 9 &R WR SR 3rede gRT Had
B M 39 AR AMFE B TH WR 6 I BT GIRT (AR
A Fremay & ford fefed & SR

@) e @ |ar ¥ Fefdd Ie, 98T @ uRWR H udw oA
A 3R Fed AR Aol &1 sRiaral 4 W o ¥ afa
B

R sredel bl (efdd wew o1 daef urefen fd o o Hed

& gRR 50 faRiy g & fod o @t ergafa < \a |

(4) weA B 99Y Y [ S R I8 3QY < 9T [ Sua
SU-fgq (3) @ A far T feles &1 BIg 3vS AT [ABT
I W R e S|

(5) Qremer & MUY IMQY AT Hed & fAfTEdl B wrIffad wRA @
g wfdd BFfl 8fR 9 Al & el W sfaRen WRIMawId
g BT YA B DT AT BRA BT JWER T D |

6) T H UR JARRAT B DI T H 3remed fhell I3 @ U 9wy
o oy R 98 fuiRa o, feifdd &= ad |

278. dfaug uRReftal d§ dew o fAefda d@sm <

IfT DI A Fed & [hdl 39 H IR & 729 Rad I # 3R
e @ HHARG D 79 R W UAME B BI9aT & IT B9 BT T Bl
2 3AT S Bredl ® AT Bred &I UATH HRdl & 3fqdl Hlg BRI, Gl
Jfe 3remeTdis @1 3R Wahdl & AT Bl B AT HRAT & AT 3MeTeTUIs
R Igdl & A1 dg- BT I HRal & dl el Nar Yo e gRI
U R & 9 JHR o W, VT 9aRI Iad 98d & o deq @l dar

9 fAcifed gasm SIRAT |

(114)

Provided that any period of suspension shall in no case be
longer than the remainder of the session.

(c) The member suspended by the House shall forthwith
withdraw from the precincts of the House. But on his not
doing so and on the attention of the House being drawn
by the Speaker to the fact that recourse to force has
become necessary, the suspended member shall stand
suspended for the remainder of the session without any
further action.

(d) The member suspended from the service of the house shall
stand debarred from entering the precincts of the House
and from taking part in the proceedings of the House and
the Committees:

Provided that the Speaker may allow a suspended member
to enter the precincts of the House for any particular
purpose on a request being made to that effect.

(4) The House may at any time, on a motion being made order that
any punishment of suspension under sub-rule (3) aforesaid or
the unfinished part thereof may be rescinded.

(5) The Speaker shall have full authority to carry out his order or the
decisions of the House and may employ, or authorise the
employment of necessary force at any stage of the proceedings.

(6) The Speaker may, in the case of grave disorder arising in the
House, suspend a sitting for a time to be determined by him.

278. Suspension of a member in certain circumstances

If during any sitting of the House, any member after entering into empty
space in the Chamber of the House snatches or tries to snatch the papers
kept on the table of the servants of the House or tears or tries to tear them
or throws or tries to throw any paper, file, etc. towards the Speaker’s chair,
or climbs or tries to climb the Speaker’s chair, such member shall on being
named by the Speaker or presiding member, be deemed to have been
suspended from the services of the House for the said sitting.
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(H) POINTS OF ORDER

279. Points of order and decisions thereon

(1)

A point of order shall relate to the interpretation or enforcement
of these rules or such articles of the Constitution or such sections
of the Act as regulate the business of the House and shall raise
a question which is within the cognizance of the Speaker.

A point of order may be raised in relation to the business before
the House at the moment:

Provided that the Speaker may permit a member to raise a point
of order during the interval between the termination of one item
of business and the commencement of another if it relates to the
maintenance of order in or the arrangement of business before
the House.

Subject to the conditions referred to in sub-rules (1) and (2), a
member may raise a point of order and the Speaker shall decide
whether the point raised is a point of order and if so, give his
decision thereon, which shall be final.

No debate shall be allowed on a point of order, but the Speaker
may, if he thinks fit, hear members before giving his decision.

A point of order is not a point of privilege.
A member shall not raise a point of order—
(a) to ask for information; or
(b) to explain his position; or

(c) while a question on any motion is being put to the House;
or

(d) which is hypothetical; or

(e) that division bells did not ring or were not heard.
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280. Raising of a matter which is not a point of order

A member who wishes to bring to the notice of the House any matter
which is not a point of order, shall give notice to the Secretary in writing
stating briefly the point which he wishes to raise in the house together with
reasons for wishing to raise it and he shall be permitted to raise it only after
the Speaker has given his consent and at such time and date as the Speaker
may fix.

() RECORD & REPORT OF PROCEEDINGS
281. Record of proceedings of the Assembly

(1) The Secretary shall keep a journal in which a short record of the
decisions of the Assembly for each day shall be entered.

(2) The journal after each sitting of the House, shall be signed by
the Speaker, and when so signed it shall form an authentic record
of the decisions of the House.

(3) The short record of each day’s proceedings shall be circulated
to the members in the form of a bulletin as soon as possible.

282. Report of proceedings of the Assembly

(1) The Secretary shall also cause to be prepared a full and accurate
record of the proceedings of the Assembly at each of its sittings
and shall publish it in such form and manner as the Speaker may
from time to time direct.

(2) A copy of such report shall be sent by the Secretary to each
member of the Assembly and to the Lieutenant Governor within
three months.

283. Expunction of words from proceedings of the House

(1) If the Speaker is of the opinion that a word or words has or have
been used in the House which is or are defamatory or indecent,
or unparliamentary or undignified, he may, in his discretion, order
that such word or words be expunged from the proceedings of
the House.

(2) The portions of the proceedings of the House so expunged shall
not be printed, in their place asterisks shall be marked and an
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explanatory footnote shall be inserted in the proceedings as
follow:

“Expunged as ordered by the Chair, on such and such date.”
(J) ADMISSION OF STRANGERS
284. Speaker to regulate admission of strangers

Admission of strangers to those portions of the precincts of the House,
which are not reserved for the exclusive use of members, shall be regulated
by orders or rules made by the Speaker.

285. Powers to order withdrawal of strangers

The Speaker may, at any time, order the withdrawal of strangers from
any portion of the precincts of the House.

286. Steps for expulsion of strangers

The Speaker may take such steps or action as may, in his discretion
be necessary in the circumstances of the case for the expulsion of any
stranger from any portion of the precincts of the House.

(K) POWER OF SPEAKER TO MAKE REGULATIONS FOR
ELECTION BY SINGLE TRANSFERABLE VOTE
AND FOR BALLOT

287. Speaker to make regulation for election by single transferable
vote and for ballot

The Speaker shall make regulations governing the method of election
by single transferable vote or the holding of ballot for any other purposes
for which no provision has been made in these rules.

(L) ELECTION BY THE ASSEMBLY
288. Election by the Assembly

When in pursuance of an Act or otherwise, the members of the
Assembly or a section thereof have to elect their representatives on a public
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body, the Secretary shall, when requested in this behalf, arrange to hold an
election in accordance with the provisions of the Act or the directions of and
regulations, if any, made by the Speaker.

(M) LAYING OF A PAPER OR DOCUMENT ON
THE TABLE OF THE HOUSE

289. Laying of any paper or documents on the table of the House

No paper or document shall be laid on the Table without the order or
the authority of the Speaker:

Provided that when a paper or document is laid on the Table, prior
notice shall be given to the Secretary:

Provided further that whenever statutory regulations, rules, sub-
rules, bye-laws, etc. are required to be laid on the Table, prior
notice thereof shall be given by the minister to the Secretary in
writing along with the authenticated copies of the relevant
documents at least, one day in advance.

(N) MISCELLANEOUS
290. Suspension of rules

Any member may, with the consent of the Speaker, move that any rule
may be suspended in its application to a particular motion before the House
and if the motion is carried, the rule in question shall be suspended for the
time being. The Speaker shall decide the procedure to be followed in such
a case.

291. Interpretation and removal of difficulties

If any doubt arises as to interpretation of any of the provisions of these
rules, the decision of the Speaker shall be final.

292. Residuary powers

All matters not specifically provided for in these rules and all questions
relating the detailed working of these rules shall be regulated in such manner
as the Speaker may from time to time direct.
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293. Speaker’s decision not to be questioned

No decision of the Speaker in respect of allowing or disallowing of any
resolution or question or in respect of any other matter, shall be questioned.

294. Objection to vote of a member

If the vote of a member in a division in the House is challenged on
the ground of personal, pecuniary or direct interest in the matter to be
decided, the Speaker may, if he considers necessary, call upon the member
making the challenge, to state precisely grounds of his objection and the
member whose vote has been challenged, to state his case and shall decide
whether the vote of that member should be disallowed or not and his decision
shall be final:

Provided that the vote of any member or members is challenged
immediately after the division is over and before the result is
announced by the Speaker.

Explanation—For the purposes of this rule, the interest of a
member should be direct, personal or pecuniary and separately
belong to the member whose vote is questioned and not in
common with the public in general or with any class or section

thereof on a matter of state policy.
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FIRST SCHEDULE
(See rules 84 and 85)

(Form of communication regarding arrest, detention, conviction or

release, as the case may be of a member.)

The Speaker,
Legislative Assembly,

National Capital Territory of Delhi.
Dear Sir,
(A)

| have the honour to inform you that | have found it my duty in the
exercise of my power under section ...........ccccccivieeii e, of the
................................. (Act), to direct that Shri ..o,
member of the Legislative Assembly of the Capital be arrested/detained
fOr (reason for the arrest or detention, as

Shri M.L.A. was accordingly arrested/
taken into custody at ... (time) on
............................................ (date) and is at present lodged in the
............................................ jail . (place)
and released at ... (time)

(B)

| have the honour to inform you that Shri ..........cccccoiiiiiiiii,
member of the Legislative Assembly of the Capital, was tried at the
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........................................... Court before me on a charge (or charges)
Of (reasons for the conviction). On
......................................................... (date) after a trial lasting for
.............................................................. days, | found him guilty of
............................................ and sentenced him to imprisonment for
His application for leave to appeal t0 ......ccccoiiiiiiiiiiiiiiiiees is
pending for consideration.
(C)

| have the honour to inform you that Shri .......ccccccoeiiiiiiiiiis
member of the Legislative Assembly of the Capital, who was convicted
Lo o TP (date) and imprisoned for
............................................ (period)  fOr ...

(reason for conviction) was released on bail pending appeal (or
released on the sentence being set aside on appeal, as the case may
be) on the ..o (date).

Yours faithfully,

(Judge, Magistrate or
Executive Authority)

*Name of the Court
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SECOND SCHEDULE
(See rule 197)

List of Government Undertakings
Delhi Financial Corporation
Delhi Khadi and Village Industries Board
Delhi State Civil Supplies Corporation
Delhi Scheduled Castes Financial Development Corporation
Delhi Tourism and Transportation Development Corporation

Delhi State Industrial and Infrastructure Development
Corporation

Delhi Jal Board

Delhi Transport Corporation

Delhi Transco Limited

Indraprastha Power Generation Company Limited
Delhi Power Company Limited

Pragati Power Company Limited
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THIRD SCHEDULE
[See rule 202 (3)]
Form of Petition
To

The Speaker,
Legislative Assembly,
National Capital Territory of Delhi.
Delhi
The humble petition of

(here insert name and designation of description of petitioner (s) in concise

form, e.qg. “A., B. and others or “the residents of ...............cc........ 7 or
‘the municipality Of .......ccccveeeiieeiiiiiieeeeeein, " eftc.)
showeth

(Here insert concise statement of case) and accordingly your petitioner (s)
pray that:

(Here insert “that the Bill be or be not proceeded with” or “that Special
provision be made in the Bill to meet the case of your petitioner(s)”
or any other appropriate prayer regarding the Bill or matter before the
House or a matter of general public interest)

and your petitioner(s) in duty bound will ever pray.

Name of the Petitioner Address Signature or Thumb

impression

Counter Signature of the Member
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FOURTH SCHEDULE
(See rule 251)

Form of No Confidence Motion
Date :
To

The Secretary,
Legislative Assembly,

National Capital Territory of Delhi
Sub : No Confidence Motion in the Council of Ministers.
Sir,

| hereby give notice of the following Motion under rule 251 :

‘This House expresses its want of Confidence in the Council
of Ministers.

(Name of the MLA with signature)
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CICCIER Gl FIFTH SCHEDULE
feell foom w0 & Wi @ fou omR WRa wewi CODE OF CONDUCT
. FOR THE MEMBERS OF DELHI LEGISLATIVE ASSEMBLY
Rl ¥qT & o<} (U I dlell SER  WfRdl

CODE OF CONDUCT OF MEMBERS INSIDE THE HOUSE
1. O/ WS P! 96h T &l B, a A bl —

1. A member, whilst the House is sitting, shall-
(i) RFPICT P FACT WG H T, (i) maintain the inviolability of the Questions Hour;
(ii) SMETe B A BT TE AT, (ii) refrain from transgressing into the table of the Speaker;
(iii) <T9 3w 9o @ folu WS BN G 3MUAT RH T8I HR ol (i)  resume his seat as soon as the Speaker rises to speak;
(iv) e B FART BT T ST AR R W8 (iv) keep to his usual seat while addressing the House; and
(v) S W § 8 de < @ ar wid W (v) maintain silence when not speaking in the House;

2. A member, whilst the House is sitting, shall not—

2. 9 W P 9SF A @ E, A B (i) sit or stand with his back towards the Chair;
(i) 3Tl & AT B 3R UGS dxd 7 Al 9 9 T B (ii)
(i) ¥ed ¥ A UBR & fdoel A8 RMQT A1 YR &l N (

(i) e # W e, weHEdl, Ud, UG—HIe, $YAER SNe & faaRom
TE B S Aed @ B W Hefd T gl

wear or display badges of any kind in the House;

iii) exhibit, display or distribute within the precincts of the House
any literature, questionnaire, pamphlets, press notes, leaflets/
advertising material etc. not connected with the business of

the House;
(iv) ¥ed ¥ W WR IUAT ¢ /Ul 8l W, | H gHUM T8l Y] (iv)  smoke, place his/her cap/hat on the desk in the House or
gl dig W DI dchIdY ded H Y 81 d: enter the House with his/her coat hanging on the arms;
(v) FRE—<asT e Bl b1 (v) tear off documents in protest;
_ . ' (vi) remove or snatch any paper or document from the Chair or
(vi) awa/qﬁ#/m/s.issi A Bl JER B P q G Minister or any other member of the House or Table
B B U TE BN functionaries of the House;
(vii) g4 ¥ HUC IT U—RPpley T8 NT AT FoITgl: (vii) bring or play cassette or tape recorder in the House;
(vili) BT ¥ e qg”znﬁ ar fedfl o wEE BT ged § e oo, (viii)  bring any article in the House to interrupt the proceedings;

(ix) sit on Satyagrah or Dharna inside the House or anywhere
within the precincts of the House;

(x) 3feZerdie SR U Wewd & 4= § ¥ Sl /9 § %2 8, 78] o 3T (x) pass between the Chair and any member who is speaking;

(xi) TP o= s @l dic T8 quwqﬁ J1qqT BIATUTS HR BT JIT (xi) attempt to cause hurt or manhandle any other member;
GH Efﬁ‘;

(ix) ¥&d Td e & AM—UTH S M H FeAryes T eR W T8 437,
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(xii) raise a matter in the House without the permission of Speaker,
if he/she wishes to point out any mistake or inaccuracy in
statement made by a Minister or any other member. Before
referring the matter in the House, he/she shall write to the
Speaker pointing out the particulars of the mistake or
inaccuracy and seek his permission to raise the matter in the
House; and

(xiii)  take part in the proceedings or any matter if he/she has any
personal, pecuniary or direct interest in a matter before the
House, unless he/she has declared the nature of that interest.

CODE OF CONDUCT FOR MEMBERS IN COMMITTEES

3. Where a member of a Committee has personal, pecuniary of direct
interest in any matter which is to be considered by the Committee, he shall
state his interest therein to the Speaker through the Chairman of the
Committee.

4. Whenever a paper of document, marked ‘secret’ or “confidential”’ is
circulated to the members of the Committee, the contents of such paper or
document shall not be divulged by any member either in the minute of dissent
or on the floor of the House, or otherwise, without the permission of the
Speaker and where such permission has been obtained, any restriction
imposed by the Speaker in regard to the manner in which, or the extent to
which the information contained in the document may be divulged/revealed,
shall be strictly observed.

5. The evidence given before a Committee shall not be published by any
member of the Committee or by any other person until it has been laid on
the Table.

CODE OF CONDUCT FOR MEMBERS DURING LIEUTENANT
GOVERNOR’S ADDRESS

6. If any member interrupts or obstructs the Lieutenant Governor’s Address
to the House either before or during or after the Address, while the Lieutenant
Governor is in the House, with any speech or point of order or walk out or
in any other manner, such interruption, obstruction or show of disrespect
shall tantamount to an act of disrespect to the Lieutenant Governor and may
be considered as a grossly disorderly conduct on the part of the concerned
member/members and a contempt of the House which may be dealt with by
the House subsequently on a motion moved by the member.
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7. Member/Members, if desire to boycott the Lieutenant Governor’s
Address as a mark of protest they may do so by staging a walk-out
immediately after the National Anthem is sung/played over and before the
Lieutenant Governor rises to deliver the speech.

CODE OF CONDUCT FOR MEMBERS DURING STUDY TOURS OR
COMMITTEES

8. Committees should not normally undertake tours unless it is necessary
to undertake an on-the-spot study tour for proper examination of the subject
before the Committee.

9. Where a Committee proposes to undertake a tour, prior permission of
the Speaker should be taken in all cases.

10. During the tours, Committees should avoid visits to places not included
in the official tour programmes, except local sightseeing.

11. It is necessary that the expenditure on tours and strain on the local
administration and transport authorities should be kept to the minimum.

12. Terms of reference of the Committees on study tours should be precise
and laid down in writing.

13. If a Study Tour is connected with the evidence on any subject, it should
be undertaken before the official evidence on the subject is taken by the
Committee and not after the evidence.

14. Sufficient notice of the tour programme should be given to the State
Government/other Departments or Undertakings concerned.

15. Members during tours shall take particular care to maintain proper
dignity and decorum so that no criticism is made of the Committee in any
manner.

16. During the tour, if a member falls ill and the doctor advises him not to
undertake further tour, he shall follow the doctor’s advice.

17. No member shall give press statements regarding Committee
proceedings to press. Whenever any briefing of the press is required to be
done the same should be done by the Chairman of the Committee.
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18. Members shall not accept any costly gifts during the tour. Members can,
however, accept inexpensive mementos connected with the organization
visited.

19. The Committee or Sub-Committee or Study Group, while on tour, shall
not accept any invitation for lunch or dinner or other hospitality that might
be extended by any private party except with the approval of the Chairman.
At the official lunches or dinners, if any, that might be accepted by the
Committee or Sub-Committee or Study Group, generally no liquor should be
allowed to be served.

20. An attendant or member’s spouse may accompany a member with the
prior permission of the Chairman of the Committee. In such cases, the
member shall bear all expenses in respect of his/her spouse or attendant.

21. After completion of each tour, the Chairman of the Committee shall
submit a report on the tour to Speaker of the Assembly.

CODE OF CONDUCT DURING DELEGATIONS TO FOREIGN COUNTRIES

22. Member should adhere to protocol norms during the visits to foreign
countries.

23. While participating in the international Conferences, members should
follow rules, guidelines, conditions etc. as may be provided for in the statutes/
rules and/or as may be fixed by the organizers.

24. During visit of Legislative delegations to other countries, no member
shall give press statements regarding visit. Whenever any briefing of the
press is required to be done, the same shall be done by the leader of the
delegation.

CODE OF CONDUCT FOR MEMBERS OUTSIDE THE HOUSE

25. Information given to members in confidence or by virtue of their being
member of Committees of Legislature shall not be divulged to anyone nor
used by them directly or indirectly in the profession in which they are
engaged, such as in their capacity as editors or correspondents of
newspapers or proprietors of business firms and so on.

26. A member shall not try to secure business from Government for a firm,
company or organization with which he is directly or indirectly concerned.

27. A member shall not give certificates which are not based on facts.

28. A member shall not make profit out of Government residence allotted
to him by sub-letting the premises.
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29. A member shall not unduly influence the Government officials or the
Ministers in a case in which he is interested financially either directly or
indirectly.

30. A member shall not receive hospitality of any kind or any gift of
substantial value for any work that he desires or proposes to do from a
person or organization on whose behalf the work is to be done by him.

31. A member shall not in his capacity as lawyer or a legal adviser or a
counsel or a solicitor appear before a Minister or an Executive Officer
exercising quasi-judicial powers.

32. A member shall not proceed to take action on behalf of his constituents
on some insufficient or baseless facts.

33. A member shall not permit himself to be used as a ready supporter of
anybody’s grievances or complaints without verifying facts.

34. A member shall not endorse incorrect certificates on bills claiming
amounts due to him.

35. A member shall return back to the government any item, furniture,
vehicle, electronic gadget provided to him by the Government for official
purposes within the time prescribed by the government on this behalf. He
will also repay to the government the balance unpaid amount of an advance
such as car advance, travel advance, medical advance, etc. as soon as the
demand in this regard is received by him from the government failing which
the current value of the item or balance unpaid amount of the advance shall
be recovered from his salary or the pension as the case may be.

GENERAL ETHICAL PRINCIPLES WITH WHICH MEMBERS SHOULD ABIDE

36. Members must utilize their position to advance general well being of the
people.

37. In case of conflict between the personal interest of members and public
interest, they must resolve the conflict so that personal interest are
subordinated to the duty of their public office.

38. Members shall resolve conflict between private financial interest/family
interest and public interest in a manner that the public interest is not
jeopardized.

39. Members holding public offices shall use public resources in such a
manner as may lead to public good.
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40. Members shall keep uppermost in their mind the fundamental duties
listed in Part-IVA of the Constitution.

41. Members shall maintain high standards of morality, dignity, decency and
values in public life.

PROCEDURE FOR DEALING WITH COMPLAINTS REGARDING BREACH
OF CODE OF CONDUCT

42. The presiding officer or the House, as the case may be, suo motu take
up for consideration cases of breach of the code that have taken place in
the House.

43. In other cases, the Speaker may refer complaints, regarding violation
of Code of Conduct to Committee on Ethics for examination and report
thereon.

PUNISHMENT FOR BREACH OF CODE OF CONDUCT

44. In case of violation of the code of Conduct the Presiding Officer or the
House, as the case may be, impose any of the following punishment/penalties—

(a) Admonition;

(b) Reprimand;

(c) Censure;

(d) Withdrawal from the House;

(e) Suspension from the service of the House for a specific period; and
(

f)  Any other penal action considered appropriate by the House.
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SIXTH SCHEDULE

(See rule 244A)

Department Related Standing Committees

Standing Committee on
Health

SI.No. Name of the Committee Departments
1. Department Related 1. Administrative Reforms
Standing Committee on 2. Services
Administrative Matters 3. Vigilance
4. Directorate of Training (UTCS)
5. Delhi Subordinate Services
Selection Board
6. General Administration Department
Law, Justice and Legislative Affairs
Information Technology
2. Department Related 1. Education
Standing Committee on 2. Higher Education
Education 3. Training and Technical Education
4. Art, Culture and Language
5. Sports
3. Department Related 1. Social Welfare
Standing Committee on 2. Labour
Welfare 3. Food and Supplies
4. Employment
5. Home
4. Department Related 1. Medical and Public Health

Family Welfare

Directorate of Heath Services
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Department Related
Standing Committee on

Development

Department Related
Standing Committee on
Public Utilities and

Civic Amenities

Department Related
Standing Committee on

Finance and Transport

B o b =

NS o R DN =

Food Safety

Development

Rural Development
Urban Development
Agricultural Marketing
Revenue

Land and Building

Industries

Public Works Department
Power
Delhi Jal Board

Irrigation and Flood Control

Finance

Trade and Taxes

Excise and Luxury Taxes
Planning
Transport

Tourism
Department not allotted

other committees

to
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ANNEXURE-|

THE MEMBERS OF DELHI LEGISLATIVE ASSEMBLY
(DISQUALIFICATION ON GROUNDS OF DEFECTION) RULES, 1996

In exercise of the powers conferred by paragraph 8 of the Tenth
Schedule to the Constitution of India, read with section 16 of the Government
of National Capital Territory of Delhi Act, 1991 (No. 1 of 1992), the Speaker,
Legislative Assembly of the National Capital Territory of Delhi hereby makes
the following rules; namely—

1.  Short Title

These Rules may be called the Members of Delhi Legislative
Assembly (Disqualification on ground of Defection) Rules, 1996.

2. Definitions
In these rules, unless the context otherwise requires—
(a) ‘Bulletin’ means the Bulletin of the House;

(b) ‘Committee’ means the Committee of Privileges of the Legislative
Assembly of the National Capital Territory of Delhi;

(c) ‘Form’ means a form appended to these rules;

(d) ‘Date of commencement’, in relation to these rules means the
date on which these rules take effect under sub-paragraph (2)
of paragraph 8 of the Tenth Schedule;

(e) ‘House’ means the House of the Legislative Assembly of the
National Capital Territory of Delhi;

(f) ‘Leader ‘in relation to a legislature party, means a member of
the party chosen by it as its leader and includes any other
member of the party authorised by the party to act, in the
absence of the leader as, or discharge the functions of, the
leader of the party for the purpose of these rules;

(9) ‘Member’ means a member of the Legislative Assembly of the
National Capital Territory of Delhi;
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‘Tenth Schedule’ means the Tenth Schedule to the Constitution
of India; and

Secretary’ means the Secretary to the Legislative Assembly and
includes any other person as is empowered to perform the
functions of the Secretary.

3. Information to be furnished by leader of a legislature party

(1) The leader of each legislature party (other than legislature
party consisting of only one member) shall, within thirty days after
the first sitting of the House, or, where such legislature party is
formed after the first sitting, within thirty days after its formation,
or, in either case within such further period as the Speaker may
for sufficient cause allow, furnish the following to the Speaker,
namely—

(a) a statement (in writing) containing the names of members
of such legislature party together with other particulars
regarding such members as in Form | and the names and
designations of the members of such party who have been
authorised by it, for communicating with the Speaker for
purposes of these rules;

(b) a copy of the rules and regulations (whether known as such
or as Constitution or by any other name) of the political
party concerned; and

(c) where such legislature party has any separate set of rules
and regulations (whether known as such or as Constitution
or by any other name), also a copy of such rules and
regulations.

Where a legislature party consists of only one member, such
member shall furnish a copy of the rules and regulations
mentioned in clause (b) of sub-rule (1) to the Speaker, within thirty
days after the first sitting of the House or, where he has become
a member of the House after the first sitting, within thirty days
after he has taken his seat in the House, or, in either case within
such further period as the Speaker may for sufficient cause allow.
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In the event of any increase in the strength of a legislature party
consisting of only one member, the provision of sub-rule (1) shall
apply in relation to such legislature party, as if such legislature
party had been formed on the first day on which its strength
increased.

Whenever any change takes place in the information furnished
by the leader of a legislature party under sub-rule (1) or by a
member under sub-rule (2), he shall, within 30 days thereafter,
or, within such further period, as the Speaker may for sufficient
cause allow, furnish in writing information to the Speaker with
respect to such change.

In the case of the House in existence on the date of
commencement of these rules, the reference in sub-rules (1) and
(2) to the date of the first sitting of the House shall be construed
as a reference to the date of commencement of these rules.

Where a member belonging to any political party votes or
abstains from voting in the House contrary to any direction issued
by such political party or by any person or authority authorised
by it in this behalf, without obtaining, in either case, the prior
permission of such political party, person or authority, the leader
of the legislature party concerned or where such member is the
leader, or as the case may be, the sole member of such
legislature party, such member, shall, as soon as may be after
the expiry of fifteen days from the date of such voting or
abstention, and in any case within thirty days from the date of
such voting or abstention, inform the Speaker as in Form Il
whether such voting or abstention has or has not been condoned
by such political party, person or authority.

Explanation—-A member may be regarded as having abstained
from voting only when he, being entitled to vote, voluntarily
refrained from voting.

Information etc. to be furnished by members

Every member who has taken his seat in the House before the
date of commencement of these rules shall, furnish to the
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Secretary within thirty days from such date or within such further
period as the Speaker may for sufficient cause allow, a statement
of particulars and declaration as in Form Il

(2) Every member who takes his seat in the House after the
commencement of these rules shall, before making and
subscribing an oath or affirmation under section 12 of the
Government of National Capital Territory of Delhi Act,1991 (No.
1 of 1992) and taking his seat in the House, deposit with the
Secretary, his election certificate and also furnish to the
Secretary a statement of particulars and declaration as in Form
M.

Explanation—For the purposes of this sub-rule, “Election
Certificate” means the certificate of election issued under the
Representation of the People Act, 1951 (43 of 1951) and the
rules made thereunder.

(3) A summary of the information furnished by the members under
this rule shall be published in the Bulletin and if any discrepancy
therein is pointed out to the satisfaction of the Speaker,
necessary corrigendum shall be published in the Bulletin.

Register of information as to members

The Secretary shall maintain, as in Form 1V, a register based on the
information furnished under rules 3 and 4 in relation to the members.

The information in relation to each member shall be recorded on a
separate page in the register.

References to be made by petitions

No reference of any question as to whether a member has become
subject to disqualification under the Tenth Schedule shall be made
except by a petition in relation to such members made in accordance
with the provisions of this rule.

A petition in relation to a member may be made in writing to the Speaker
by any other member:

Provided that a petition in relation to the Speaker shall be addressed
to the Secretary.

The Secretary shall—

(a) as soon as may be after the receipt of a petition under the proviso
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to sub-rule (2) make a report in respect thereof to the house;
and

(b) as soon as may be after the House has elected a member
in pursuance of the proviso to sub-paragraph (1) of
paragraph 6 of the Tenth Schedule, place the petition
before such member.

(4) Before making any petition in relation to any member, the
petitioner shall satisfy himself that there are reasonable grounds
for believing that a question has arisen as to whether such
member has become subject to disqualification under the Tenth
Schedule.

Every petition—

(a) shall contain a concise statement of the material facts on which
the petitioner relies; and

(b) shall be accompanied by copies of the documentary evidence,
if any, on which the petitioner relies and where the petitioner
relies on any information furnished to him by any person, a
statement containing the names and addresses of such persons
and the gist of such information as furnished by each such
person.

Every petition shall be signed by the petitioner and verified in the
manner laid down in the Code of Civil Procedure, 1908 (5 of 1908),
for the verification of pleadings.

Every annexure to the petition shall also be signed by the petitioner
and verified in the same manner as the petition.

Procedure

On receipt of a petition under rule 6, the Speaker shall consider
whether the petition complies with the requirements of that rule.

If the petition does not comply with the requirements of rule 6, the
Speaker shall dismiss the petition and intimate the petitioner
accordingly.

If the petition complies with the requirements of rule 6, the Speaker
shall cause copies of the petition and of the annexures thereto to be
forwarded—
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(a) to the member in relation to whom the petition has been
made; and

(b) where such member belongs to any legislature party and
such petition has not been made by the leader thereof, also
to such leader.

And such member of leader shall, within seven days of the
receipt of such copies, or within such further period as the
Speaker may for sufficient cause allow, forward his
comments in writing thereon to the Speaker.

After considering the comments, if any, in relation to the petition,
received under sub-rule (3) within the period allowed (whether
originally or on extension under that sub-rule) the Speaker may
either proceed to determine the question or, if he is satisfied,
having regard to the nature and circumstances of the case that
it is necessary or expedient so to do, refer the petition to the
Committee for making a preliminary inquiry and submitting a
report to him.

The Speaker shall, as soon as may be after referring a petition
to the Committee under sub-rule (4), intimate the petitioner
accordingly and make an announcement with respect to such
reference in the House or, if the House is not then in session,
cause the information as to the reference to be published in the
Bulletin.

Where the Speaker makes a reference under sub-rule (4) to the
Committee, he shall proceed to determine the question as soon
as may be after receipt of the report from the Committee.

The procedure which shall be followed by the Speaker for
determining any question and the procedure which shall be
followed by the Committee for the purpose of making a
preliminary inquiry under sub-rule (4) shall be, so far as may be,
the same as the procedure for inquiry and determination by the
Committee of any question as to breach of privilege of the House
by a member, and neither the Speaker nor the Committee shall
come to any finding that a member has become subject to
disqualification under the Tenth Schedule without affording a
reasonable opportunity to such member to represent his case
and to be heard in person.
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The provisions of sub-rules (1) to (7) shall apply with respect to
a petition in relation to the Speaker as they apply with respect
to a petition in relation to any other member and for this purpose,
reference to the Speaker in these sub-rules shall be construed
as including reference to the member elected by the House under
the proviso to sub-paragraph (1) of paragraph 6 of the Tenth
Schedule.

8. Decision on petitions

(1)

At the conclusion of the consideration of the petition, the Speaker
or, as the case may be, the member elected under the proviso
to sub-paragraph (1) of paragraph 6 of the Tenth Schedule shall
by order in writing—

(a) dismiss the petition, or

(b) declare that the member in relation to whom the petition has
been made has become subject to disqualification under
the Tenth Schedule.

And cause copies of the order to be delivered or forwarded
to the petitioner, the member in relation to whom the petition
has been made and to the leader of the legislature party,
if any, concerned.

Every decision declaring a member to have become subject to
disqualification under the Tenth Schedule shall be reported to the
House forthwith if the House is in session, and if the House is
not in session, immediately after the House reassembles.

Every decision referred to in sub-rule (1) shall be published in
the Bulletin and notified in the Official Gazette and copies of such
decision forwarded by the Secretary to the Election Commission
of India and the Government of National Capital Territory of Delhi.

9. Directions as to detailed working of the rules

The Speaker may, from time to time, issue such directions, as he may
consider necessary in regard to the detailed working of these rules.
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sy — | FORM I
[*Rae fm 3(1)(@)] [See rule 3(1)(a)]
fRuriiesr &1 a9 - GRSCIBIENSERIGED Name of the Legislature Party : Name of the corresponding
el DI AW political party :
e faumas @1 T /afa R uar fau™ &= SNo. Name of the  Father'shusband’s Permanent  Name of the
T T H7 9 R FeilRa Member name Address Constituency
(e e #) za N (in block letters) from which elected
(1) (@) (3) (4) (5) (1) (@) (3) (4) (5)

fadi®: fQur T & Aa1 B EWER Date : Signature of the leader of the

Legislature party.
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FORM II

[See rule 3(6)]

To
The Speaker,
Legislative Assembly,
National Capital Territory of Delhi,
Delhi.
Sir,

At the sitting of the House held on...............c..........(date) during voting
ON.eviireirecrecreenes. (SUBJECEMALET) Lo,

of the member) MLA,

(DiviSion  NO.....corvviiciiicciisccisec) | (DIVISION  NOuevseereeseeeseesssseeessaeereneend)s

member  Of......coooiiiiiicccs [ membEr of ...vvveeececcecceeee,

(name of political party), and (name of the political party)

and leader of/sole member

member Of.....cciveeiiieeeeeeieeeeieeereeeeeaa, OF oo (name of |egiS|atUl’e

(name of legislative party)

had voted/abstained from voting, voted/abstained from voting.
contrary to the direction issued by...................... *(person/authority/party)
without obtaining the prior permission of the said *person/authority/party.

2. 0N (date)....cccevcvevcreeviereeeienenes the aforesaid matter was considered
DY.eiieiiiciieiiercne *(person/authority/party) and the said tvoting/abstention was
tcondoned/was not condoned by thimyit.

Yours faithfully,
Date: (Signature)

tStrike out inappropriate words/portions.
*(Here mention the name of the person/authority/party, as the case may be, who has
issued the direction.)
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gHI—III FORM 1lI
(él% R 4) (See rule 4)

o 1.  Name of the member (in block letters) :
1. foumas & M (e seRi #) -

2. Fathers/husband’s name :
2 ﬁm/tﬁ%{ PrAH 3. Permanent Address :
3. W udl : 4. Delhi Address :
4. gooll BT gl 5. Date of election :
~_ ¢ 6. Party affiliation as on—
5. faE @1 feq® y

(i) Date of election :

(i) Date of signing this form :

() fafa o feais

(i) 39 USU W TEER B o foAi® DECLARATION
YO Lottt hereby declare that the information given above is true
and correct.
ﬁ ............................................ gz ‘EﬁW hX¢ E ﬁ; SENES| \rllﬂdolé\l A Sﬁq In the event of any change in the information given abOVE, | undertake to
qE 2 intimate the Speaker immediately.

TR & TS THAR § Bls URadT 89 WR, H eue] HARIGT Bl dchled
qfd &1 & 999 <l g

Date: Signature/thumb
impression of member

fOarae & swReR/

ERIEE 3G w1 e
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THE CONSTITUTION (SIXTY NINTH AMEND-
MENT) ACT, 1991




(146)
wfoer (S9ewRal dengd) srfrftad, 1991
(21 fa|waR, 1991)
YRA & HAg Bl AR Feed R+ & forg 74
ART ORI & qATId ay H 998 g1 Fefaiad wu H I8 IS sr—
1. W& M SR gRe—
(1) 39 rfafEs &1 dfera A™ Afdue (SRl deeH), AfRTH 1991 7 |

(2) I IF ARRI' DI UG B Sl Bl ABR IISUF H eI §I]T,
faa &

Y IgeE 239 B AR IJITE 239 D DI A RLATIT—

2. U & e 230 b B YA, TR srgees sra=eiud by S,
31t —

239 b feooll & Hey # fI9y Sugy

(1) <fqe (STeaRar HeeE) A TH, 1991 & URM ¥, feell 9 I &3 Bl
el IR ST g & (RT3 91T H 9 U9 TS STl I
&3 PET AT ) BBl ST 3R e 230 b I FYad IHD URTAD BT
USTET SURTSIUTA 81T |

@) () T I T & © T U e T 2Rl oik it faume
H I IIET IS 9 & § UrefRre Hatae es o e fafas
ERT g1 8Y 9wl | WX SR |
(@) T |1 H AT BT del T, JeT STl & oy SRIER e
P AT, AL IS 9T &85 & UelR¥e [ated &= #§ favres
(Sra® 3riia U favToT &7 SR 8) TT faue T & Sriaxor |
SITUT |

() STTTT 324 W AT 327 3R ATTPQ 320 b IUGH LY ST TSI

(146)

THE CONSTITUTION (SIXTY NINTH AMENDMENT) ACT, 1991
(21t December, 1991)
An Act further to amend the Constitution of India.

BE it enacted by Parliament in the Forty Second Year of Republic of India
as follows:-

1. Short title and commencement, Insertion of new articles 239AA and 239
AB:

(1) This Act may be called the Constitution (Sixty ninth Amendment)
Act 1991.

(2) It shall come into force on such date as the Central Government
may, by notification in the official Gazette, appoint.*

2.  After article 239A of the Constitution, the following articles shall be
inserted namely—

239AA Special provisions with respect to Delhi.

(1) As from the date of commencement of the Constitution (Sixty-ninth
Amendment) Act, 1991 the Union Territory of Delhi shall be called the National
Capital Territory of Delhi (hereinafter in this Part referred to as the National
Capital Territory) and the Administrator thereof appointed under article 239
shall be designated as the Lieutenant Governor.

(2) (a) There shall be a Legislative Assembly for the National Capital
Territory of Delhi and the seats in such Assembly shall be filled by
members chosen by direct election from territorial constituencies
in the National Capital Territory.

(b) The total number of seats in the Legislative Assembly, the number
of seats reserved for scheduled castes, the division of the National
Capital Territory into territorial constituencies (including the basis
for such division) and all other matters relating to the functioning
of the Legislative Assembly shall be regulated by law made by
Parliament.

(c) The provisions of articles 324 to 327 and 329 shall apply in relation

1 SUga AR 1 HRaW), 1992 A UG §IAT| (TRT BT I193 FARIRY 9—2 FUS—3 ITGUS—2 f&A® 31
STTEl, 1992

“Came into force on 1-2-92 vide Gazette of India Extra-ordinary Part-1l Sec. 3(ii) dated 31-1-
1992.
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to the National Capital Territory, the Legislative Assembly of the
National Capital Territory and the members thereof as they apply,
in relation to a State, the Legislative Assembly of a State and the
members thereof respectively and any reference in articles 326
and 329 to “appropriate Legislature” shall be deemed to be a
reference to Parliament.

Subject to the provisions of this Constitution, the Legislative
Assembly shall have power to make laws for the whole or any part
of the National Capital Territory with respect to any of the matters
enumerated in the State List or in the Concurrent List in so far as
any such matter is applicable to Union Territories except matters
with respect to Entries 1, 2 and 18 of the State List and Entries
64, 65 and 66 of that list in so far as they relate to the said Entries
1, 2 and 18.

Nothing in sub-clause (a) shall derogate from the powers of
Parliament under this constitution to make laws with respect to any
matter for a Union Territory or any part thereof.

If any provision of a law made by the Legislative Assembly with
respect to any matter is repugnant to any provision of a law made
by Parliament with respect to that matter, whether passed before
or after the law made by the Legislative Assembly, or of an earlier
law, other than a law made by the Legislative Assembly, then, in
either case, the law made by Parliament, or , as the case may be,
such earlier law, shall prevail and the law made by the Legislative
Assembly shall, to the extent of the repugnancy, be void:

Provided that if any such law made by the Legislative Assembly has
been reserved for the consideration of the President and has
received his assent such law shall prevail in National Capital
Territory:

Provided further that nothing in this sub-clause shall prevent
Parliament from enacting at any time any law with respect to the
same matter including a law adding to, amending, varying or
repealing the law so made by the Legislative Assembly.

There shall be a Council of Ministers consisting of not more than ten
percent, of the total number of members in the Legislative Assembly,
with the Chief Minister at the head to aid and advise the Lieutenant
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Governor in the exercise of his functions in relation to matters with
respect to which the Legislative Assembly has power to make laws,
except in so far as he is, by or under any law, required to act in his
discretion:

Provided that in the case of difference of opinion between the
Lieutenant Governor and his Ministers on any matter, the Lieutenant
Governor shall refer it to the President for decision and act according
to the decision given thereon by the President and pending such
decision it shall be competent for the Lieutenant Governor in any;
case where the matter, in his opinion, is so urgent that it is necessary
for him to take immediate action, to take such action or to give such
direction in the matter as he deems necessary.

The Chief Minister shall be appointed by the President and the other
Ministers shall be appointed by the President on the advice of the Chief
Minister and the Ministers shall hold office during the pleasure of the
President.

The Council of Ministers shall be collectively responsible to the
Legislative Assembly.

(a) Parliament may, by law, make provisions for giving effect to, or
supplementing provisions contained in the foregoing clauses and
for all matter incidental or consequential thereto.

*(b) Any such law as is referred to in sub-clause (a) shall not be
deemed to be an amendment of this Constitution for the purposes
of article 368 notwithstanding that it contains any provision which
amends or has the effect of amending this constitution.

The provisions of article 239B shall, so far as may be, apply in relation
to the National Capital Territory, the Lieutenant Governor and the
Legislative Assembly, as they apply in relation to the Union Territory
of Pondicherry, the administrator and its Legislature respectively; and
any reference in that article to “clause (1) of article 239A” shall be
deemed to be a reference to this article or article 239AB, as the case
may be.

* Inse
1991).

rted by Section 3 of the Constitution (Seventieth Amendment) Act, 1992 (w.e.f. 21-12-
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Provisions in case of failure of constitutional machinery.

239AB. If the President, on receipt of a report from the Lieutenant
Governor or otherwise, is satisfied—

(a)

that a situation has arisen in which the administration of the
National Capital Territory cannot be carried on in accordance
with the provisions of article 239AA or of any law made in
pursuance of that article; or

that for the proper administration of the National Capital
Territory it is necessary or expedient so to do, the President
may by order suspend the operation of any provision of article
239AA or all or any of the provisions of any law made in
pursuance of that article for such period and subject to such
conditions as may be specified in such law and make such
incidental and consequential provisions as may appear to him
to be necessary or expedient for administering the National
Capital Territory in accordance with the provisions of article
239 and article 239AA.
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THE GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF
DELHI ACT, 1991
(No. 1 of 1992)

(2" January, 1992)

An Act to supplement the provisions of the Constitution relating to
the Legislative Assembly and a Council of Ministers for the National
Capital Territory of Delhi and for matters connected therewith or
incidental thereto.

BE it enacted by Parliament in the Forty-second year of the Republic
of India as follows:--

PART - |
PRELIMINARY
1. Short title and commencement

(1) This Act may be called the Government of National Capital
Territory of Delhi Act, 1991.

(2) It shall come into force on such date* as the Central
Government may, by notification in the official Gazette,
appoint:

Provided that different dates may be appointed for different
provisions of this Act and any reference in any such provision to the
commencement of this Act shall be construed as a reference to the
coming into force of that provision.

2. Definitions
In this Act, unless the context otherwise requires—

(a) “article” means an article of the Constitution;

" 1. Section 2,3,38,39,40 and 53 came into force on 1% February, 1992. (Gazette of India-
Extraordinary, Part-1l, Section 3, Sub-section (ii) dated 31% January, 1992).

2. Sections 4 to 37 (both inclusive), 41 to 45 (both inclusive), 49 to 52 (both inclusive),
54 and 55 came into force on 2™ October, 1993, (Gazette of India-Extraordinary, Part-Il,
Section 3, dated 30" September, 1993).
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(b) “assembly constituency” means a constituency provided under
this Act for the purpose of elections to the Legislative Assembly;

(c) “Capital” means the National Capital Territory of Delhi;

(d) “Election Commission” means the Election Commission referred
to in article 324;

(e) “Legislative Assembly” means the Legislative Assembly of the
National Capital Territory of Delhi;

(f) “Scheduled Castes” in relation to the Capital, means such castes,
races or tribes or parts of or groups within such castes, races
or tribes as are deemed under article 341 to be Scheduled
Castes in relation to the Capital.

PART - I
LEGISLATIVE ASSEMBLY
Legislative Assembly and its composition

1.  The total number of seats in the Legislative Assembly to be filled
by persons chosen by direct election from territorial constituencies
shall be seventy.

2. For the purpose of elections to the Legislative Assembly, the
Capital shall be divided into single member assembly
constituencies in accordance with the provisions of Part Il in such
manner that the population of each of the constituencies shall,
so far as practicable, be the same throughout the Capital.

3. Seats shall be reserved for the Scheduled Castes in the
Legislative Assembly, and the number of seats so reserved shall
bear, as nearly as may be, the same proportion to the total
number of seats in the assembly as the population of the
Scheduled Castes in the Capital bears to the total population of
the Capital and the provisions of article 334 shall apply to such
reservations.

Explanation—In this section, the expression ‘population” means the
population as ascertained in the last preceding census of which the relevant
figures have been published:

Provided that where such figures have not been published, then for
the purposes of elections for the constitution of the first Legislative
Assembly under this Act, the Provisional Figures of the population of
the Capital as published in relation to the 1991 census shall be deemed
fo be the population of the Capital.
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4. Qualifications for membership of Legislative Assembly

A person shall not be qualified to be chosen to fill a seat in the
Legislative Assembly unless he—

(a) is a citizen of India and makes and subscribes before some
person authorized in that behalf by the Election Commission an
oath or affirmation according to the form set out for the purpose
in the Schedule;

(b) is not less than twenty-five years of age; and

(c) possesses such other qualifications as may be prescribed in that
behalf by or under any law made by parliament.

5. Duration of Legislative Assembly

The Legislative Assembly, unless sooner dissolved, shall continue for
five years from the date appointed for its first meeting and no longer, and
the expiration of the said period of five years shall operate as dissolution
of the Assembly:

Provided that the said period may, while a Proclamation of
Emergency issued under clause (1) of article 352 is in operation,
be extended by the President by order for a period not exceeding
one year at a time and not extending in any case beyond a period
of six months after the Proclamation has ceased to operate.

6. Sessions of Legislative Assembly, prorogation and dissolution

(1)  The Lieutenant Governor shall, from time-to-time, summon the
Legislative Assembly to meet at such time and place as he thinks
fit, but six months shall not intervene between its last sitting in
one session and the date appointed for its first sitting in the next
session.

(2) The Lieutenant Governor may, from time to time,
a. prorogue the Assembly;

b. dissolve the Assembly.
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Speaker and Deputy Speaker of Legislative Assembly

1.

The Legislative Assembly shall, as soon as may be, choose two
members of the Assembly to be respectively Speaker and Deputy
Speaker thereof and, so often as the office of Speaker or Deputy
Speaker becomes vacant, the Assembly shall choose another
member to be Speaker or Deputy Speaker, as the case may be.

A member holding office as Speaker or Deputy Speaker of the
Legislative Assembly—

a. shall vacate his office if he ceases to be a member of the
Assembly;

b. may, at any time by writing under his hand addressed, if
such member is the Speaker, to the Deputy Speaker, and
if such member is the Deputy Speaker, to the Speaker,
resign his office; and

c. may be removed from his office by a resolution of the
Assembly passed by a majority of all the then members of
the Assembly:

Provided that no resolution for the purpose of clause (c) shall
be moved unless at least fourteen days notice has been given
of the intention to move the resolution:

Provided further that whenever the Assembly is dissolved, the
Speaker shall not vacate his office until immediately before the
first meeting of the Assembly after the dissolution.

While the office of Speaker is vacant the duties of the office shall
be performed by the Deputy Speaker or, if the office of Deputy
Speaker is also vacant, by such member of the Assembly as may
be determined by the rules of procedure of the Assembly.

During the absence of the Speaker from any sitting of the
Assembly, the Deputy Speaker, or, if he is also absent, such
person as may be determined by the rules of the procedure of
the Assembly, or, if no such person is present, such other person
as may be determined by the Assembly, shall act as Speaker.

There shall be paid to the Speaker and the Deputy Speaker of
the Legislative Assembly such salaries and allowances as may
be respectively fixed by the Legislative Assembly by law and, until
provision in that behalf is so made, such salaries and allowances
as the Lieutenant Governor may, with the approval of the
President, by order determine.
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Speaker or Deputy Speaker not to preside while a resolution
for his removal from office is under consideration

1.

At any sitting of the Legislative Assembly, while any resolution for
the removal of the Speaker from his office is under consideration,
the Speaker, or while any resolution for the removal of the Deputy
Speaker from his office is under consideration, the Deputy
Speaker shall not, though he is present, preside and the
provisions of sub-section (4) of section 7 shall apply in relation
to every such sitting as they apply in relation to a sitting from
which the Speaker or, as the case may be, the Deputy Speaker
is absent.

The Speaker shall have the right to speak in and otherwise to
take part in the proceedings of the Legislative Assembly while any
resolution for his removal from office is under consideration in
the assembly and shall, notwithstanding anything in section 13,
be entitled to vote only in the first instance on such resolution
or on any other matter during such proceedings but not in the
case of any equality of votes.

Right of Lieutenant Governor to Address and send messages
to Legislative Assembly

(1)

(2)

The Lieutenant Governor may address the Legislative Assembly
and for that purpose require the attendance of members.

The Lieutenant Governor may send messages to the Assembly
whether with respect to a Bill then pending in the Assembly or
otherwise, and when a message is so sent, the Assembly shall
with all convenient despatch consider any matter required by the
message to be taken into consideration.

Special Address by the Lieutenant Governor

(1)

At the commencement of the first session after each general
election to the Legislative Assembly and at the commencement
of the first session of each year the Lieutenant Governor shall
address the Legislative Assembly and inform it of the causes of
its summons.

Provision shall be made by rules to be made by the Assembly
regulation its procedure for the allotment of time for discussion
on the matters referred to in such address.
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11. Rights of Ministers as respects Legislative Assembly

Every Minister shall have the right to speak in and otherwise to take
part in the proceedings of, the Legislative Assembly and to speak in, and
otherwise to take part in the proceeding of, any committee of the Legislative
Assembly of which he may be named a member, but shall not by virtue of
this section be entitled to vote.

12. Oath or affirmation by members

Every member of the Legislative Assembly shall, before taking his seat,
make and subscribe before the Lieutenant Governor, or some person
appointed in that behalf by him, an oath or affirmation according to the form
set out for the purpose in the Schedule.

13. Voting in Assembly, power of Assembly to act notwithstanding
vacancies and quorum

(1) Save as otherwise provided in this Act, all questions at any sitting
of the Legislative Assembly shall be determined by a majority of
votes of the members present and voting other than the Speaker
or person acting as such.

(2) The Speaker or person acting as such shall not vote in the first
instance, but shall have and exercise a casting vote in the case
of an equality of votes.

(3) The Legislative Assembly shall have power to act notwithstanding
any vacancy in the membership thereof, and any proceedings in
the Legislative Assembly shall be valid notwithstanding that it is
discovered subsequently that some person who was not entitled
so to do, sat or voted or otherwise took part in the proceedings.

(4) The quorum to constitute a meeting of the Legislative Assembly
shall be one-third of the total number of members of the
Assembly.

(5) If at any time during a meeting of the Legislative Assembly there
is no quorum, it shall be the duty of the Speaker, or person acting
as such, either to adjourn the Assembly or to suspend the
meeting until there is a quorum.
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14. Vacation of Seats

(1)

No person shall be a member both of Parliament and the
Legislative Assembly and if a person is chosen a member both
of Parliament and of such Assembly, then, at the expiration of
such period as is specified in or under the Representation of the
People Act, 1951 and the rules made by the President under
clause (2) of article 101 and clause (2) of article 190, that
person’s seat in Parliament shall become vacant unless he has
previously resigned his seat in the Legislative Assembly.

If a member of the Legislative Assembly—

(a) becomes subject to any disqualification mentioned in
section 15 or section 16 for membership of the Assembly;
or

(b) resigns his seat by writing under his hand addressed to the
Speaker and his resignation is accepted by the Speaker;

his seat shall thereupon become vacant:

Provided that in the case of any resignation referred to in clause
(b), if from the information received or otherwise and after
making such inquiry as he thinks fit, the Speaker is satisfied that
such resignation is not voluntary or genuine, he shall not accept
such resignation.

If for a period of sixty days a member of the Legislative Assembly
is without permission of the Assembly absent from all meetings
thereof, the Assembly may declare his seat vacant:

Provided that in computing the said period of sixty days, no
account shall be taken of any period during which the assembly
is prorogued or is adjourned for more than four consecutive days.

15. Disqualifications for membership

(1)

A person shall be disqualified for being chosen as, and for being,
a member of the Legislative Assembly—

(a) if he holds any office of profit under the Government of India
or any state or the Government of Union Territory other than
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an office declared by law made by Parliament or by the
Legislature of any State or by the Legislative Assembly of
the Capital or of any other Union territory not to disqualify
its holder; or

(b) if he is for the time being disqualified for being chosen, as,
and for being, a member of either House of Parliament
under the provisions of sub-clause (b), sub-clause (c) or
sub-clause (d) of clause (1) of article 102 or of any law
made in pursuance of that article.

(2) For the purposes of this section, a person shall not be deemed
to hold an office of profit under the Government of India or the
Government of any state or the Government of any Union
Territory by reason only that he is a Minister either for the Union
or for such State or Union Territory.

(3) If any question arises as to whether a member of the Legislative
Assembly has become disqualified for being such a member
under the provisions of sub-section (1), the question shall be
referred for the decision of the President and his decision shall
be final.

(4) Before giving any decision on any such question, the President
shall obtain the opinion of the Election Commission and shall act
according to such opinion.

16. Disqualification on ground of defection

The provisions of the Tenth Schedule to the Constitution shall, subject
to the necessary maodifications (including modifications for construing
references therein to the Legislative Assembly of a State, article 188, article
194 and article 212 as references, respectively, to the Legislative Assembly,
section 12, section 18 and section 37 of this Act), apply to and in relation
to the members of the Legislative Assembly of a State, and accordingly—

(a) the said Tenth Schedule as so modified shall be deemed to form
part of this Act, and

(b) a person shall be disqualified for being a member of the
Legislative Assembly if he is so disqualified under the said Tenth
Schedule as so modified.
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17. Penalty for sitting and voting before making oath or affirmation
or when not qualified or when disqualified

If a person sits or votes as a member of the Legislative Assembly before
he has complied with the requirements of section 12 or when he knows that
he is not qualified or that he is disqualified for membership thereof, he shall
be liable in respect of each day on which he so sits or votes to a penalty
of five hundred rupees to be recovered as a debt due to the Union.

18. Powers, privileges, etc. of members

(1) Subject to the provisions of this Act and to the rules and standing
orders regulating the procedure of the Legislative Assembly,
there shall be freedom of speech in the Legislative Assembly.

(2) No member of the Legislative Assembly shall be liable to any
proceedings in any court in respect of anything said or any vote
given by him in the Assembly or any committee thereof and no
person shall be so liable in respect of the publication by or under
the authority of such Assembly of any report, paper, votes or
proceedings.

(3) In other respects, the powers, privileges and immunities of the
Legislative Assembly and of the members and the committees
thereof shall be such as are for the time being enjoyed by the
House of the People and its members and committees.

(4) The provisions of sub-sections (1), (2) and (3) shall apply in
relation to persons who by virtue of this Act have the right to
speak in, and otherwise to take part in the proceedings of, the
Legislative Assembly or any committee thereof as they apply in
relation to members of the Assembly.

19. Salaries and allowances of members

Members of the Legislative Assembly shall be entitled to receive such
salaries and allowances as may from time-to-time be determined by the
Legislative Assembly by law and until provision in that behalf is so made,
such salaries and allowances as the Lieutenant Governor may, with the
approval of the President by order determine.
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Exemption of property of the Union from taxation

The property of the Union shall, save in so far as Parliament may by

law otherwise provide, be exempted from all taxes imposed by or under any
law made by the Legislative Assembly or by or under any other law in force
in the capital:

21.

22

Provided that nothing in this section shall, until Parliament may
by law otherwise provides, prevent any authority within the
Capital from levying any tax on any property of the Union to which
such property was immediately before the commencement of the
Constitution liable or treated as liable, so long as that tax
continues to be levied in the Capital.

Restrictions on laws passed by Legislative Assembly with
respect to certain matters

(1) The provisions of article 286, article 287 and article 288 shall
apply in relation to any law passed by the Legislative Assembly
with respect to any of the matters referred to in those articles
as they apply in relation to any law passed by the Legislature
of a State with respect to those matters.

(2) The provisions of article 304 shall, with the necessary modifications,
apply in relation to any law passed by the Legislative Assembly
with respect to any of the matters referred to in that article as
they apply in relation to any law passed by the Legislature of a
State with respect to those matters.

Special provisions as to financial Bills

(1) A Bill or amendment shall not be introduced into, or moved in the
Legislative Assembly except on the recommendation of the
Lieutenant Governor, if such Bill or amendment makes provision
for any of the following matters, namely—

(a) the imposition, abolition, remission, alteration or regulation
of any tax;

(b) the amendment of the law with respect to any financial
obligations undertaken or to be undertaken by the
Government of the Capital;

(c) the appropriation of moneys out of the Consolidated Fund
of the Capital;
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(d) the declaring of any expenditure to be expenditure charged
on the Consolidated Fund of the Capital or the increasing
of the amount of any such expenditure;

(e) the receipt of money on account of the Consolidated Fund
of the Capital or the custody or issue of such money:

Provided that no recommendation shall be required under
this sub-section for the moving of an amendment making
provision for the reduction or abolition of any tax.

(2) A Bill or amendment shall not be deemed to make provision for
any of the matters aforesaid by reason only that it provides for
the imposition of fines or other pecuniary penalties, or for the
demand or payment of fees for licences or fees for services
rendered, or by reason that it provides for the imposition,
abolition, remission, alteration or regulation of any tax by any
local authority or body for local purposes.

(3) A Bill which, if enacted and brought into operation, would involve
expenditure from the Consolidated Fund of the Capital shall not
be passed by the Legislative Assembly unless the Lieutenant
Governor has recommended to that Assembly the consideration
of the BIll.

Procedure as to lapsing of Bills

(1) A Bill pending in the Legislative Assembly shall not lapse by
reason of the prorogation of the Assembly.

(2) A BIll which is pending in the Legislative Assembly shall lapse on
a dissolution of the Assembly.

Assent to Bills

When a Bill has been passed by the Legislative Assembly, it shall be
presented to the Lieutenant Governor and the Lieutenant Governor
shall declare either that he assents to the Bill or that he withholds
assent therefrom or that he reserves the Bill for the consideration of
the President:
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Provided that the Lieutenant Governor may, as soon as possible
after the presentation of the Bill to him for assent, return the Bill
if it is not a Money BiIll together with a message requesting that
the Assembly will reconsider the Bill for any specified provisions
thereof, and, in particular, will consider the desirability of
introducing any such amendments as he may recommend in his
message and, when a Bill is so returned, the Assembly will
reconsider the Bill accordingly, and if the Bill is passed again with
or without amendment and presented to the Lieutenant Governor
for assent, the Lieutenant Governor shall declare either that he
assents to the Bill or that he reserves the Bill for the consideration
of the President:

Provided further that the Lieutenant Governor shall not assent
to, but shall reserve for the consideration of the President, any
Bill which—

(a) in the opinion of the Lieutenant Governor would, if it became law,
so derogate from the powers of the High Court as to endanger
the position which that Court is, by the Constitution, designed to
fill; or

(b) the President may, by order, direct to be reserved for the
consideration; or

(c) relates to matters referred to in sub-section (5) of section7 or
section 19 or section 34 or sub-section (3) of section 43.

Explanation—For the purposes of this section and section 25, a Bill
shall be deemed to be a Money Bill if it contains only provisions dealing with
all or any of the matters specified in sub-section (1) of section 22 or any
matter incidental to any of those matters and, in either case, there is
endorsed thereon the certificate of the Speaker of the Legislative Assembly
signed by him that it is a Money Bill.

25. Bills reserved for consideration

When a Bill is reserved by the Lieutenant Governor for the
consideration of the President, the President shall declare either that he
assents to the Bill or that he withhold assent therefrom:
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Provided that where the Bill is not a Money Bill, the President may direct
the Lieutenant Governor to return the Bill to the Legislative Assembly
together with such a message as is mentioned in the first proviso to
section 24 and, when a Bills is so returned, the Assembly shall
reconsider it accordingly within a period of six months from date of
receipt of such message and, if it is again passed by the Assembly
with or without amendment, it shall be presented again to the President
for his consideration.

26. Requirement as to sanction, etc.

No Act of the Legislative Assembly, and no provision in any such Act,
shall be invalid by reason only that some previous sanction or recommendation
required by this Act was not given, if assent to that Act was given by the
Lieutenant Governor, or, on being reserved by the Lieutenant Governor for
the Consideration of the President, by the President.

27. Annual financial statement

(1)

The Lieutenant Governor shall in respect of every financial year
cause to be laid before the Legislative Assembly, with the
previous sanction of the President, a statement of the estimated
receipts and expenditure of the Capital for that year, in this Part
referred to as the “annual financial statement”.

The estimates of expenditure embodied in the annual financial
statement shall show separately—

(a) the sums required to meet expenditure described by this
Act as expenditure charged upon the Consolidated Fund
of the Capital; and

(b) the sums required to meet other expenditure proposed to
be made from the Consolidated Fund of the Capital, and
shall distinguish expenditure on revenue account from
other expenditure.

Notwithstanding anything contained in any law for the time being
in force, the following expenditure shall be expenditure charged
on the Consolidated Fund of the Capital—

(a) the emoluments and allowances of the Lieutenant Governor
and other expenditure relating to his office as determined
by the President by general or special order;

(b) the charges payable in respect of loans advanced to the
Capital from the Consolidated Fund of India including
interest, sinking fund charges and redemption charges, and
other expenditure connected therewith;
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(c) the salaries and allowances of the Speaker and the Deputy
Speaker of the Legislative Assembly;

(d) expenditure in respect of salaries and allowances of Judges
of the High Court of Delhi;

(e) any sums required to satisfy any judgement, decree or
award of any court or arbitral tribunal; and

(f) any other expenditure declared by the Constitution or by
law made by Parliament or by the Legislative Assembly to
be so charged.

Procedure in Legislative Assembly with respect to estimates

(1)

(3)

So much of the estimates as relates to expenditure charged upon
the Consolidated Fund of the Capital shall not be submitted to
the vote of the Legislative Assembly, but nothing in this sub-
section shall be construed as preventing the discussion in the
Legislative Assembly of any of those estimates.

So much of the said estimates as relates to other expenditure
shall be submitted in the form of demands for grants to the
Legislative Assembly, and Legislative Assembly shall have power
to assent, or to refuse to assent, to any demand, or to assent
to any demand subject to a reduction of the amount specified
therein.

No demand for a grant shall be made except on the
recommendation of the Lieutenant Governor.

Appropriation Bills

(1)

As soon as may be after the grants under section 28 have been
made by the Legislative Assembly, there shall be introduced a
Bill to provide for the appropriation out of the Consolidated Fund
of the Capital of all moneys required to meet—

(a) the grants so made by the Assembly; and

(b) the expenditure charged on the Consolidated Fund of the
Capital but not exceeding in any case the amount shown
in the statement previously laid before the assembly.
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No amendment shall be proposed to any such Bill in the
Legislative Assembly which will have the effect of varying the
amount or altering the destination of any grant so made or of
varying the amount of any expenditure charged on the
Consolidated Fund of the Capital and the decision of the person
presiding as to whether as amendment is inadmissible under this
sub-section shall be final.

Subject to the other provisions of this Act, no money shall be
withdrawn from the Consolidated Fund of the Capital except
under appropriation made by law passed in accordance with
provisions of this section.

Supplementary, additional or excess grants

(1)
(a)

The Lieutenant Governor shall—

if the amount authorized by any law made in accordance with the
provisions of section 29 to be spent for a particular service for
the current financial year is found to be insufficient for the
purposes of that year or when a need has arisen during the
current financial year for supplementary or additional expenditure
upon some new service not contemplated in the annual financial
statement for that year; or

if any money has been spent on any service during a financial

year in excess of the amount granted for the service and for that
year, cause to be laid before the Legislative Assembly, with the
previous sanction of the President, another statement showing
the estimated amount of that expenditure or cause to be
presented to the Legislative Assembly with such previous
sanction a demand for such excess, as the case may be.

The provisions of section 27, 28 and 29 shall have effect in
relation to any such statement and expenditure or demand and
also to any law to be made authorizing the appropriation of
moneys out of the Consolidated Fund of the Capital to meet such
expenditure or the grant in respect of such demand as they have
effect in relation to the annual financial statement and the
expenditure mentioned therein or to a demand for a grant and
the law to be made for the authorisation of appropriation of
moneys out of the Consolidated Fund of the Capital to meet such
expenditure or grant.
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Vote on account

Notwithstanding anything in the foregoing provisions of this Part, the
Legislative Assembly shall have power to make any grant in advance
in respect of the estimated expenditure for a part of any financial year
pending the completion of the procedure prescribed in section 28 for
the voting of such grant and the passing of the law in accordance with
the provisions of section 29 in relation to that expenditure and the
Legislative Assembly shall have power to authorize by law the
withdrawal of moneys from the Consolidated Fund of the Capital for
the purposes for which the said grant is made.

The provisions of sections 28 and 29 shall have effect in relation to
the making of any grant under sub-section (1) or to any law to be made
under that sub-section as they have effect in relation to the making
of a grant with regard to any expenditure mentioned in the annual
financial statement and the law to be made for the authorization of
appropriation of moneys, out of the Consolidated Fund of the Capital
to meet such expenditure;

Authorization of expenditure pending its sanction by Legislative
Assembly

Notwithstanding anything in the foregoing provisions of this Part, the
Lieutenant Governor may authorize such expenditure from the
Consolidated Fund of the Capital, as he deems necessary for a period
of not more than six months beginning with the date of the constitution
of the Consolidated Fund of the Capital, pending the sanction of such
expenditure by the Legislative Assembly.

Rules of procedure

(1) The Legislative Assembly may make rules for regulating, subject
to the provisions of this Act, its procedure and the conduct of its
business:

Provided that the Lieutenant Governor shall, after consultation
with the Speaker of the Legislative Assembly and with the
approval of the President, make rules—

(a) for securing the timely completion of financial business;

(b) for regulating the procedure of, and the conduct of
business in, the Legislative Assembly in relation to any
financial matter or to any Bill for the appropriation of
moneys out of the Consolidated Fund of the Capital;

(c) for prohibiting the discussion of, or the asking of questions
on, any matter which affects the discharge of the functions
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of the Lieutenant Governor in so far as he is required by
or under this Act or any law to act in his discretion.

Until rules are made under sub-section (1), the rules of procedure
and standing orders with respect to the Legislative Assembly of
the State of Uttar Pradesh in force immediately before the
commencement of this Act shall have effect in relation to the
Legislative Assembly subject to such modifications and adaptations
as may be made therein by the Lieutenant Governor.

Official language or languages of the Capital and languages to
be used in Legislative Assembly

(1)

The Legislative Assembly may by law adopt any one or more of
the languages in use in the Capital or Hindi as the official
language or languages to be used for all or any of the official
purposes of the Capital:

Provided that the President may by order direct—

(i) that the official language of the Union shall be adopted for
such of the official purposes of the Capital as may be
specified in the order;

(i)  that any other language shall also be adopted throughout
the Capital or such part thereof for such of the official
purposes of the Capital as may be specified in the order,
if the President is satisfied that a substantial proportion of
the population of the Capital desires the use of that other
language for all or any of such purposes.

The Business in the Legislative Assembly shall be transacted in
the official language or languages of the Capital or in Hindi or
in English:

Provided that the Speaker of the Legislative Assembly or person
acting as such, as the case may be, may permit any member who
cannot adequately express himself in any of the languages
aforesaid to address the Assembly in his mother tongue.

Language to be used for Bills, Acts, etc.

Notwithstanding anything contained in section 34, until Parliament

by law otherwise provides, the authoritative texts—
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of all Bills to be introduced or amendments thereto to be moved
in the Legislative Assembly;

of all Acts passed by the Legislative Assembly; and

of all orders, rules, regulations and bye-laws issued under any
law made by the Legislative Assembly, shall be in the English
Language:

Provided that where the Legislative Assembly has prescribed any
language other than the English language for use in Bills
introduced in, or Acts passed by, the Legislative Assembly or in
any order, rule, regulation or bye-law issued under any law made
by the Legislative Assembly, a translation of the same in the
English language published under the authority of the Lieutenant
Governor in the Official Gazette shall be deemed to be the
authoritative text thereof in the English Language.

Restriction on discussion in the Legislative Assembly

No discussion shall take place in the Legislative Assembly with

respect to the conduct of any judge of the Supreme Court or of a High
court in the discharge of his duties.

Courts not to inquire into proceedings of Legislative Assembly

(1)

The validity of any proceedings in the Legislative Assembly shall
not be called in question on the ground of any alleged irregularity
of procedure.

No officer or member of the Legislative Assembly in whom powers
are vested by or under this Act for regulating procedure or the
conduct of business, or for maintaining order in the Legislative
Assembly shall be subject to the jurisdiction of any court in
respect of the exercise by him of those powers.
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PART - il
DELIMITATION OF CONSTITUENCIES

38. Election Commission to delimit constituencies

(1)

The Election Commission shall, in the manner herein provided,
distribute the seats assigned to the Legislative Assembly under
section 3 to single member territorial constituencies and delimit
them having regard to the following provisions, namely—

a) all constituencies shall, as for as practicable, be delimited
in such manner that the ratio between the population of
each of such constituencies and the total population of the
Capital is the same; and

b) Constituencies, in which seats are reserved for the
Scheduled Castes shall, as far as practicable, be located
in areas where the proportion of their population to the total
population is comparatively large.

(2) The Election Commission shall—

a)

Publish its proposals for the delimitation of constituencies in the
Official Gazette and also in such manner as the Commission may
consider fit, together with a notice inviting objections and
suggestions in relation to the proposals and specifying a date on
or after which the proposals will be further considered by it;

Consider all objections and suggestions which may have been
received by it before the date so specified;

After considering all objections and suggestions which may have
been received by it before the date so specified, determine by
one or more orders the delimitation of constituencies and cause
such order or orders to be published in the official Gazette; and
upon such publication, the order or orders shall have the full
force of law and shall not be called in question in any court.
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Powers of Election Commission to maintain delimitation orders
up-to-date

The Election Commission may, from time to time, by notification in the
Official Gazette—

(a)

(b)

Correct any printing mistakes in any order made under section
38 or any error arising therein from inadvertent slip or omission;
and

Where the boundaries or name of any territorial division
mentioned in any such order are or is altered, make such
amendments as appear to it to be necessary or expedient for
bringing such order up-to-date.

Elections of the Legislative Assembly

(1)

(2)

For the purpose of constituting the Legislative Assembly, a
general election will be held as soon as may be, after the
delimitation of all the assembly constituencies under section 38.

For the purposes of sub-section (1), the Lieutenant Governor
shall, by one or more notifications published in the Official
Gazette, call upon all the said assembly constituencies to elect
members in accordance with the provisions of the Representation
of the People Act, 1951, and of the rules and orders made or
issued thereunder as applicable under sub-section (3).

The Representation of the People Act,1950, the Representation
of the People Act, 1951, the rules and orders made or issued
under the said Acts and all other laws for the time being in force
relating to elections shall apply with necessary modifications
(including modifications for construing references therein to a
State Government and Governor as including references to the
Capital, Government of the Capital and Lieutenant Governor,
respectively) to, and in relation to, the general election referred
to in sub-section (1).
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PART - IV

CERTAIN PROVISIONS RELATING TO LIEUTENANT
GOVERNOR AND MINISTERS

Matters in which Lieutenant Governor to act in his discretion

(1) The Lieutenant Governor shall act in his discretion in a matter—

(i)  which falls outside the purview of the powers conferred on
the Legislative Assembly but in respect of which powers or
functions are entrusted or delegated to him by the
President; or

(ii) in which he is required by or under any law to acting his
discretion or to exercise any judicial functions.

(2) If any question arises as to whether any matter is or is not a

matter as respects with the Lieutenant Governor is by or under
any law required to act in his discretion, the decision of the
Lieutenant Governor thereon shall be final.

(3) If any question arises as to whether any matter is or is not a

matter as respects with the Lieutenant Governor is by or under
any law required by any law to exercise any judicial or quasi-
judicial functions, the decision of the Lieutenant Governor
thereon shall be final.

Advice by Ministers

The question whether any, and if so what, advice was tendered by

Ministers to the Lieutenant Governor shall not be inquired into in any court.

43.

Other provisions as to Ministers

(1) Before a Minister enters upon his office, the Lieutenant Governor

shall administer to him the oaths of office and of secrecy
according to the forms set out for the purpose in the Schedule.

(2) A Minister who, for any period of six consecutive months, is not

a member of the Legislative Assembly, shall, at the expiration of
that period, cease to be a Minister.

(3) The salaries and allowances of Ministers shall be such as the

Legislative Assembly may from time-to-time by law determine, and
until the Legislative Assembly so determines, shall be determined
by the Lieutenant Governor with the approval of the President.
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Conduct of business

(1)

The President shall make rules—

(a) for the allocation of business to the Ministers in so far as
it is business with respect to which the Lieutenant Governor
is required to act on the aid and advice of his Council of
Ministers; and

(b) for the more convenient transaction of business with the
Ministers, including the procedure to be adopted in the case
of a difference of opinion between the Lieutenant Governor
and the Council of Ministers or a Minister.

Save as otherwise provided in this Act, all executive action of
Lieutenant Governor whether taken on the advice of his Ministers
or otherwise shall be expressed to be taken in the name of the
Lieutenant Governor.

Orders and other instruments made and executed in the name
of the Lieutenant Governor shall be authenticated in such
manner as may be specified in rules to be made by the Lieutenant
Governor and the validity of an order or instrument which is so
authenticated shall not be called in question on the ground that
it is not an order or instrument made or executed by the
Lieutenant Governor.

Duties of Chief Minister as respects the furnishing of information
to the Lieutenant Governor etc.

(a)

It shall be the duty of the Chief Minister—

to communicate to the Lieutenant Governor all decisions of the
Council of Ministers relating to the administration of the affairs
of the Capital and proposals for legislation;

to furnish such information relating to the administration of the
affairs of the Capital and proposals for legislation as Lieutenant
Governor may call for; and

if the Lieutenant Governor so requires, to submit for the
consideration of the Council of Ministers any matter on which a
decision has been taken by a Minister but which has not been
considered by the Council.
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PART — V

MISCELLANEOUS AND TRANSITIONAL PROVISIONS
Consolidated Fund of the Capital

(1)

As from such date as the Central Government may, by notification
in the Official Gazette, appoint in this behalf, all revenues
received in the Capital by the Government of India or the
Lieutenant Governor in relation to any matter with respect to
which the Legislative Assembly has power to make laws, and all
grants made and all loans advanced to the Capital from the
Consolidated Fund of India and all moneys received by the
Capital in repayment of loans shall form one Consolidated Fund
to be entitled “the Consolidated Fund of the National Capital
Territory of Delhi” (referred to in this Act as the Consolidated
Fund of the Capital).

No moneys out of the Consolidated Fund of the Capital shall be
appropriated except in accordance with and for the purposes and
in the manner provided in this Act.

The custody of the Consolidated Fund of the Capital, the
payment of moneys into such Funds, the withdrawal of money
there from and all other matters connected with or ancillary to
those matters shall be regulated by rules made by the Lieutenant
Governor with the approval of the President.

Contingency Fund for the Capital

(1)

There shall be established a Contingency Fund in the nature of
an imprest to be entitled “ the Contingency Fund of the National
Capital Territory of Delhi” into which shall be paid from and out
of the Consolidated Fund of the Capital such sums as may, from
time to time, be determined by law made by the Legislative
Assembly; and the said fund shall be held by the Lieutenant
Governor to enable advances to be made by him out of such
Fund.

No advance shall be made out of the Contingency Fund referred
to in sub-section (1) except for the purposes of meeting
unforeseen expenditure pending authorization of such expenditure
by the Legislative Assembly under appropriations made by law.
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(3) The Lieutenant Governor may make rules regulating all matters
connected with or ancillary to the custody of, the payment of
moneys into, and the withdrawal of moneys from the aforesaid
Contingency Fund.

Audit Reports

The reports of Comptroller and Auditor-General of India relating
to the accounts of the Capital for any period subsequent to the date
referred to in sub-section (1) of section 46 shall be submitted to the
Lieutenant Governor who shall cause them to be laid before the
Legislative Assembly.

Relation of Lieutenant Governor and his Ministers to President

Notwithstanding anything in this Act, the Lieutenant Governor and
his Council of Ministers shall be under the general control of, and
comply with such particular directions, if any, as may from time-to-time
be given, by the President.

Period of Order made under article 239AB and approval thereof
by Parliament

(1) Every Order made by the President under article 239AB shall
expire at the end of one year from the date of issue of the order
and the provisions of clauses (2) and (3) of article 356 shall, so
far as may be, apply to such order as they apply to a
Proclamation issued under clause (1) of article 356.

(2) Notwithstanding anything contained in sub-section(1) the President
may extend the duration of the aforesaid order for a further
period not exceeding two years from the date of expiry of the
order under sub-section (1) subject to the condition that every
extension of the said order for any period beyond the expiration
of one year shall be approved by resolutions of both Houses of
Parliament.

Authorization of expenditure by President

Where the Legislative Assembly is dissolved or its functioning as
such Assembly remains suspended, on account of an order made by
the President under article 239AB, it shall be competent for the
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President to authorize when the House of the People is not in session
expenditure from the Consolidated Fund of the Capital pending the
sanction of such Expenditure by Parliament.

Contracts and suits
For the removal of doubts it is hereby declared that—

(a) all contracts in connection with the administration of the Capital
are contracts made in the exercise of the executive power of the
Union and

(b) all suits and proceedings in connection with the administration
of the Capital shall be instituted by or against the Government
of India.

Power of President to remove difficulties

(1) If any difficulty arises in relation to the transition from the
provisions of any law repealed by this Act or in giving effect to
the provisions of this Act and in particular in relation to the
constitution of the Legislative Assembly, the President may by
order do anything not inconsistent with the provisions of the
Constitution or of this Act which appear to him to be necessary
or expedient for the purpose of removing the difficulty:

Provided that no order under this sub-section shall be made after
the expiry of three years from the date of constitution of the first
Legislative Assembly.

(2) Every order made under sub-section (1) shall be laid before each
House of Parliament.

Laying of rules before Legislative Assembly

Every rule made by the Lieutenant Governor under this Act shall be

laid, as soon as it is made, before the Legislative Assembly.

55.

Amendment of section 27A of Act 43 of 1950

In section 27A of the Representation of People Act, 1950, for sub-

section (3), the following sub-section shall be substituted, namely—
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“faeell Ig Yrsaed & forw Mot or 99 wrsaes & for facol “The electoral college for the Union Territory of Delhi shall consist of

TS ST ITSTers AT J1fSfad, 1991 & = 7ifed faem the elected members of the Legislative Assembly constituted for that

97 & g Jeaf 9 ey 999 |- territory under the Government of National Capital Territory of Delhi
Act, 1991”.

56. 1966 & T T=Hid 19 &1 ARG
ool g sy, 1966 FFRRYT fhar <Iram 21

56. Repeal of Act 19 of 1966
The Delhi Administration Act, 1966 is hereby repealed.
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THE SCHEDULE
(See sections 4, 12 and 43)
FORMS OF OATHS OR AFFIRMATIONS
I

Form of oath or affirmation to be made by a candidate for election to
the Legislative Assembly:

‘1, A.B., having been nominated as a candidate to fill seat in the
Legislative Assembly do swear in the name of God / solemnly affirm that
| will bear true faith and allegiance to the Constitution of India as by law
established, and that | will uphold the sovereignty and integrity of India.”

Form of oath or affirmation to be made by a member of the Legislative
Assembly:

“l, A.B., having been elected a member of the Legislative Assembly
swear in the name of God / solemnly affirm that | will bear true faith and
allegiance to the Constitution of India as by law established, that | will uphold
the sovereignty and integrity of India and that | will faithfully discharge the
duty upon which | am about to enter.”

]
Form of oath of office for a member of the Council of Ministers:

‘1, A.B., do swear in the name of God / solemnly affirm that | will
bear true faith and allegiance to the Constitution of India as by law
established, that | will uphold the sovereignty and integrity of India, that | will
faithfully and conscientiously discharge my duties as a Minister, and that |
will do right to all manner of people in accordance with Constitution and the
law without fear or favour, affection or ill-will”.
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v
Form of oath of secrecy for a member of the Council of Ministers:

‘1, A.B., do swear in the name of God / solemnly affirm that | will
not directly, or indirectly communicate or reveal to any person or persons
any matter which shall be brought under my consideration or shall become
known to me as a Minister except as may be required for the due discharge
of my duties as such Ministers.”
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